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s THE
PARLIAMENTARY DEBATES

(Part I—-Questions and Answers)
OFFICIAL REPORT

739
PARLIAMENT OF INDIA

Friday. 8th December, 1950

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
EXCHANGE BANK OF INDIA AND AFRICA

+364. Shri Sidhva: (a) Will the
Minister of Finance be pleased to state
the financial position of the Exchange
Bank of India and Africa Ltd., which
went into liquidation? )

(b) Has the loan paid to the said
Bank by the Reserve Bank of India
been recovered?

(c) What is the decision of the
Liquidators in this respect?

The Minister of Finance (Shri C. D.
Deshmukh): (a) to (¢). Liquidation
proceedings are not yet complete, and
it is therefore not gossxb]e to state any-
thing regarding the present ﬁnax_'xclal
position of the Bank. The loan paid to
the Bank by the Reserve Bank has not
yet been recovered as the claim has
been disputed by the Liquidator who
has filed a petition in this regard in
the Bombay High Court and the hear-
ing in respect thereoi is still to take
place.

Shri Sidhva: May I know whether
this amount which was given to the
Exchange Bank was sanctioned by the
Directors of the Reserve Bank?

Mr. Speaker: The hon. Member has
put that question a number of times
before.

Shri Sidhva: But no reply has been
forthcoming. Therefore I am raising
the question again.

Mr. Speaker: That question need. not
be repeated. Last time, the Finance
Minister stated that proceedings were
pending before the High Court and
therefore he “could not give the
information.

740
Shri Sidhva: Sir, this is an import-
ant matter.

Mr. Speaker: 1 do not think any
arguments are necessary.

Shri’ Sidhva: No arguments, Sir, but
with your permission may I submit
that several times this question has
been put and no answer has
forthcoming.

Mr. Speaker: How can the answer
be given when the legal pr i
are pending. The hon. Member will
see that any answer disclosed here is
likely to prejudice the claim of the
bank in the Court. I think the then
hon. Finance Minister Dr. John
Matthai made that position clear.

Shri Sidhva: I wanted to know what
was the decision of the Liquidator.
That is not sub judice.

Mr. Speaker: He has disputed the
claim: that is his decision.

Shri Sidhva: On vhat grounds?

Mr. Speaker: The ‘whole matter is
sub judice.., - -

CENTRAL DRUGS LABORATORY, CALCUTTA

*766. Shri Kamath: Will the Ministe
of Health be pleased to state:

(a) the name of the Director, Central
Drugs Laboratory, Calcutta; and

(b) his qualifications for the post?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Dr. B. Mukei:i‘i’.

(b) A statement showing his quali-
fications and experience is laid on the
'{able of the Hcuse. [See Appendix
Vi, annexure No. 35.] .

Shri Kamath: Is it a fact that this
officer is also an M.D. of Michigan and
an M.D. of Munich?

Rajkumari Amrit Kaur: He is a
D.Sc. of Michigan: he is not an M.D.
of Munich.

Shri Kamath: Is it a fact that in
1944 he used to tag on "“M.D. of
Michigan™?
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Mr. Speaker: Order, order. I do not
propose to allow questions on indi-
+ viduals.

Shri Kamath: Is it a fact that he
used to style himself as M.D. Michi-
gan, or M. D. (Munich)...

Mr. Speaker: Order, order.

Shri Chattopadhyay: Was his
appointment recommended by the
Public Service Commission?

Rajkumari Amrit Kaur: He has been
there for many years and his appoint-
ment must have been sanctioned in
the proper way. 1 may add that he is
an officer with the most brilliant aca-
demic career and extremely good
qualifications.

Shri Kamath: Does he hold any
doctorate in medicine at all?

Mr. Speaker: Order.
question.

Shri Kamath: Sir, it is in the public
interest.

. Mr. Speaker: It is not in the public
interest that an individual officer’s
merits should be discussed in that
manner. That official has no chance
of coming to the House and giving
information. I admitted this question
just with a view to see if there was
any principle involved. No principle
appears to be involved in the question
and I do not propose to allow any
more questions.

Shri Kamath: I want to know
whether the officer possesses any
doctorate in medicine, or any other...

Mr. Speaker: The hon. MNemnber
may make enquiries in private.

Mr. Kamath: That is not satis-
factory. I will take it up again.

order. Next

HomeoraTHIC ENQUIRY COMKIITTEE

*767. Shri S. C. Samanta: Will the
Minister of Health be pleased to refer
to the answer given to my starred
question No. 1535 asked on the 10th
of April, 1950, regarding the imple-
mentation of the recommendations of
the Homeopathic Enquiry Committee
and state:

(a) whether the views of all State
Governments on the recommendations
of the Homeopathic Enquiry Com-
mittee have been ascertained;

(b) if so, whether the Government
of India have formulated an all-India
policy in the matter; and

(c) whether Government have taken
any action to implement any.re-
eommendations? :
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The Minister of Health (Rajkumari
Amrit Kaur): (a) The views of all
State Governments and all Chief Com-
missioners except two have been
received.

(b) and (c). The Government of
India have not yet formulated an All-
India ° policy in the matter. The
Report of the Homeopathic Enquiry
Committee was considered by the
Third Health Ministers’ Conference
held in August-September. 1950. A
copy of the resolution adopted by the
Conference on this subject is laid on
the Table of the House. [See Appendit
VI, annexure No. 38.] The Govern-
ment of India are in consultation with
the Medical Council of India and the
State Governments regarding further
action.

Shri S. C. Samanta: Since the hon.
Minister has just now stated that the
Health Ministers’ Conference had
accepted almost all the recommenda-
tions of the Homeopathic Enquiry
Committee, do Government think it
necessary to wait for the views of the
State Governments in order to take a
final decision on the matter?

Rajkumari Amrit Kaur: Yes, Sir, it
is necessary. because the detailed re-
plies from the State Governments vary
a good deal and therefore the questions
have to be referred back to them.

Shri S. C. Samanta: May I know
when the unanimous recommendation
of the Homeopathic Enquiry Com-
mittee regarding the establishment of
a Central Council of Homeopathic
Medicine. as acceptéd by the Health
Ministers’ Conference, is going to be
implemented?

Rajkumari Amrit Kaur: Every action
will be taken as soon as the views of
the State Governments have been
received.

Shri S. C. Samanta: Do Government
think it necessary to pass Central
Legislation to coordinate the Homeo-

pathic  system of medicine in the
States?
Rajkumari Amrit Kaur: If it is

necessary to pass Central Legislation
of course it will bhave to be brought
forward.

Pandit Munishwar Datt Upadhyay:
Does the Committee recommend the
starting- of any training institution in
Homeopathy?

Rajkamari Amrit Kaar: The
recommendation of the Committee in
general for teaching Homeopathy was
that those who were g to practice

art of Homeopat nfn should have
the some basic training in modern



743 Oral Answers

medicine and that later they should
have their Homeopathic . training in
Homeopathic  institutions, provided
they were of good enough standard.

Shri S. C. Samanta: May I know
whether the Health Service is as eager
to accept and utilise the indigenous
system of medicine and the Homeo-
pathic system of medicine as the hon.
Minister is?

Mr. Speaker: Order, order.

Shri Jangde: Is
going to start a
tution in India?

! Rajkumari Amrit Kaur: All that has
been covered by my answer.

the Government
Homeopathic insti-

INVESTMENTS BY INDIAN CAPITALISTS

*768. Prof, Ranga: Will the Minister
of Finance be pleased to state whether
it is a fact that Indian capitalists have
been trying te invest their funds,
accruing to them in Pakistan or trans-
ferred to Pakistan, in some European
countries including England?

The Minister of Finance (Shri C. D.
Deshmukh): Government have no
information on the subject.

Prof. Ranga: Have Government any
means by which they can possibly
ascertain any export of Indian capital
abroad?

Shri C. D. Deshmukh: Not in the
present circumstances when there is
no exchange control on our side on
movement of funds to Pakistan.

Prof. Ranga: Does the same answer
apply to the movement of capital to
other countries also?

Shri C. D. Deshmukh: There is ex-
change control in .regard to every
other country but Pakistan.

Prof. Ranga: What is the position in
regard to other countries, especially
England?

beslg; n%f el:. geshmukht: No ur.;apital can
1 red  exce] i -
mission of the Reservg Bz;nk. the per

Prof. Ranga: Ha .
transterred f}?a A wasy K capital been

Shri C. D. Deshmukh:
quire notice of that questi&;x’fhoum e

Shri D. D. Pant: Do Government
contemplate to check the tr:nsfe;n egf
capital from India to other countries?

Shri C. D. Deshmukh: There is ‘com-
“plete check on the tran
g-om India to other cogggu?f capltal
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Shri A. C. Guha: Have any reports
come to Government that some Indian
industrialists have been earning foreign
exchange through exporting jute from
East Bengal?

Shri C. D. Deshmukh: If they export
jute from East Bengal the dollars
would accrue to East Pakistan.

Shri A. C. Guha: Our Indian
industrialists have been taking busi-
ness from India.........

Mr. Speaker: Order. order. Let not
the hon. Member argue.

Shri T. N. Singh: Have Government
any information regarding foreign
money being accumulated in foreign
countries as a result of trading by
various firms? Certain firms while im-
porting goods from abroad are earning
a certain amount of commission which
is credited to their account abroad in
foreign currency. Have Government
any knowledge of it?

Shri C. D. Deshmukh: They are
supposed to declare all acquisitions of
dollars. If they do not do so obviously
they are circumventing the lIaw and in
that case of course Government have
no information.

Prof Ranga: What are the reasons
why we don't have exchange control’
in regard to Pakistan while we have
it with other countries?

Shri C. D. Deshmukh: With Pakistan
we had. a payment agreement under
which it was agreed that there should
be no exchange control between the
two countries. After the rise of the
controvery in regard to exchange
rate, and as a result of flux of time,
the payment agreement has expired.
The present position is that we have
no agreed rate of exchange with
Pakistan. Unless we have such a rate
it is not possible to operate an ex-
change control. "

Prof. Ranga: Are we obliged to wait
for the fixation of that agreed rate
until the International Monetary Fund
comes to some definite decision in re-
gard to thé exchange ratio”

Shri C. D. Deshmukh: Not “obliged
to”, but it is desirable.

Shri Himatsingka: In view of the
exchange rate, is it likely that Indian
gapﬁtallsts would send money to Pakis-"
an?

Shri C. D. Deshmukh: It is very un-
likely at the moment because we are
claiming that the Pakistan rupee is
over-valued. . .

Shri Tyagi: May 1 conclude. Sir.
that our trade and commerce with
Pakistan is absolutely at a standstill

today?
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Shri C. D. Deshmukh: The word
“absolutely” probably would be in-
exact. For all practical purposes it
is at a standstill, but there is no reason
why it should remain so. Even if
there was no agreement on the
exchange rate, the Member would be
aware that we had an agreement in
regard to jute and various other com-
modities in exchange some months
ago.

CiazeTTED Posts IN PART C STATES

=769. Shri Poonacha: Will the
Miciste: of Home Affairs be pleased
to staie whether it is a fact that a
Corimon Cadre of Gazetted Officers is
going to be created to fill up Gazetted
Pousts in Part C States?

The Minister Without Portfolio
(Shri Rajagopalachari): ' The hon.
Minister for Home is doubtful if in
view of differences in language,
customs and laws, and long distances,
a Common Cadre for all Part ‘C’
States is a practical proposition. How-
ever, Combined Cadres with one or
more Part C or Part A States are
possible and in certain departments
e.¢. Judiciary and Police, it is function-
inz or is actively under consideration.

Shri Poonacha: May I know whether
the Government of India are aware of
the fact that serious administrative
difficulties are experienced because of
the fact that the gazetted officers in
some of the Part C States are perma-
nent fixtures there?

Shri Rajagopalachari: The difficuity
arises out of the size of these States
and the fact that most of the employees
belong to each particular State. It is
very difficult to transfer them to
States with different language. diff-
erent laws, and che like. But as I
have already mentioned. various
Departments of Government are con-
sidering schemes for slightly extending
the scope for transfer and exchange
and the like. In certain Departments
already this facility is available, but
the whole guestion is being considered
especially, as I said. in the line of
tacking to these States neighbouring
States whether of Part A or Part C.

RzspPeNSIBLE GOVERNMENT FOR CoorG

*770. Skri Poonacha: (a) Will the
Minister of Home Affairs be pleased
to state whether it is a fact that a
Resojution requesting the Government

of India to introduce responsible Gov-,

ernment in Coorg within the frame-
work of the Indian Constitution, was
unanimously passed in the Coorg
Legislative Council in its last Budget
Session?

(b) 1f so, what action have the

Government of India taken in the
matter? .
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(¢) Was the Chief Commissioner of
Coorg asked to offer his remavks on
this resolution?

(d) If so, ‘What is the nature of the

* remarks offered by the Chief Com-

missioner of Coorg regarding this
resolution?
The Minister Without Portfolio

(Shri Rajagopalachari): (a) Yes.

(b) The Chief Commissioner was
informed that the present time was not
opportune for making any change in
the constitutional set-up of the State.

(c) and (d). It is not in the public
interest to disclose the nature of re-
marks communicated to Government,
by their officers.

Shri Poonacha: May I ask what was
the basis on which the Government of
India communicated to the Chief Com-
missioner that the present moment was
not quite opportune to effect any con-

stitutional changes in Coorg?

Shri Rajagopalachari: Many reasons.
Sir, one of which is the report received
that the present Legislature Members
there are divided into very severe
factions.

Shri Tyagi: Everywhere they are!

Shri Poonacha: Are the Govern-
ment aware that the resolution which
is referred to in my question was
unanimously passed in the Coorg
Legislative Council?

Shri Rajagopalachari: It is possible,
Sir, that on a particular issue they
may be unanimous, but when introduc-
ing constitutional changes of a wide
character the divisions will come into
play. At any rate. that is the appre-
hension of the Gouvernmeat of India.
It does not follow that things will be
too -long delayed if the situation
improves.

BUDGET FOR COORG

*i71. Shri Poonacha: (a) Will the
Minister of Fimance be pleased to
state whether the State of Conrg has
its own Budget with its Finances
separated from the Central Finances
so far as Coorg's Local Administration
is concerned?

(b) If so, what is the share of the
Income-tax that is allocated to Coorg?

(c) Does Coorg get any other
Financial Aid from the Centre to-
wards  its day-to-day internal
administration?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.
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(b) No share of the Income-tax
revenue is allocated to Coorg. In
accordance with the provision 1n Arti-
cle 264 (b) of the Constitution of
India, States included in Part ‘C’ of the
first Schedule to the Constitution do
not rank as States for purposes of
allocation of revenue between thé
Centre and the States under the pro-
visions in Part XII of the Constitution.

(¢) No, Sir.

Shri Poonacha: In view of the fact

that Coorg finances are separate from
the Central finances, does not a special
situation arise so far as the allocation
of income-tax to Coorg is concerned?

Shri C. D. Deshmukh: I don’t think
so, Sir, in view of the provisions of
the Constitution, but I may add that
Coorg does receive grants for develop-
mental expenditure, grow-more-food,
and also for road schemes financed
from the Central Road Fund.

JET-PROPELLED VAMPIRE AIRCRAFTS

*772. Prof. S. N. Mishra: Will the
Minisier of Defence be pleased to
state:

(a) whether four jet-propelled Vam-
pire aircrafts have recently been
brought to India; and

(b) if so, the country where they
were purchased and the cost involv-
ed?

The Deputy Minister of Defence
{E_Major neral Himatsinhji): (a)
es.

(b) The aircrafts were purchased in
the United Kingdom. The cost of each
is estimated at about Rs. 3-5 lacs.

Prof. S. N. Mishra: May 1 know
whether they are quite new or are
second-hand reconditioned?

Major General Himatsinhji: They are
quite new, Sir.

Prof. S. N. Mishra: Is any attempt
being made to manufacture or at least
assemble them in the Hindustan Air-
craft Factory at Bangalore?

Major General Hima i: 1 have
got the information, but it will not be
in the public interest to give it. I may
add that all satisfactory arrangements
are being made for the future require-
ments of the I.A.F. '

Prof. 8. N. Mishra: May I know
whether any further negotiations are
Eging on with any other country for

e acquisition of more aircraft of the
same nature?

Major. General Himatsinhji: It will
not be in the public interest to give
that information,
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TECHNICAL ASSISTANCE SCHEME
¥793. Prof. 8. N. Mishra: Wil the
Mt:(]iSter of Finance be pleased to
state:

(a) whether Governnent have pre-
pared and presented their six-year
plan under the techunical assistance
scheme of the <Tommonwealth

_countries; and

(b) if so, the finance required for its
implementation?

The Minister of Finaace (Shri C. D.
Deshmukh): (a) and (b). The attention
of the hon. Member is invited to the
Colombo Plan for Co-operative Econo-
mic ~ Development in South and
South-East Asia laid on the Table of
the House on the 28th November. 1950,
[Placed in the Library—See No. IV
S.0. (111).] This plan contains both
the six year development plan of India
and a list of technical assistance re-
quired for the execution of the plan.
The finance required for the imple-
mentation of the plan is estimated at
Rs. 1840 crores. It is not possible to
state what the cost of the reauired
technical assistance would be as this
can only be worked out on the basis
of actual availabilities.

Prof. S. N. Mishra: May [ know
how do Government propose to make
up the finance necessary for the pur-
pose?

Shri C. D. Deshmukh: We shall try
all avenues of getting foreign assis-
tance on terms acceptable to us.

. Prof. S. N. Mishra: To what extent
is it expected that our internal finance
will come to our help in this respect?

Shri C. D. Deshmukh: Out of Rs.
1840 crores, about Rs. 800 crores will
be external finance.

Prof. S. N. Mishra: May 1 know
whether this money will come mainly
from the States or from the Centre
also? If so, to what extent will it
come from the States, and to sivhat
extent from the Centre?

Shri C. D. Deshmukh: It will come
from both, but ’s regards the aciual
figures I must obviously have notice.

Prof. Ranga: Was it resolved at this
Commonwealth Conference to seek the
assistance of America in regard to this
matter?

Shri C. D. Deshmukh: No, Sir. There
was no resolutton to seek the assis-
tance of any specified country out-
side the Commonwealth.

Prof. Ranga: Are the good offices or
the joint assets of the Commonwealth
supposed to be invoked in order to
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enable India to borrow Rs. 1,000 and
odd crores which would be needed in
order to fulfil this six-year programme?

Shri C. D. Deshmukh: I do not think

that there is any question of the good
offices of other countries being used.
The schemes of India. together with
those of the other countries in this
part of the world, are brought to-
gether in this plan and any country
which is interested in fulfilling any of
these plans could open bilateral talks
with India on the subject.

Pandit Munishwar Datt Upadhyay:
From what countries are we to get
such technical assistance?

Shri C. D. Deshmukh: No country
has been designated or selected for
this purpose.

Shri T. N. Singh: In view of the
fact that recently some of the projects,
particularly hydro-electric projects,
have been dropped, may I know
whether after this Colombo Plan they
will be resumed? ° ,

Shri C. D. Deshmukh: I do not follow
the hon. Member’'s question. The
Colombo Plan is a plan for the next
six years and there is no question of
dropping anything.

Mr. Speaker: He means the present
programme which has dropped some
schemes. He wants to know whether
such schemes which have been dropp-
gdé for want of finances will be resum-

Shri C. D. Deshmukh: I gave an
answer the other day that no project
has been dropped. '

Shri Kamath: Is the hon. the
Finance Minister in a osition to
assure the House that this financial or
economic aid will not be accompanied
by political or military strings?

Mr. Speaker: Order, order.

Shri B. R. Bhagat: May I ask what
scheme of priority has been determin-
ed in this plan, and how does this
priority compare with the priority
which has been determined by the
Planning Commission?

Shri C. D. Deshmukh: This question
requires me to reiterate the whole con-
tents of the plan. I have made
arrangements for the supply of the
gilan in detail to all Members of the

ouse.

Shri Tyagi: May I kaow if this
technical assistance plan pertains only
to urban industries or it extends also
to cottage industries in villages and to
agriculture?
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Shri C. D. Deshmukh: It does not
exclude any particular industry. It
applies to all the projects which are
included in the plan.

Shri Sondhi: Does the plan include
the shipbuilding industry?

Mr. Speaker: 1 think the better
course would be to read the plan.

Shri Sondhi: It has been given in

.the papers that shipbuilding has been

excluded. But the Minister does ot
say anything about it.

Mr. Speaker: Next question.
INCOME-TAX INVESTIGATION. COMMISSION

*774. Prof. K. T. Shah: (a) Will the
Minister of Finance pleased to
state whether any estimates have heen
preparec of the amount of tax believ-
ed to have been evaded by those whose
cases have been referred to the
Income-Tax Investigation Commission,
as also. separately, by those whose
cases have not been so referred?

(b) lHow much of the tax, found to
have been evaded, has been recovered
or ordered to be recovered?

(¢) What action, if any. has been
taken against those who have been
found to be guilty of such evasion?

(d) How many cases have, under
the provisions of the Act establishing
the Comutnission, been settled ami-
cably, and how many cases are pend-
ing investigation, together with the
amount of tax involved in each of
these categories?

The Minister of Finance (Shri C. D.
Deshmukh): (a) According to the
material in support of the cases
referred to the Investigation Com-
mission, it was believed that an es-
caped income of about Rs. 96 crores
was involved in themi. On the basis
of concealed income already found by
the Commission, the total for all the
referred cases should be over 50
crores. Since the Commission's find-
ings are confined to what could be
definitely proved or established the
amount believed to be concealed must
be much larger. No estimate has been
made of the tax evaded by persons
whose cgses have not been referred to
the Commission.

(b) The Investigation Commission
has already reported on 9-29 crores of
evaded income. The tax recoverable is
about Rs. 5-25 crores. An amount of
Rs. 85 lakhs has been collected.

(c) Penalties have been imposed in
some cases.
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(d) The number of cases settled
amicably up to 31st October, 1950 is
231 and the number of cases that were
pending with the Commission on that
date is 1096. These figures are ex-
clusive of 59 cases in respect of which
the Income-tax Investigation Com-
mission have made reports on regular
investigation. The tax involved in the
231 settlement cases is Rs. 316 lakhs,
and that in the 59 investigation cases
is Rs. 209 lakhs.

Prof. K. T. Shah: May I ask whether,
in the total number of cases referred
to> the Investigation Commission, any
rules or principles were laid down
according to which the order would be
established for taking up particular
cases and leaving the others to be dealt
with later on?

Shri C. D. Deshmukh: No, Sir. I do
not think that there was any such rule.

Prof. K. T. Shah: In that case, may
I enquire whether the hon. the
Finance Minister is aware of the fact
that during his predecessor’s time two
years ago certain cases were not
originally referred but were subse-
quently referred to the Commission,
and whether these are cases included
amtrgng those already investigated or
not?

Shri C. D. Deshmukh: I do not think
I can give information in regard to
exact cases as to whether they have
been reported on or whether they are
still to pe reported on. All I can say
is that they are in hand.

Prof. K. T. Shah: In view of an
answer given earlier this week that
though the assessment has been made
the amount has not yet been recovered
in the full measure. may I enquire
whether any steps are being taken to
see that the assets of those people
whose cases have not yet been settled
or investigated even are not so dissi-
pated that recovery may not be possi-
ble at all?

Shri C. D. Deshmukh: I am not
aware of what precise action has been
taken in regard to the assets belong-

g to people whose assessments are
being investigated, but I am quite
certain that whatever action it is felt
necessary to take with a view to safe-
guarding the position is being taken.

Shri Raj Bahadur: May I know the
number of tax evaders from whom the
amount indicated in reply to part (a)
of the question has to be reco ?

Shri C. D. Deshmukh: Apparently,
the hon. Member means the number
of groups in each case. Sometimes, it
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happens that a group consists of so
many cases. The total number of
cases is 231, but I cannot say how
many individuals are included in this
number. The number of cases in 2
group varies within very wide limits.

Shri Munavallii What is the maxi-
mum fine or punishment that is meted
out to those persons who are found
guilty?

Mr. Speaker: Is he in a nosition to
give that information?

Shri C. D. Deshmukh: I am not. I
would require notice.

Shri Jhunjhunwala: If any assessee
claims before the Investigation Com-
mission that there is no tax-evasion on
his part but on the other hand he is
entitled to refund, does the Com-
mission decide such cases of refuund?
What I mean is that if any assessee
before the Investigation Commission
claims that he is entitled to a refund,
instead of having to pay any income-
tax, what action is taken?

Shri C. D. Deshmukh: I dare say -
that will be taken into consideration
when the Investigation Commission
makes its recommendations.

Prof. K. T. Shah: As regards those
cases which according to the answer
just given have not been referred, hut
in which case there may be an evasion,
does the Income-tax Department take
any steps for finding out what arrears
are due from them?

Shri C. D. Deshmukh: I have no
doubt they are making the fullest use
of section 34 of the Income-tax Act.

Shri Himatsingka: What share, if
any of the realisation will be payable
to Pakistan and will any share of the
cost be borne by them?

Shri C. D. Deshmukh: I do not know
how this question arises. In any case
I must have notice of that question.

H'ISTOR\‘ oF FREEDOM MOVEMENT OF
INDIA

%775, Shri Kamath: Will the Minister
of Education be pleased to state:

(a' whether an Editorial Board has
been constituted for the purpose of
writing the history of the Freedom
Movement in India;

(b) if so, its personnel; and

(¢) whether the State Governments,
Indian  Universities, and indian
Missions abroad have furnish any
maltcrial so far? :
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[See Appendix VI, annexure No. 37].

[The Minister of Education (Ma
Azad): (a) No. .

(b) Does not arise.

(c) A summary of the replies so far
treceived by Government in the mwatter
is placed on the Table of the House.
{See Appendix VI, annexure No. 37.]

oY TR TF g T FE
swmafs geifam gfd ?
{Shri Kamath: Has any question-

naire been circulated in this connec-
tion?]
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[Maulana Azad: Yes. All that was

addressed to the Governments, Uni-

versities and Indian Missions was in
the form of a questionnaire.]

ot FTHA ;TR T FEAEY
T i R IQ @ E a1 gv Ak
q7?

[Shri Kamath: Is this work being
conducted secretly or openly?]
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[Maulana Azad: I do not understand
that the question of doing the work

8 DECEMBER 1950

Oral Answers 754

secretly or openly arises in it. A
Committee has been set up which is
doing its work and is certainly doing
it openly. There is absoluiely mno
secrecy about it.]

ot e Sedzd S ovEr T §
The response bferom ou.rt.lvtliscsti:ns
abroad has not been very satisiactory.

gy 7 71 f Ffra

I @

[Shri Kamath: It is said in the State-
ment that the = response from our
Missions abroad has not been very
satisfactory. May I know if further
efforts are being made in this
connection?]

& Jerhe joiun ;—o!;i Uy
LTI B B P L
Lyl -2 do o on %
WS oyl e g ol @ 2y
- S Sk

[Maulana Azad: The amount of
material that was expected, has not

‘been furnished and it is bLeing con-

sidered as to what further steps shouvld
be taken in this regard.]

M ETRAIWFH K IOW &
fod ot seFr qu T ¥R W
¢ fwIEw @ gER e oW
g7
[Shri Kamath: May I know whether
some wholetime workers have been
appointed to conduct this 'work and
complete it?]

L"’ h,” L')“J - oa.p' H O’ji U”n
ma byl WS g g ol
[Maulana Azad: No, but it is being
considered now.]

HHTAT : TH FH ST qOW &
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[Shri Kamath: Have any such per-
sons who took an active part in the
freedom struggle, been appointed for
this work?]

v - U 2 ool Wye
[Maulana Azad: Yes.]
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[Shri Chattopadhyay: Are there a::y
e

representatives of Congress in
Committee that had been set up?]

- ute e ookl Usye
[Maulana Azad: Yes, there are.]
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[Shri Raj Bahadur: May I know

whether Part ‘B’ States were alsc ask-
ed to furnish any relevant material in

this connection; if so. has any material

been furnished?] -
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[Maulana Azad: I have just said that
all State Governments were uddress-
ed. State Governments include alh
those States as well, which were pre-
viously known as Indian States.]

UNTOUCHABILITY

*776. Shri Kamath: Will the Minister
of Home Affairs he pleased to state:

(a) whether any cases of enforce-
ment of any disability arising out of
untouchability”, in contravention of
Article 17  of the Constitution of
India. have been reported from any
of the Centrally Administered Areas;
if so. from where; and

_(b) the nature of action taken by
tne Central Government in each case
against the offender or offenders?

The Minister Without PortfoH,
Rajagopalachari): (:)“ No? ofle (Shrl

(b) Does not arise.

Shri Kamath: What, Sir, are the
reasons for the delay or tardiness in
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enacting suitable legislgtion in conso-
nance with Article 17 of the Consti-
tution?

Shri Rajagopalachari: As I have al-
ready said in answer to another
question, enquiries are being made as
to the conditions which require to be
faced with fresh legislation. Rajasthan
and Travancore have not yet replied
and we have reminded them so recenfly
as 28th November once again.

Conditions in Part C States differ
a very great deal from place to place
and in some of the States Acts are
already in force by reason. of the
extension of provincial legislation to
Delhi. for instance, and in Ajmer the
Uttar Pradesh legislation has heen ex-
tended and made applicable. In Coorg
also there is legislation already in
force.

So far as the Centre is concerned, I
may add that untouchability is not
practised in Andamans and the
question of legislation does not- arise
there.

As regards newly created Part C
States, in some States untouchability
is not known. In some other States it
is practised in varying measures. All
these social reform measures and
penalties to be attached to infringe-
ment of laws require consideration and
consultation. That is the cause of the
delay.

Shri Kamath: The hon. Minister just
stated that in some States untouch-
ability is practised or . obssrved in
varying measure. In those cases what
action has been taken against the
offenders?

Shri Rajagopalachari: We must have
a law before we can take action against
offenders. The form. shape and the
extent of those laws require con-
sideration and that is the reason fer
delay.

Shri Chandrika Ram: What are the
States where untouchability is not
known?

Shri Rajagopalachari: Did I say un-
known?—it is not practised would be
right I think. In Cutch, in Manipur
and in Tripura what we call untouch-
ability is not practised. I am informed.

Shri Sivan Pillay: May I know, Sir,
whether Government is aware that
legislation in this behalf has been
passed in Travancore State?

Shri Rajagopalachari: Yes. Sir. Some
kind of legislation has been passed.
The question is interpreted to mean
further legislation and it is in respect
of that that consultation is going on.
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Dr. M. V. Gangadhara Siva: Has any
special officer been appointed to deal
with such cases?

Shri Rajagopalachari: I am not able
to follow what the hon. Member means
by ‘such cases’.

Mr. Speaker: What are the :ases he
has in mind?

. Dr. M. V. Gangadhara Siva: Cases
infringing the provisions of Article 17
of the Constitution.

Shri Rajagopalachari: I de not think
I ctan throw further light on the sub-
ject.

Shri Kamath: Is Government, Sir,
aware of the popular discontent over
delay in this much-needed social legis-
lation at the Centre?

Mr. Speaker: Order, order.
TERSONNEL LOANED TO HYDERABAD

*777. Shri S. V. Naik: Will the
Minister of States be pleased to state
how many of the Gazetted personnel
loaned to Hyderabad were recalled
and against how many was any dis-
ciplicary action taken?

The Minister Without Portfolio (Shrl
Rajagopalachari): 24 Police and 32
Revenue Officers on deputation to
Hyderabad State were reverted to the
States from which they were borrow-
ed. 6 of these officers were reverted
on charges of corruption and the
States concerned have been requested
to take disciplinary action against
them. 351 officers were either reverted
at their own request or recalled by
the parent States. There were no
charges against them.

Shri S. V. Naik: In view of the fact
that the Hyderabad administration is
top-heavy. do Government propose the
speedy withdrawal of such loaned
personnel?

Mr. Speaker: Order. order.

Shri S. V. Naik: How many of these
loaned personnel are permanently
absorbed in State service?

Shri Rajagopalachari: I don’t think
anyone is permanently absorbed in
the States to which they are loaned.
But if the hon. Member is not satisfied
with my answer I would request bim
to give notice of a fresh question.

Shri Kamath: How many officers
were reverted as a consequence of the
investigation into Mir Laik Ali’s escape
from custody?
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Shri Rajagopalachari: I said trat six
of these officers were reverted an
charges of corruption. As far as I am
aware, it would not include the cases
referred to by the hon. Member.

Shri Kamath: Then is it a fact that
no officer was punished or reverted as
a result of the investigation into
Mir Laik Ali’s escape?

Shri Rajagopalachari: If the investi-
gation resulted in no clear finding of
guilt., it is probable that nobody was
punished.

Shri Kamath: No certainty?

Shri M. L. Gupta: Is the hon.
Minister aware that the insolent atti-
tude and lack of grasp of local cirrum-
stances by the personnel in the servic-
es has created a large amount of dis-
content in the people of the State. «nd
may I know, what efforts are proposed
to be made to put more popular per-
sonnel in the services of the Stste?

Mr. Speaker: Order, order.

Prof. Ranga: What is the programme
of the Government—for how long are
these people to be loaned to Hydera-
bad State and are Government intend-
ing to get back our officers as soon as
possible?

Shri Rajagopalaechari: The interest
of those States is also the interest of
the Government and as long as there
is lack of efficient officers in those
States it is our duty to loan them from
States from where it is possible to do
so. It is difficult to give a time-limit
for this.

LOANS FLOATED BY GOVERNMENT

*778. Shri Kishorimohan Tripathi:
(a) Will the Minister of Finance be
pleased to state the total amount of
the loans floated by the Government
of India during the current financial
year?

(b) Were
scribed?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The Central Govern-
ment floated a loan for Rs. 30 crores.

these loans fully sub-

(b) The loan was fully subscribed.

Shri Kishorimoban Tripathl: What
was the amount of loan proposed to
be borrowed during the current
financial year?

8hri C. D. Deshmukh: The estimate
was Rs. 75 crores; but that allowed
for the repayment of loan.

Shri Kishorimohan Tripathi: Did any
State Governments also float loans?
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Shri C. D. Deshmukh: Yes, I think
three State Governments floated lcans
durir.g this period.

Suri Kishorimohan Tripathi: May I
know if any amount of loan borrowed
earlier was repaid this year, and, if so,
what part of the repayment flowed
back into the loan in the current year?

Shri C. D. Deshmukh: The sub-
scriptions to this new fourteen-year
loan were partly in cash and partly in
the form of two and a half per cent.
bonds, 1950, which were due for dis-
charge on 16th July, 1950. The total
subscriptions were Rs. 30-33 crores of
which 7-58 crores was in cash and
22-75 crores was by conversion of these
two and a half per cent. bonds, 1950.
So it may be considered that these
122‘75 crores flowed back into the new
oan.

Shri Kishorimohan Tripathi: Are
Government satisfied  that their
borrowing programme has been going
on progressively successfully as a re-
sult of the efforts of the Government
since 1947?

Mr. Speaker: Order. order. It is a
matter of opinion.

Shri R. L. Malviya: May I know for
what purposes the loans were raised?

Shri C. D. Deshmukh: For the
general purposes of Government.

Shri T. N. Singh: It is stated that
Rs. 30 crores have been floated out
of the 75 crores budgeted for. Is it
proposed to float the balance of Rs. 45
crores during the current year?

Shri C. D. Deshmukh: Well, that is
asking for information as to cur
intentions in regard to the future loan
flotations.

Shri A. C. Guha: The hon. Member
stated that three States floated loans
this year. May I know which were
the States, what were the amounts and
what was subscribed?

Shri C. D. Deshmukh: I must have
notice of that question. It Joes nat
arise directly in regard to the Govern-
ment of India’s loan.

INCOME-TAX

*799. Shri Kishorimohan  Tripathi:
(a) Will the Minister of Financeé be
pleased to state what part of income-
tax collected during the financial years
1947-48. 1948-49, and 1949-50 was on
account of arrears of income-tax?

(b) What is the total amount of
arrears of income-tax which is yet to
be collected?
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The Minister of Finance (Shri C. D.
Deshmukh): (a) otal amount of
income-tax collected and collecticns
out of arrears were—

Total Collections out

collections of arrears.

Rs. (lakhs: Rs. (lakhs)
947-48 1,27.25 21,87
948-49 1,82,74 31,48
949-50 1,54 59 27,48

(b) The total amount of arrears yet
to he colleeted, as on 30th September
1950 is about Rs. 1,17 crores of which
a sum of about Rs. 23 crores is capable
of immediate realisation. The balance
is pending settlement of relief claims,
disposal of appeals. completion of
certificate proceedings or is due from
persons who have no assets, have left
India or gone into liquidation.

Shri Kishorimohan Tripathi: Can the
hon. Minister give a rough indication
as to what percentage of assessment
for every year goes uncollected?

Shri C. D. Deshmukh: I am afraid I
cannot say that off-hand.

Shri Kishorimohan Tripathi: Are the
arrears progressively decreasing?

Shri C. D. Deshmukh: Some irdica-
tion could be had from the figures
which I have already given of the
relation of collection of arrears to
total collection.

Shri Raj Bahadur: May I &now
what part of the arrears is due from
persons who have left India?

Shri C. D. Deshmukh: The amount
due from persons who have left India
and who have left no assets in India
is Rs. 5-19 crores.

Shri Himatsingka: Is it a faet that
Pakistan will be entitled to 17} per
cent. from all realisations prior to 19477

Shri C. D. Deshmukh: 1 want notice
of the question.

Dr. Tek Chand: In view of the fact
thal many of these persons have gone
to Pakistan. may 1 know whether the
tax due from them has been coilected?

Shri C. D. Deshmukh: I have no
information.

Shri Goenka: May I know now much
of the total collections was for alvance
payments? ¥

Shri C. D. Deshmukh: I want notice
of the question.

Tax ox Tosacco

+780. Shri Kishorimohan Tripathi:
W:ll the Minister of Finance be
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pleased to state the various taxes, levy
and fees charged in India on tobacco
and its manufactures?

The Minister of Finance (Shri C. D.
Deshmukh): Tobacco is subject to the
following forms of Central taxation—

(1) Central Excise Duty on indi-
.genous—

(i) Unmanufactured tobacco.

(ii) Manufactured tobacco pro-
ducts, viz., Cigars and
Cheroots and Cigarettes only.

. (2) Customs
imports of tobacco
ducts from abroad,
port) duty on exp
cheroots.

and tobacco pro-
and Customs (Ex-
orts of cigarseand

As regards taxation of tobacco and
toSagsco t;}:roducts by the State (';ove:n-
ments, the practice is not unif .
Some State Governments sale:

levy sales
tax, others charge vend-fees orJlicence
fees for wholesale and retail trading in

tobacco. Local bodies
octroi duties. 0 also collect
Shri

3 Kishorimohan Tripathi: Wil
the hqn‘ Minister be pleased to state
what is the total revenue that accrues

to the Centre as a result of the tax on
tobacco?

Shri C. D. Deshmukh: About Rs. 30
crores.

~ Shri T. N. Singh: May I know if
there is any disparity between the ex-
cise duty levied on chewing tohacco
-and smoking tobacco, and whether
Govemmgnt have received any re-
presentation in regard to the uni-

formity or . modification of those
duties?

Shri C. D. Deshmukh: Unmanu-
factured tobacco in any form ic subject
to the duty at rates varying from 4
annas a lb, on hookah and chewing
tobacco to 7 and 8 annas a Ib. en flue
cured tobacco going into the manu-
facture of cigarettes, having the
highest blend of imported tobacco.
Representations have from time to time
‘beenn made. .

. Shri Kishorimohan Tripathi: May I
know if any quantity of tobacco is ex-
ported from India, and if so. what is

the revenue realized from export duty
on tobacco?

Shri C. D. Deshmukh: I think it
was export duty on cigareties only and
that was abolished from the 22nd
April 1950.

Shri Dwivedi: May I know whether
there are any taxes irmposed in Part
€ States and what is the revenue
realized?
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Shri C. D. Deshmukh: I want notice
of that question.

Pandit Munishwar Datt Opadhyay:
Does the Government propose 10 con-
solidate the taxes on tobacco in order
to economise expenditure?

Shri C. D. Deshmukh: The excise
and the customs duties canact be
consolidated.

RULERS OF STATES

*784. Shri Raj Kanwar: (a) Wil
the Minister of States be pleased to
state whether it is a fact that the
Central Government have recenfly
circularised the State Governments
and Departments of the Government
of India to the effect that Rulers of
the merged States should not be

referred to as “Ex-Rulers” or ‘former
Rulers”?

(b) If the reply to part (a) above
be in the affirmative, do Government
propose to place a copy of the circular
issued in this behalt on the Table of
the House?

The Minister Without Portfolio (Shri
Rajagopalachari: (a) Yes.

(b) A copy of the circular letter has
been placed on the Table of the House.
[See Appendix VI, annerure No. 38.]

Shri Raj Kanwar: Is the title “or
style of “His Iighness” recognized in
the case of Rulers who were entitled
to its use before the 15th August 1947?

Shri Rajagopalachari: If the question
means whether those who have no
personal ruling authority are still
given the old title. then the answer is:
It is so, Sir.

Shri Raj Kanwar: I want to know
whether the title of “His Highness”, to
which the Rulers who enjoyed a
salute up to 9 guns were entitled, was
still being recognized by Government.

Shri Rajagopalacharl: The dignities
and privileges that have been
guaranteed in the Constitution have
to be maintained and so even if the
administrative work is taken away
from these Rulers, those who wers
rulers until they merged out enjoy the
same dignities now.

Shri Raj Kanwar: Do Government
propose to circularize the State Gov-
ernments and the Departments of the
Central Government to use the title
or style of “His Highness” in the case
of those Rulers who were entitled to
its use before the 15th August 19477

Mr. Speaker: It is

practicaily a
suggestion for action.
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Shri Raj Bahadur: I want to know
whether such rulers are exempt from
the processes of court as distinguished
fron processes of law?

Mr. Speaker: That will be a different
question. :

Shri Kamath: Even in a case where
a State has been merged in an ad-
joining province, is the Ex-Ruler of
tha! state referred to as the Ruler of
the merged State?

Shri  Rajagopalachari: As 1 said
already, Sir, in cases like the one stat-
ed by the hon. Member. the dignity is
maintained. They are not to be called
“Ex-Rulers” because that would raise
a doubt as to whether they had already
been deposed before.

Mr. Speaker: Order,
question.

order. Next

MFEDICAL MEN SENT ABROAD

*785. Shri Rathnaswamy: (a) Will
the Minister of Health be pleased to
state how many medical men have so
far been sent to foreign countries for
higher study and research during the
last three years?

(b) What are the countries to which
they have been sent?

(¢) What is the cost involved to the
Exchequer thereon?

(d) What are the various branches
of study for which they have been
sent to specialise?

The Minister of Health (Rajkumari
Amrit Kaur): (a) 171, including those
sent on fellowships offered by the
World Health Organisation and the
Rockefeller foundation.

(b) The United Kingdom. some
countries on the continent of Europe,
United States of America and Canada.

(¢) The cost to the Central Govern-
ment has been about nine lakhs of
rupees and the cost to the Government
of Part ‘A’ States about six lakhs.
Information regarding Part ‘B’ States
is not readily available.

(d) A statement is laid on the Table
of the House. [See Appendix VI,
annexure No, 39.]

Shri Rathnaswamy: What = are the
various States from which these people
have been sent to foreign countries
for higher studies?

Rajkumari Amrit Kaur: They have
come from almost all the States.

Shri Rathnpswam,y: May I know
how the selection is being made?
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Rajkumari Amrit Kaur: The seiection
is always made according to rules
by a Selection Committee.

Shri Rathnaswamy: Is a condition
stipulated by Government that these
medical men who have been trained in
various branches of study in foreign
countries should serve in Government
hospitals for a definite number of
years?

Rajkumari Amrit Kaur: Most of
them are already Government ser-
vants. It has been the policy of Gov-
ernment since 1947 not to give scholar-
ships to those whom Government have
not already got employed or whom
they are not able to employ. There—
fore, the question does not arise.

Shri Rathnaswamy: May I know
the number of people who have
specialized in Cancer and Infantile
Paralysis?

Mr. Speaker: Perhaps it is going in--
to too many details.

Rajkumari Amrit Kaur: It " is
difficult for me to furnish this informa-
tion offhand.

Shri Karunakara Menon: Is there
any foundation for the report publish-
ed in the papers a few weeks ago that
the U.S.A. was willing to train a few
Indian doctors at their own expense
and even to employ them in America?:

Rajkumari Amrit Kaur: I am not
aware of any such offer having been
made to the Government of India.

ILLiciT EXPORT oF CONTROLLED ARTICLES

*787. Shri Rathmaswamy: W
l\ti(aigster of Finance be {)lea:gd tht:
s M

(a) whether any cases of illicit ex-
port of controlled articles to foreign
countries were detected during the
last two years;

(b) if so. what are the commoditi
which were attempted to be :gl t;;s-
ported and to which countries they
were intended: and

(¢) what punishments
to the oﬂengers? e were given

The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). The informa-
tion -is not readily available. It is
being -collected and will be laid on the
Table of the House as soon as it is
available.

Shri Rathmaswamy: What are the
various measures taken by the Govern-
ment to check this illicit export?
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. Shri C. D. Deshmukh: As I said the
information is being collected and it
is only in xelation to this that informa-
tion could be given as to what
measures are taken to check smuggl-
ing.

DiSBANDING ARMY UNITS OF VINDHYA
PRADESH

*788. Shri Dwivedi: Will the Minis-
ter of Defence be pleased to state:

(a) whether army units in Vindhya
Pradesh have been disbanded;

(b) in how many states other than

Vindhya Pradesh such disbandment
has been or is in process;
. (c) whether any proportion of these
trained and experienced personnel
shall be re-employed anywhere else
.in India;

(d) whether any compensation,
gratuity or pension etc.. is likely to
be paid to the personnel to be thrown
out of employment as a result of this
move; and

(e) if the answer to part (d) above
be in the affirmative, what is the esti-
mate of expenditure in this connec-
tion?

The Deputy Minister of Defenee
(Major General Himatsinhji): (a) Pre-
sumably, the hon. Member is referring

to the Vindhya Pradesh State Forces. -

These Forces are being disbanded.

(b) I lay a statement on the Table
of the House,

(¢) So far as Officers are concerned
those who come up to the prescribed
standards of the Regular Army will
be absorbed in the Regular Army or
in the re-organised State Forces, if
vacancies exist. Other Officers, as
well ‘as Other Ranks, who are in excess
of the requirements, are being releas-
ed. Attempts are being made by the
State Governments concerned to find
alternative civil employment for them.

(d) Yes.

(e) It is not possible at this stage {o
frame an estimate of the expenditure
as it is not known how many personnel
would be retained after screening.

. STATEMENT

Disbandment of Army Units
(i) The State Forces of the
following merged States have
already been disbanded:—
Kolhapur, Baroda, Gujerat States,
“Himachal Pradesh, Cutch, Tehri Garh-
-wal, Banaras.
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(ii) The State Forces of the
following merged States are in the
process of disbhandment:—

Rampur, Bhopal, Cooch Behar.

(iii) The State Forces of
Rajasthan, Pepsu, Madhya Pradesh,
Saurashtra, Mysore, Travancore and
Cochin and TIiyderabad are heing
organised on revised orders of battle
and their personnel are being screen-
ed with reference to Indian Army
standards. This would entail a certain
amount of reduction and/or disband-
ment in respect of these Forces.
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In view of the fact that the old Gov-
ernment used to keep two units at
Nowgong and Rewa, now do the Gov-
ernment propose to keep such units at
any place?

Mr. Speaker: Order. order. That is
a different question. He refers to the
camping or stationing of forces in
different places.

Major General Himatsinhji: We are
not posting any people there because
these places do not come under the
?vsyall requirements of the defence of
ndia.

Shri Raj Bahadur: May 1 know
whether the people who were being
disbanded from States’ forces would
be given the choice or option to be
governed by the rules of pension or for
gratuity which governed them before
the merger with other States or under
the All India rules?

Major General Himatsinhji: We are
not going by the rules of the States as
they were before they were merged
because the mustering out terms that
are being offered to them by the Gov-
ernment of India are much befter.

Shri Raj Bahadur: My question was
whether they will be given any option
in view of the covenants in the Consti-
tution to be governed by their own
rules or by the new rules?

Major General Himatsinhji: They
are now governed by the new rules,
because the terms given Ly the Gov-
ernment of India are much better than
what existed before, in the States.
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Mr. Speaker: Order, order. We are
going into an argument.

Shri Dwivedi: In view of ‘he fact
that the soldiers of Vindhya Pradesh
are known for their chivalry...

WRITTEN ANSWERS TO QUESTIONS
FiLm ENQUIRY COMMITTEE

*763. Shri Kesava Rao: (a) Will the
Minister of Information and Broadcast-
jng be pleased to state whether
any interim recommendations have
been submitted by the Film Enquiry
Committee?

(b) If the answer to part (a) above
be in the affirmative, what are its re-
commendations?

(c) When is the Committee expected
to ccmplete its work?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):

(a) No. Sir.

(b) Does not arise.

(¢) By the end of January 1951.

Goop Conpuct Pay

*765. Shri R. Khan: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that Govern-
ment have issued orders withdrawing
the benefit towards pension of the
Good Conduct Pay granted to Post
Office Officials; and

(b) if so, whether the said orders
have been made applicable to those
retired employees who were in service
prior to the issue of these orders?

The Minister of Finance (Shri C. D.
Deshmukh): (a) It is not a fact that
Good Conduct Pay granted to Post
Office Officials counied for pension
under the Civil Service Regulations.
There was, therefore, no question of
issuing any special orders withdrawing
the benefit.

(b) Does not arise.

HicH COURT ARREARS COMMITTEE

*781, Shri Shiv Charan Lal: (a)
Will the Minister of Home Affairs be
pleased to lay on the Table of the
House a statement showing the steps
that are being taken by Government
to implement the recommendations of
the High Court Arrears Committee
generally and also with special refer-
ence to (i) formation of Standing Law
Commissioners both in the States and

at the Centre; (ii) curtailment of
vacations in the High Courts and (iii)
increasing the number of Judges?

»
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(b) What steps are Government
taking for the reformation and sim-
plification of Substantive Law and
Laws of Procedure? :

The Minister Without Portfolio (Shri
Rajagopalachari): (a) The recom-
mendations made by the High
Court Arrears Committee are still
under consideration. We are await-

ing the views of the State Govern-
ments.

(b) Modification of substantive and
procedural laws, is one of the
suggestions made in the High Court
Arrears Committee’s report, which, as
already stated, is under the considera-
tion of Government.

SALARIES AND QUALIFICATIONS OF JUDGES
oF HiGH CouRrrts ¢

*782. Shri Shiv Charan Lal: Will
the Minister of Home Affairs be
pleased to state what steps Government
are taking for removing the differ-
ences in the Laws as administered in
different States and also the differ-
ences as regards salaries and quali-
fications of Judges of High Courts and
Judicial Commissioners’ Ceurts in
different States?

The Minister Without Portfolio (Shra
Rajagopalachari); Nearly sixty Central
Acts. including Acts relating (o taxa-
tion. have already been extended to
Part B States. Another hundred or
more Acts are proposed to be extended
to Part B States under the Part B
States (Laws) Bill. which is now be-
fore Parliament. It is also proposed
to introduce Bills in the current session
of Parliament to amend the Code of
Civil Procedure, 1908 and the Code of
Criminal Procedure, 1898, with a view
to bringing the procedural laws in
force in Part B States into line with
similar laws in the rest of India.

As regards the second part of the
question, the Government are ccnsider-
Ing the question of revising the exist-
ing scales of pay of Judges of High
“ourts in Part B States. But. in view
of the diverse conditions in the various
Part C States. it is not practicable for
the present to prescribe any uniform
scale of pay for Judicial Com-
missioners.

RELINQUISHED LaANDS

*783. Shri Sivaprakasam: Will the
Mirﬁx‘ister of Defence be pleased to
state:

(a) the t.oi;alfextenltli of land held by
Government for military purposes,
which has since been relinquished by
them after January, 1950; and
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(b) whether these relinquished lands
have been restored to the original
owners or disposed of either by sale
or in auction?

The Deputy Minister of Defence
(Major General Himatsinhji): (a)
36.400 acres of land have so iar been
relinguished by the Ministry of
Defence.

(b) With the exception of those
holdings which are required by other
Ministries or by State Governments,
all other relinquished land has been
restored to original owners or to
tenants from whom it was originally
taker over. No requisitioned and hir-
ed .and has been disposed of either
by sale or by auction.

ExporRT DUTY OX JUTE

«786. Shri N. S, Jain: Will the
Minister. of Finamee be pleased to
state:

(a> the present rate of export duty
on Jute;

(b) the various modifications in the
above rate since August 1947 with
dates:

(c) the reasons for each modifica-
tion: and

(¢: the jute export price at the
time of each modification?

The Minister of Finance (Shri C. D.
Desbmukh): (a) to (d). The export
duty on raw jute (including Bimli-
patar: jute and mesta fibre) is Rs.
4-8-¢ per bale of 400 pounds for
cuttings and Rs. 15-0-0 per bale- of
40(: pounds for raw jute of all other
descriptions. There has been no modi-
fication in the rate since August 1947.
Export of raw jute has not been allow-
ed since 21st November 1949 though
shipments in respect of certain com-
mitments continued to be allowed, as
a special case, till the middle of April
1950.

MepicaL DEGREE OF OSMANIA
UNIVERSITY

*789. Shri S. V. Nalk: Will the
Minister of Health be pleased to state:

(a). whether the Medical Degree of
the Osmania University is recognised
by the Government of India for the
purposes of service;

(b) if the answer to part (a) above
be in the negative, the reasons there-
for; and

{c) when was such a request for
recognition last made?
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The Minister of Health (Rajkumart
Amrit Kaur): (a) to (c). The medical
degree of the Osmania University is
not recognised for the purpase of
recruitment to Central Services, Class
I and Class II, as this qualification has
not yet been recognised by the Medi-
cal Council of India. In respunse to
a8 request for recognition received
from the Osmania University in 1944
the Indian Medical Council deputed
two ‘Visitors’ to inspect the Medical
College. The report of the . visitors
containing recommendations for
improvements which were necessary
for the purpose of recognition were
sent to the Hyderabad authorities in
1945. In 1947 the Medical Council of
India made an enquiry from the
Hyderabad State Medical Council.
whether they could again send their
“Visitors” to the Osmania Medical
College to find out whether the
necessary  improvements suggested
earlier had been carried out. The
authorities of the College asked the
Medical Council of India not to send
their “Visitors” until certain improve-
ments had heen carried out. They
have not yet intimated if the improve-
ments have been carried out since and
if they are ready for a visit of
inspection. For the duration of the
War the M.B.B.S. degree of the
Osmania University was recognised
for the purpose of recruitment to the
Emergency Cadre of the IM.S. This
was a temporary measure.

DrLHI SUNNI MAJLIS-I-AUKAF

#790. Maulvi Wajed Ali: (a) Will
the Minister of Home Affairs be
pleased .to refer to reply to starred
question No. 323 asked on 12th August,
1950 and state if any meeting of the
Delhi Sunni Majlis-i-Aukaf has since
then been held?

(b) What are the rules of procedure
of the meetings of the above Com-
mittee?

(2} Will Government lay on the
Table of the House a copy of the
Budget of the Committee for the year
1950-51?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) No.

(b) The Rules and Procedure of the
meetings of the Majlis are contained
in Chapter III of the Delhi Muslim
Wakfs Act. 1943.

(¢) A copy of the Budget of the
Majlis for the year 1958-51 which is in
Urcdu, has been kept in the Library of
the House,

ReEpUCTION AND RECRUITMENT IN ARMY

*391. Giani G. S. Musafir: (a) Will
the Minister of Defence be pleased
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to state whether it is a fact that, in
certain branches of the Army, reduc-
tion and recruitment are going on
simultaneously?

) If the answer to part (a) above
be in the affirmative, what are the
reasons therefor?

(c) Do Government show any_ con-
sideration to the personnel consisting
of displaced persons from Pakistan
while effecting reduction?

The Deputy Minister of Defence
1({Majm- General Himatsinhji): (a)

es.

(b) In view of the financial stringency
prevailing in the country and the need
to economise in every possible way,
it has been decided to reduce the
strength of the Army to a certain ex-
tent. Reduction is carried out in
phases and is to be completed over a
certain specified period. In doing so,
fresh recruitment cannot be stopped
since it is essential to meet normal
wastage and existing deficiencies in
various trades and also to keep a
balanced and fit army in all respects
and to regulate the inflow of recruits.

(c) No.

FREE PRIMARY EDUCATION

*792. Giani G. S. Musafir: (a) Wil
the Minister of Education be pleased
to state whether it is a fact that
Government institutions in Centrally
Administered Areas impart free edu-
eation up to the primary standard?

(b) If so, why this principle is not
followed in Government aided Schools?

The Minister of Education (Maulana
Asad): (a) Primary Education is free
in Government and Local Body insti-
tutions in a large number of Part (C)
States.

(b) Aided schools cannot be com-
pelled to impart free Primary Educa-
tion, unless Government can guarantee
to make good the entire deficit. This
can be done only if sufficient funds are
guaranteed.
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DEVELOPMENT OF Hinp1
[*793. Shri Indra Vidyavachaspati:
Will the Minister of Educatiom be
pleased to state:

(a) whether the Central Govern-
ment, according to article 351 of our
Constitution, have formulated any
definite scheme for the development
of Hindi and its use in Government
offices; and

(b) if so, what are the details of this
scheme?] '

The Minister of Education (Maulans
Azad): (a) The preparation of a suit-
able scheme is under consideration of
the Government of India.

(b) Does not arise.
TRAINING IN MICONITE INDUSTRY

*794. Shri Janami Ram: Will the
Minister of Education be pleased to,
state:

(a) the number of students sent to
America for special training in Miconite
Industry;

(b) whether they have finished their
education; and

(¢) if so, how they are employed at
present.

The Minister of Education (Msaulana
Azad): (a) One.

(b) Yes.

(¢c) He is employed as _Senior
Scientific Officer in Glass and Ceramic
Research Institute, Calcutta.

INCOME-TAX INVESTIGATION COMMISSION

39. Shri Kishorimohan  Tripathi:
Will the Minister of Finance be
ed to state separately for each of the
years 1948 and 1949, the mmm
by the Government of India in
various enquiries and investigations
in respect of cases referred to the
Income-tax Investigation Commission?

The Minister of Finance (Shri C. D.
Deshmukh): The total figures of
expenditure on the Income-t&x
Investigation Commission during the
financial years 194849 and 1949-50 are
Rs. 4,01.715 and Rs. 691,266
respectively. These figures _mclude
not only expenditure on enquiries
investigations in_respect of cases re-.
ferred to the Commission but also
the expenditure incurred on the pre-
paration of the Commission’s Re]
regarding measures needed to prevent
tax evasion. The e ture on
investigations, as such, is inseparable
from the total expenditure.

n—————
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PARLIAMENT OF INDIA
Friday, 8th December, 1950

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45 A.M.
Mr. Speaker: Mr Alva will make an
explanation.

Shri Joachim Alva (Bombay): With
your permission, Sir, may I state that
on last Monday, when I put the short
notice question, I put the question as
sent by me to the secretariat and I
took no notice of the question as amend-
ed by you for the simple reason that
though it was received by me, I had
not seen it on account of my having
been engaged the whole day on a pro-
fessional conference. I am really sorry
for the mistake; though I had received
it, I had not seen it. This being a
genuine mistake, I hope you will
excuse me.

I may mention that there was genuine
mistake the next day when I received
a cover from the Secretariat enclosing
qguestion of another Member.

Mr. Speaker: That is a different
matter.

Shri Kamath (Madhya Pradesh): On
a point of order, Sir, . ...

iMr. Speaker: No point of order on
s.

Shri Kamath: Not on this; on a
question; I did not then want to draw
upon the limited time; it is with regard
to Question No. 756. Am I to take it
that it is your ruling that, where an
officer of Government does something

1394

contrary to public interest, offensive %o
public morality as distinct from prk-
vate morality, the matter cannot
brought on the floor of this House, and
the Minister has not got a duty to ang
quire into the matter and tell
House as to how the matter standl .

Mr. Speaker: Order, order. It is en-
tirely a misconception of what I said..
The hon. Member by putting questions,
enquiring into individual qualifications
of that particular official, meant to
point out very probably that the
officer was not fit for the job.

Shri Kamath: No, no.

Mr. Speaker: Order, order. That
was the point of his questions. He
was enquiring into the degrees, he was
enquiring into his experience and what
not. Then, I said that I would not
allow individual questions of that
either to support or to bring into
repute any individual officer. I said at
the same time also that I saw no
question of principle involved in it. It
there is anything done which is illegal,
which is done in a highhanded manner,
which offends against the publie
morals, and some question of public
policy is involved, such questions
would be admisslble, but not questions
otherwise relating to individual officers
whose conduct may or may not be
liked by certain Members. That is
what I said. There is no further ques-
tion to be discussed about this.

INDIAN TARIFF (FOURTH AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
with the further consideration

proceed
of the following motion:
“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

[MR. DEPUTY-SPEAKER in the Chair]

Shrl Goenka (Madras)® Sir, I must
apologise to you and to this House for
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iShri ‘Goenka]

having taken two hours of its time on
the last day.

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): Time is
eternal.

Shri Goenka: I know.

Mr. Deputy-Speaker: The hon. Mem-
ber has already taken two hours.

Shri Goenka: This matter is of very
great importance. As you know, this
Hute trade accounts for more than one-
third of our total exports. I was going
to submit that in spite of the many
opportunities given to Government
from time to time to discuss this
matter across the table, they have not
thought it proper to discuss the matter,
in that spirit and in that manner, and
that is the important justification for
taking this time of the House.

On the last occasion, I was speaking
in regard to the Devaluation Commit-
tee. When this question was raised in
the last Budget session that this Deva-
luation Committee did not meet and
discuss this question of jute, the hon.
Commerce Minister referred the
matter to the hon. Finance Minister
and said that the Finance Minister
Dr. John Matthai will answer the
query. But, the hon. Dr. John Matthai
greterred maunam in that respect and

e did not say why he did not call a
meeting ~ of that ad hoc committee.
Then, again, I raised this subject on
the 2nd August on the President's
address. Although the hon. Finance
Minister was good enough to bring
some life back into the ad hoc com-
mittee, still, jute, cotton and tea which
were the sybjects raised in the ad hoc
committee, were never brought before
the Committee at all. Then, again, a
meeting of the ad hoc committee was
called in November; but this subject
of jute was never touched. On every
occasion that we wanted to discuss this
matter with the Commerce Ministry,
the Commerce-~Ministry did not think
it proper or advisable to discuss the
matter with any Member of this House.
It does not give us any pleasure to
glve expression to the acts of omission
and commission of the Ministry of
Commerce in this open House, parti-
cularly when we belong to the same
party. But, when every opportunity
given to them has not been taken
advantage of by them and they have
treated us as untouchables, more or
less, it has become incumbent upon us
to express ourselves in this House and
&;‘ough this House to the world at

ge.

:Then, I understand that this matter
was raised in the Standing Committee

of the Ministry concerned, but the
result was negligible. Although the
Standing Committee came to a parti-
cular conclusion, the conclusion which
they came to was not regarded as
feasible by the Ministry. I will not
thke much of the time of the House;
I will go point by point and illustrate
as quickly as possible.

So far as black-marketing is con-
cerned, it is admitted on all hands
that there does exist a black-market
so far as jute is concerned. It is also
admitted that the controls are not
working satisfactorily. It is also ad-
mitted that the black-market runs into
several crores; it is immaterial whether
it is 12 crores or 48 crores. This ques-
tion of black-marketing is known to
everybody. I have had discussions
with Members of the Reserve Bank.
They know that there is a big black-
market in dollars in India. I have had
discussion with bankers and traders
and merchants, with mill owners and
with black-marketeers too. It is the
unanimous opinion that black-market
does exist and a lot of these dollars
are sold openly in the Hongkong
market against which gold is smuggled
into this country. Has the hon.
Finance Minister ever thought whence
the foreign exchange is coming for
the smuggling of this large quantity
of gold into this country? The other
day, in answer to a question, the hon.
Finance Minister pointed out that they
have been able to catch hold of about
one crore of rupees worth of smuggled
gold. If one crore of rupees worth
of gold has been caught, it is an open
secret in the Bombay market and
other markets that several crores
worth of gold, running into 20 or 3(
crores, is being smuggled into this
country. Smuggling from Goa anc
Pondicherry is a matter not unknowr
to anybody. All this smuggling goe:
on from day to day. Have they evel
considered from where the foreigr
exchange for this smuggling comes'
The foreign exchange comes from jut(
and other material that we export
Deceit by means of under-invoicing
and over-invoicing is a matter withi:
the knowledge of prdctically every
body. This matter has been referre
to by us in our report on State Trad
ing, in which we have pointed ou
that several witnesses came before u
and told us of this practice of over
invoicing and under-invoicing whicl
has deprived this country of valuabl
foreign exchange.’ Apart from tha'
all newspapers from day to day hav
been publishing the prices of jut
goods, both controlled and what migk
be called uncontrolled or black-marke
rates. Day in and day out these hav
been published. All trade journal
refer to these rates from time to time¢
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I cannot see any trade journal or paper
which does not refer to these things.
But I do not know with what effect.
To our knowledge there has been no
effect at all..‘

Leave black-markets in the export of
bessian, and let us take the internal
market. Will the hon. Commerce
Minister be prepared to tell us if
industries like the sugar industry, the
cement industry, whether they have
been supplied with bags at the con-
trolled rates? After the speech that
I made the other day, I got several
telegrams and telephones and letters
telling me that while the price at the
controlled rate was Rs. 182/7/- it was
as much as Rs. 220 in the black-market,
for the sugar industry. The same is
the position in the cement industry
and all the various other industries
using these bags. Therefore, I can
say that this black market does not
exist only for the foreign export, but
it exists even in the internal consump-
tion also. And the House knows full
well that the internal consumption of
jute bags using hessian is not more
than 16 per cent. As much as 84 per
cent. of our total production is export-
ed from our country, and even within
this 16 per cent. there is rampant
black market in the country today.

Moreover, we have to remember that
this is an active poison which spreads
all round as 1 had pointed out the other
day, and if it is not checked, and
checked as early as possible, I do not
know what will happen. If a person
indulges in black market activities and
makes Rs. ten or Rs. 15 or Rs. 30 or
Rs. 50, he is handcuffed and paraded
in the streets. But if another man in-
dulges in black-markets and earns in
crores, he gets scot-free. Most un-
fortunately that is the law of our Gov-
ernment today.

We have been hearing a lot about
this fear of substitutes for jute coming
into the market. Government told us
that the only thing which led Govern-
ment not to increase the price of jute,
and led them to see to it that it was
supplied to foreign markets at reason-
able rates was this fear of substitutes.
If this had been the policy of Govern-
ment there would be no quarrel, there
would be common ground between
Government and ourselves. With . a
view to preventing substitutes coming
into the market, we must prevent the

rice soaring up. But, has that policy

n adhered to and has it been carri-
ed out successfully? We have not been
able to assure reasonable prices, I
have to submit with due deference to
the Treasury Benches, either in the
internal markets or in the external
markets.

12 NooN.

And there is another aspect of the
question which I would very much like
the Finance Minister and the Com-
merce Minister to take note of. What-
ever may be the short-term policy of
Government, from the figures that I
have collected here it is clear that
from 1935-36 to 1939-40, we have been
exporting on an average 999,000 tons
of jute goods per year. From 1944-45,
our exports up to 1948-50 have aver-
aged to 776,000 tons. But the export
of raw jute has been increasing from
year to year. In the year 1944-45 the
export of raw jute has been 1876
thousand tons and in 1848-50, the figura
is 420°4 thousand tons. Therefore it
is very clear that the danger is ahead
of us. The danger is that while the
export of jute goods has been gradu-
ally going down, the export of the raw
material to foreign manufacturers has
been increasing. These manufacturers
manufacture the goods and sell them
in the markets where India has been
selling them before, That is the clear
trend of things shown by these figures
of export of jute goods and raw jute.
This aspect of the question, I hope,
Government will bear in mind.

And then there is another point on
which though I would not dilate, still
I have to say a few words. In India
our machinery has been written down
practically to a negligible amount, and
therefore our cost of production is less.
America wanted to establish this
industry, the jute industry. In their
own country the Americans wanted to
manufacture jute goods, but because
of our low cost of production, they,
were not successful in this attempt.
But various other countries of the
world have been getting hessian and
manufacturing jute goods, for thein
own internal consumption. In America
about 80 per cent. of the goods hava
been exported from India while the
other 20 per cent. have been exported
from Dundee and ggher places. This
being the positio have to see that
other countries are not allowed to
compete with us in the markets which
zz’; have preserved for such a long

e,

T also understand that France, Italy
and Japan are buying raw jute from
Pakistan and they are trying to manu-
facture jute goods and compete with
us in America and other markets of
the world. This is the information
which has been given to me, though I
cannot swear by that information. All
the same the fact remains that the
danger is there ahead.

The danger of other competitionis in
the shape of paper bags was referred
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to by the hon. Finance Minister. I
cannot refer to it now at any length
because the clock is running against
me and already I see indications that
I must close my remarks as early as
possible. But there is one factor to
which I must draw the attention of
the hon. the Finance Minister, and it
is this. This industry is mismanaged
oor shall I say managed by a clique of
merchants. According to me the indus-
trialists of this country appear to be
money-changers, and by this practice
of money-changing, they try to make
hay when the sun shines and it is here
that I want the hon. the Commerge
Minister to put his foot down and see
that they act in the national interest
and not in any short-sighted self-
interest. In this connection I may
bring it to the notice of the hon. Com-
merce Minister that the price of jute
goods had come down to about Rs, 40
in June-July when the price of raw
materials, namely, bottom, was Rs. 39
and the American price was 145
dollars under pre-devaluation rates.
That price at the rate of Rs. 35 bottom
is now Rs. 55. That is the inflated
price which was fixed by Govern-
ment. I can recall only one similar
instance. On 1st October, 1946, when
the control was removed, the Govern-
ment of India brought in another con-
trol fixing the prices of jute and
hessian. The then Muslim League
Ministry in Bengal did not agree to
.obey the orders of the Government of
India with the result that the Central
Government were forced to withdraw
‘those orders immediately. The result
was that the price which was fixed
at Rs. 12 went up to Rs. 30, the price
of hesslan from Rs. 30 to Rs. 60, the

rice of sacking from Rs. 66/12 to
%s. 110. Government lost Rs. 60
crores. Today a similar sitaation
exists. What is the remedy? Increas-
ed production alone can bring down
the prices and prevent substitutes
coming into the market. That is the
recommendation of the State Trading
C&mmitme also and it is commonsense
also.

With regard to increased production
the question will naturally arise where
i the raw material to come from. As
1 pointed out the other day we had
‘a carry-over of seven lakh bales, we
are going to produce 41 lakh bales and
we have already got 15-lakh bales,
altogether it comes to 63 lakh bales.
T.ecave it to the merchants. I am
certain they will deliver all the raw
material we require., (An Hon. Mem-
ber: Wherefrom?) Wherefrom? It
will come from the place where it
grows.

The hon. Commerce Minister suggest-
ed three alternatives—export duty,

State-trading and thirdly decontrol.
As regards State-trading we on

side of the House have been shouting
hoarse for three years for the creation
of a nucleus organisation for the pur-
pose of State-trading to take advantage
of a situation like the one that has
arisen in the jute market today. Except
evasion and ignoring of our request
for two years nothing has happened.
When the matter was forced upon
Government they appointed the State-
Trading Committee. The Committee
has reported and we do not know
what the fate of that report will be.
Until a State Trading Corporation
comes into existence there is no chance
of putting the trade under State
trading. There has been unanimity of
opinion that officials are not capable
of managing a State Trading Corpora-
tion. Every witness who appeared
before the Committee gave chapter
and verse in support of his opinion
that whenever Government resorted to
State-trading through their officers it
always ended in a dismal failure. The
Committee had also to come to that
very conclusion. So State-trading is not
a practical proposition for the time
being.

As regards export duty, as the hon.
Commerce Minister pointed out you
annot go on changing the duty from
éay to day and therefore that is not
a proper remedy for the disease from
which we are suffering today.

What then is a certain remedy? I
would suggest decontrol. I do so be-
cause it does not affect the cost of
living index in the country.
country only consumes 16 per cent. of
jute and 84 per cent. is exported out-
side. Rarely will you find any country
resorting to control of a commodity
which is mainly intended for export.
That view was expressed by the hon.
Commerce Minister also. I can under-
stand control if there was control at
the other end. If in the U.S.A. there
is control or if the Government of
India entered into an arrangement
with the U.S.A. and other consumers
of jule goods that for ten years they
will take our goods in a particular
quantity and at a price fixed on the
basis of production cost plus a percent-
age. then certainly that would be an
ideal position. I am not enamoured
of a Rs. 1,500 or Rs. 2,000 duty. I was
certainly enamoured of a high export
duty at the time we devalued our
currency, for then there was scope for
it and there was no chance of compe-
tition. Now this is hardly the time
when you should live upon the export
duty and allow substitutes to come in
or allow other countries to manufac-
ture jute goods and take the trade
away from us, which has been our
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monopoly for a long time. I do not
want Government to be self-compia-
cent gbout this. I want at least that
our Government should think in the
direction of decontrol of jute goods.
What will be the result if there is
decontrol? Once the mills begin
making more money they will know
how to produce more jute. My friend
said that if raw jute is decontrolled
it will affect the price of rice., Is it
not the policy of the Government of
India to make the country self-suffici-
ent in jute? Is it not the policy of the
Government of India to put a certain
acreage under jute, so that we might
produce 60 lakh bales? Was not a
romise made by the hon. Finance
gﬂn. ister in his Budget speech that
this year we would be producing 50
lakh bales of jute? If it is our policy
to put a certain acreage of land under
jute cultivation and thus produce 60
lakh bales in this country, why then
do you grudge the tillers of the soil
getting a little more money? It is
money from a material which you
export to foreign countries. If you
say that it affects rice, I say the pro-
duction of sugarcane, tobacco, oilseeds,
cotton and even bananas affects rice.
In fact every cash crop affects rice.

Mr. Deputy-Speaker: Is this an alter- .

native suggestion to State-trading? -

Shri Goenka: I will read what the
State Trading Committee had to say
in regard to jute. They did not advo-
cate State trading, unless the corpora-
tion had previous experience in handl-
ing the trade. Unless experience was
gained by the corporation they did not
advocate that they should take on a
large business like the export of jute.
Meantime, seeing the situation that
was there where a lot of money was

oing into the black market, and

aving the evidence before them they
came to the conclusion that decontrol
would be the best remedy for the time
being. I will' read exactly what the
Committee had to say in this respect:

“The Committee feels that the
entire jute problem has to be
viewed as a whole, taking both the
long term and short term aspects
into consideration. One possible
remedy for the present black-
marketing in jute goods is to abo-
lish price control .. .”

This is exactly the policy which I
am advocating now. They further say:

“The Committee understand that
in imposing price control Govern-
ment were influenced by the
following considerations . . .”

The Committee came to the conclu-

sion that there should be decontrol of

rices. I am also begging the hon.

g[mist' er at least to ink in that
on.

I will give you one or two instances.
Take for instance the housing activi-
ties going on in Bombay at present.
When there was control on building
of new houses, not one house came
into existence in Bombay.

Mr. Deputy-Speaker: Is it necessary
to go into analogies like this?

Shri Goenka: I am only trying to say
that de-control will deliver the goods.
If one word would do then I would
not go into analogies, but I can prove
to the satisfaction of the House and
to your satisfaction, Sir, that if there
was de-control we will produce more.
At the same time, I would expect the
hon. Commerce Minister to tell the
industry that this de-control would not
be for profiteering Purposes. He should
tell them, “You will haye to work for"
48 hours immediately and increase
your production, or else you face the
alternative of State-trading. Either
you have to take State-trading, or you
have to give full production. If you
don’t have enough jute to go for 48
hour work, we will close down the
mills for the last two months in the
year.” But take it from me, it will
not happen. These merchants will
produce—if there is money they will
do anything, they will even achieve
the impossible. Therefore, I am sug-
gesting this. Please think in that
direction. If you think in that direc-
tion and don’t suffer from compla-
cency, I am sure our objective will be
achieved.

So far as the motion before us is
concerned, it is on a Bill for levying
an export duty of Rs. 1,500. I heartily
support the motion because there is
nothing to oppose in regard to that
duty. " All I wanted to suggest was
that several times we have argued
with the Commerce Ministry but not
one hearing was given to the Members
of this House in regard to this matter.
Promises were made that they will
circulate a note. They wanted a note
from us. We gave them a note but no
reply or acknowledgment was received
by us. And, therefore, it became neces-
sary for us to consider this matter
here. All I say is that I will beg of the
hon. Commerce Minister to consider
whether he is not wrong in his policy.
If he is not prepared to consider that,
I will ouli'l conclude by quoting the
following lines of Edmund Burke:

“Arguments exhausted, reasons.
fatigued, experience has given
&celzment. but obstinacy has not

n conquered.”

Shri Himatsingka (West Bengal): My
hon. friends Mr. Tyagi and Mr. Goenka
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have given the House most of the facts
that are needed for coming to some
conclusion in connection with this
important industry and important
item of ex?ort. As has already been
nointed out, jute exports cover practi-
cally 60 per cent. of our dollar earn-
ings. Therefore, it is very necessary
that this House should come to some
definite conclusions and should be in
a position to give certain definite sug-
gestions to the hon. Minister so that
this industry may go on and our
country may continue to earn the
necessary exchange that this industry
:m}t this commodity has been giving
0 it.

As has been pointed out by Mr.
Goenka, exports have gone down con-
siderably from what they were in 1939.
Sir, perhaps you may not be aware
but when the Muslim League Ministry
came to power in Bengal they took
steps to reduce the acreage of jute in
order to force up the prices. During
the war, on account of the intention
on the part of Government to supply
jute products at reasonable prices,
certain controls were introduced and
prices were fixed both for jute pro-
ducts and for jute. I think the price
fixed for jute was about Rs. 14 per
maund and it remained at that price
or near about till September, 1946.
This low price coupled with the inten-
tion of the then Muslim League Minis-
try in. Bengal, resulted in a continued
decrease in production of jute and
gradually the stocks with the mills
also went down. Previously, the mills
used to have in their stocks raw jute
which would keep them going for
even cight to nine months and they
were always able to force down prices
of raw jute. The Provincial Ministry
took steps to meet that difficulty of
the jute growers by cutting down the
acreage under jute.

That was the position in 1946, When
the prices were de-controlled they
went up to Rs. 30, 35, and even 40.
Subsequently, after the pa!:titlon on
account of various difficulties we got
lesser and lesser quantities of jute and
the position of the mills came to such
a pass that unless Indian jute came
regularly they began to feel difficulty
in maintaining their production to
capacity. Last year, some agreement
was arrived at between the Govern-
ments of India and Pakistan whereby
certain quantities of jute were to be
made available to us by Pakistan. The
quality of the jute that was made
available was not good., but that was
the agreement that had been entered
into, and certain quantities of jute did
come in. This year it has been sug-
gested that the Indian Union will grow

about 42 lakh bales. That is the esti-
mate of Government but I think that
they are very much mistaken. The
information that is available to the
industry and to those people who keep
such information, is that it will not
exceed 33 lakh bales, and I think if
Government be under the impression
that the quantity available will
near about 42 lakh bales, they will
come to grief as they have done due
to wrong calculations on previous
occasions.

Shri B K. Das (West Bengal): Their
calculation is that there will be seven
lakh bales of mesta.

Shri Himatsingka: My information
is that everything taken together, the
quantity produced will not exceed 33
lakh bales. E

Now, it is admitted by the hon. Com-
merce Minister that on account of the
policy followed so far, a certain
amount of loss has been incurred by
Government and that the country also
has lost something. The amount lost
is in dispute and T am not going to go
into whether it is Rs. 12 crores. or
Rs. 40 crores as put by Mr. Goenka
and other friends. It is admitted that
a certain amount of valuable dollars
have been lost to the country, and in
order to meet the situation this pre-
sent Bill has been introduced raising
the duty from Rs. 750 to Rs. 1,500.

The hon. Commerce Minister has
suggested that there are three courses
open: One of them is to decontrol the
prices of jute and jute goods, the
second course is to raise the export
duty, and the third is State-trading.
I think, if the three remedies suggest-
ed are regarded cne exclusive of the
other, then I think Government will
be mistaken. What I suggest should
be done is that the duty should be
raised because there is still margin to
mop off, and then the prices should be
de-controlled. What is the present
position as regards jute prices? At
the present moment, in America the
prices are very much more than what
can be mopped up by way of this
simple raising of the duty from Rs. 750
to Rs. 1.,500. There is room for realis-
ing the extra price that is available in
America. and that can only be
done if we decontrol the ceiling prices
of jute goods. If we do not decontrol
but simply raise the export duty, the
position will be that you will get
Rs. 55—the fixed price of hessian for
a particular variety—plus the export
duty. But there is still a big mm-gtni
which is now regarded as near abou
another Rs. 1,500. If you raise the
duty to Rs. 3,000, it may be difficult
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for you to bring it down. Therefore,
what should be done is to raise the
duty and at the same time to decontrol
jute goods prices. The objection to
this as mentioned by the hon. the Com-
merge Minister is—I am quoting his
words:

“The jute industry would like
manufactured jute goods to be
decontrolled, but not raw jute.
That, obviously, is not possible.
An increase in the jute prices
would react immediately most
unfavourably on the price of rice,
and raise the general price level in
the country. An increase of a
rupee in the price of raw jute
means Rs. 35 lakhs extra cost to
the Government, because Govern-
ment are large purchasers of
sacking both for general consump-
tion and for barter purposes.”

I feel that the hon. the Commerce
Minister is under a misapprehension.
If you decontrol, there is no doubt
that the prices of raw jute will go up.
but what is the present position? At
the present moment, the jute yield in
Pakistan is said to be near about 60
lakhs of bales and in India it is about
33 lakhs. All the other countries,
barring India, are being supplied with
Pakistan jute at prices, which on our
parity works up to Rs. 40 or so. How
‘then do you expect jute to come on

rices that you have, fixed, namely,

s. 35 or so? I may mention for the
information of the hon. Minister—he
may himself have that information—
that whatever juté is coming into India
from Pakistan is being sold not at
Rs. 35 but definitely at higher prices.
The  higher prices may not be men-
tioned in the books, but not a single
transaction is taking place at the con-
trolled prices. Therefore, why be
under the illusion that Rs. 35 is the
control price and that the price will

go up?

So far as purchases by Government
are concerned, I am told that the
industry is willing to supply to Gov-
ernment any quantity of sacking or
bags that it needs for its own purposes
at fixed prices. Therefore, so far as
that question is concerned, it should
be ruled out. There should be no diffi-
culty there. Even yesterday, I talked
on the phone with one of the important
persons in Calcutta and he told me
that the industry will be prepared to
supply any quantity of bags that Gov-
ernment needs at controlled prices.

Shri Goenka: Do you think they are

being supplied now at controlled
prices?
Shri Singhania (Uttar Pradesh):

That is being done even now.

Shri Himatsingka: I am talking of
Government purchases.

Mr. Deputy-Speaker: If the prices
are unremunerative, how can they
su{)epl;y even to Government at those
rates?

Shri Himatsingka: There may be
less. They can certainly cut down
a certain amount of their profit.

Prof. Ranga (Madras): They will
make it up by other transactions.

Shri Himatsingka: The other objec-
tion mentioned by the hon. the Com-
merce Minister is that they will have
difficulty in barter deals. I cannot
follow that argument. After all, if you
exchange one commodity for another,
both the countries which exchange
their goods take into account the pre-
vailing prices of their own commodi~
ties. If there is a certain price of
wheat or rice in, say, Mexico and if
they want burlap or sacking from us,
we take into account the prices that
prevail here and they take into account
the prices that prevail there. On the
contrary, if your prices are controlled,
they will be tempted to say, ‘‘Look
here, your price is Rs. 55, whereas our
price is Rs. 30 per bushel of wheat®.
They will be tempted to point out and
they will have reasons to say that our
prices are controlled prices and there-
fore you can get only so much in
exchange for a certain quantity of jute
goods. Therefore, this cannot stand
in the way. The two countries take
into account the actual prices of the
commodities to be exchanged. There-
fore, the barter arrangements can be
never affected by the decontrol of
prices, especially when the industry is
prepared to supply to Government all
their needs for barter purposes at
rates to be flxed by Government on
a reasonable basis. Therefore, it
seems to me that what Government
should do is to raise the duty and
decontrol the prices. The present
difficulty of the industry, as has been
pointed out, is the supply position of
raw jute. It may be that other factors
also may have come into play when
the question of reduction of hours was
considered, but definitely the squly
position of jute is bad. The acts
mentioned by Mr. Goenka as regards
stocks of jute are quite correct, but
we should not forget that the figures
are for all the jute mills taken together.
There are certain mills which have
large stocks, so they can keep going
for a number of months, whereas
stocks with certain other mills are v
low and the mills with lower quan
ties of jute in stock will come into
difficulty. The main question, thus,.is
that we should have regular supply
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of raw jute so that the mills may be
in a position to continue working not
only for 424 hours as they have now
been doing, but increase the number
All the facts that have come
before the House go to show that
in spite of the black market prices
charged from the purchasers, in spite
of the fact that the prices are very
high, still the needs and demands of
America and other countries are not
being met. Therefore, there is still
room for more production being con-
sumed by the purchasing countries.
The one aim, therefore, that we should
have is to have more jute made avall-
able to the mills. How can you have
that done if you fix down the prices,
which are unremunerative or which
are much less than what the . other
countries have been paying to the
countries which can supply jute. How
do you expect the supplies to be main-
tained under such circumstances?
Therefore, we should not stand on
what may be called ‘prestige’. The
question of prestige may not come in.
What we have got to do today is, be-
cause the control is not working pro-
perly and there are violations of the
control, we should remove this diffi-
culty, so that merchants may be in a

. position to bring more jute and meet

.

the needs of the mills to the extent
necessary. They cannot do so at the
present moment on account of the
risk that is involved in paying more
than the controlled prices and selling
the jute products at more than the
controlled prices. In fact, as pointed
out to the hon. the Commerce Minister
at one of the meetings that we had of
the Advisory Committee, a number of
cases have been started against certain
merchants who had brought in a large
qQuantity of jute on the allegation that
extra price had been paid in the
purchase and also that they had sold
the goods at extra price. As I said.
the main question at the moment is
how to make jute available and how
to make the position of the mills such
that they may not run short of the
raw material and they may continue to
be in a position to manufacture jute
goods and make them available to all
the countries in need of jute goods.
If we do not do that I am afraid the
result will be that the industry will
come to grief. If you keep down prices
at Rs. 35 raw jute will not come to
the market. Either you do away with
controls, or you shut your eyes as you
have been doing. You cannot get jute
unless you make it possible for every

honest man to buy at any price at
which it is available and make it
available to the mills, particularly

when they can afford to pay higher
prices. Therefore the only remedy

that seems to me open at this present
critical juncture is that we should re-
move controls on ‘prices of manufattur.
ed goods and raw jute also. N

The industry, as appears from the
statement of the hon. the Commerce
Minister, is against decontrol of raw
jute. But that cannot be. No one
will suggest that the prices of jute
products should be decontrolled, where-
as control should continue on raw jute.
Both raw jute and jute goods should
be decontrolled and should be made
available at ruling prices, so that there
may be no difficulty.

If you look at it from another point
of view, whether it is control of prices,
or whether it is otherwise, the mills
are not affected. They are being paid
the prices flxed by Government. Whe-
ther or not certain other persons
charge higher prices. you leave that
out; but so far as the mills are con-
cerned, they are making their profit
all right. Then, who are the persons
who are affected by this control on
prices of raw jute and jute products?
It {s the middlemen; it is the pur-
chaser. If you really take into account
the effect of this control, as was
mentioned by my hon. friend Mr.
Goenka, a large number of persons
who 'are shippers have been knocked
out automatically, because the five per
cent. that has been allowed for ship-
ment has enough temptation to the
mills to take td shipping themse!ves
and thereby oust other persons who
are engaged in the trade. Similarly
a large number of brokers and persons
who were doing business of purchasing
from the mills and then selling it to
shippers, have also been knocked. out
because of the control of prices. You
cannot have any contracts, because it
is not available at controlled prices
and money has to be paid under the
table, or by other methods. Therefore,
all these middlemen have been affected
without any gain to the country. On
the contrary the country has been
put to a definite loss both by way of
income-tax and otherwise. Whatever
money is coming to this country by
black-market is going outside the
books, leaving no share to Government.
Therefore, Government is thé worst
loser on account of this control: so
also middlemen.

Mr. Deputy-Speaker: Does the hon.
Member feel that the welfare of the
middlemen is the welfare of the State.

Shri Himatsingka: The middlemen
who have been carrying on this busi-
ness are the middle class people,
mostly.

What I was going to submit to you
is, so far as the managing agents are
concerned, they are hig industrialists
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and capitalists. You have protected
them by fixing the prices of raw jute
and jute products. You have given
them certain definite profits. On
account of control you have given
them opportunities to make profits on
account of higher prices ruling in
America. Those prices, if tney could
be brought into the books would have
gone to shareholders in the shape of
dividends, and these shareholders are
mostly middle class people. The action
of the Government has, therefore,
mostly affected people who should be
protected. Certainly this is highly
detrimental to the interests of the
country, detrimental to the interests of
business and detrimental to the long-
term interest of the industry.

Now, even if you want to have State
trading . . .

Mr. Deputy-Speaker: The hon. the
Finance Minister wants to intervene
in the debate; I intend calling upon
him before lunch.

Shri Himatsingka: I shall finish in a
ghort time, Sir. The hon. the Com-
merce Minister said that 90 per cent.
of the goods had been taken possession
of and ‘directioned’ under Government
orders. The effect of such directioning
has been that the profit which the
managing agents and the mills, or
the shippers might have made has been
taken off and passed on to the Ame-
rican buyefs. Instead of allowing the
people here to make money you send
that money to the American middle-
men. The parties to whom these
goods have been directioned at con-
trolled prices have sold it to con-
sumers at high prices. Tha consumers
in America have not been supplied at
controlled prices. This again is a
foolish step in the sense that instead
of the money being allowed to come
into this country in one shape or an-
other, it is sent away to foreign coun-
tries, without benefiting either the
Government or any national. One
could understand that instead of A
getting it B or C gets it but neither
A nor B nor C has got it and it has
been sent overseas to persons who can
look after themselves.

Even if you want to have State
trading you have to decontrol prices.
I cannot understand the logic of Gov-
ernment. They want jute goods to be

made available to foreign countries at
reasonable prices. Well and good. If
you want to have State tradinz, that
will only benefit you you take
advantage of the ruling prices in Ame-
rica and sell it at the best prices
available; otherwise, there is no sense
in havlna State trading—in buying at

fixed .prices and selling it at fixed.
prices. Decontrol is netessary whether-
you want to bring profit to the people-
who are in the trade or whether you.
want to bring the proflt to Government.
You cannet charge more than Rs. 55 if
the control continues. Therefore, whe-
ther you want to have State trading,
or whether you want to have free
prices left to the trade, decontrol is
the sine qua non. Without that you
cannot think of State trading, because
you cannot get any profits. Therefore,
looked at from any point of view de--
control is absolutely necessary.

My hon, friend Prof. Ranga asks for
whose benefit this control is being con-
tinued. To me it seems that control -
is being continued for the benefit of
the outsiders or it may be under the-
belief that the long term interest of
the country might require this control.
The only angle that you have to-
examine it from is whether in the:
interests of the country from a lon§
term point of view you should cont
nue the control. As you will have-
noticed from the facts sup lied, all
the foreign countries are taking jute-
from Pakistan. It was a different
thing when there was no partition and
this country could decide whether to.
send raw jute or not. At the present
moment, because there are no mills
in Pakistan so far—and even if mills
come into existence within the next
twelve months it will be only two or
three—they have to ‘export jute, and if
the jute does not come to India they
have to send it to other countries.
There are in other countries 44,000
looms as against 66,000 or 67,000 in
this country. Therefore. it they get
full supplies of raw jute {rom Pakistan
there is no bar to these looms being
put into action not only one shift but
two or three shifts and meet the-
demands of the rest of the world and
thereby deprive this country of the
advantage that it has of supplying
hessian and other goods to America.

That is the position and, therefore,
my suggestion is that under no circum-
stances should the control on prices
continue even for a day. In this con-
nection I may also mention that this
matter was raised in the Standing
Advisory Committee attached to the-
Commerce Ministry. So far back as-.
13th August, 1950, this question was
raised by Members of the Committee.
I also happen to be a Member of that
Committee. And there was a deflnite
resolution arrived at that prices should~
be decontrolled. I shall read the rele-
vant portion from the Minutes of the:
meeting that were sent to us.

Prof. Ranga: Was it unanimous?
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Shri Himatsingka: Yes. It is as
Tollows:

“Price control over jute goods
‘exports.—The position leading up
"to the Government's decision to
~control prices of jute goods exports
was fully explained. During the
‘course of the discussion that
followed, pros and cons of continu-
ation of control were discussed.
‘Some members expressed their
‘misgivings against the continu-
:ance of this control. The com-
mittee favoured decontrol but that
the time as to when it should
come into effect should be left to
Government to decide.”

What happened was that the Mems-
bers at that time wanted this decontrol
‘to be made effective immediately after
‘the meeting, but then it was mentioned
‘that we should try to have it, say,
about the first week of October when
we expected the International Mone-
‘tary Fund to decide this question of
exchange. Even at present what is
happening? In spite of the fact that
this exchange position has not = been
cleared up and exchange rates have
not been filxed, whatever jute is
coming is financed by money sent by
‘private sources. And if there be no
difficulties raised so far as the trade is
concerned, then it will finance itself.
The exports from this country will
‘be quite sufficient to meet the imports
from ' Pakistan, and it will be to the
advantage of both the countries and
the people of .both the countries will
‘be benefited thereby. Therefore we
should not have any difficulty’ in
coming to a conclusion so far as this
question is concerned. In my view
the long-term interest of the industry
also requires and calls for immediate
de-control. After all, the jute mills
industry is a well organized industry
as has been pointed out by several
hon. Members, and it is well-known.
In fact even Government has depend-
ed, rightly or wrongly, on the thing
being made effective by the industry
itself. They know their interests. If
they do not, well, they will suffer,

Prof. Ranga: Can we get a higher
price in America by de-controlling it?

Shri Himatsingka: My hon. friend
Mr. Ranga asks whether we can get a
higher price in America. Very defi-
nitely. That is the whole question.
As a matter of fact, the price in
America is more than double of what
is fixed and there is no reason why
we should not get it. At the present
moment the fear of substitutes is also
practically non-existent. The price of
cotton in America is more than double
the cotton prices here. The price of
paper also has gone up very consider-
-ablv—hundred per cent. or even more.

There is therefore no risk of any sub-
stitutes coming into the market. If
they do, it will be for the industry to
decide as to when and how to meet
the menace. and certainly they will
be in a better position to decide that
than the Government here.

1. therefore, suggest that so far as
the duty is concerned it should be
raised and the prices should be de-
controlled.

One more matter. I have sent in a
suggestion that Government should
have the right to reduce the duty also.
I was told that there is some provision
in the existing Act. I could not, how-
ever, find any provision.

The Minister of Commerce (Shri Sril
Prakasa): It is in section 3 of the
Sea Customs Act.

The Minister of Finance (Shri C. D.
Deshmukh): May I enquire from the
Minutes of which Committee meeting
the hon. Member was reading?

Shri Himatsingka: The Standing
Advisory Committee attached to the
Ministry of Commerce.

Shri C. D. Deshmukh: Sir, you must
have heard of this Sanskrit poem:

Apriyasya cha pathyasya
Vakta srota cha durlabhah.

That is, rare indeed is the speaker
and the listener of the unpleasant as
well as the wholesome. We have heard
a lot of unpleasant things said here
and I have no doubt that the speakers
believed that what they were sayin,
was very wholesome. I now represen
a listener who has realized how
unpleasant some of the things said
have been. But there is still a linger-
ing doubt in my mind as to whether
some of the things that have been
said and some of the. prescriptions
that have been urged are really going
to be wholesome for us.

Before I take up the specific points
that have been made by the previous
speakers, I should like again to
and define the scope of this discussion
which you did the other day. The
question is should there be export
duties on the articles mentioned, and
should they be as proposed in the
Bill. The question of de-control fis
obviously relevant as a factor influ-
encing the quantum of duty. But if
arguments in favour of de-control are
valid they must weigh in favour of a
higher duty, as the arguments of Mr.
Himatsingka, and not of a lower duty



1409 Indian Tariff 8 DECEMBER 1950 (Fourth Amendment) Bill 1410

as ‘prices are. expected to rise with
de-control. Therefore, I take it that
so far as the Bill is concerned there
is general approval of the quantum of
duty mentioned in the Bill.

Then there was discussion of the
possibilities of State trading. Now,
that is also relevant since, if any kind
of State trading is introduced then the
export duty automatically merges in
the State’s margin of profit. De-control
I propose to deal with a little later,
but I might as well say here what I
have to say in regard to State trading,
and that is, as my hon. colleague the
Commerce Minister has stated, that
the matter is still under consideration.
Mr. Goenka wondered what the fate
of the recommendations of the State
Trading Committee's report is going
to be. Although he added that he
expected that any state trading would
be a dismal failure, I myself would
not go so far. My personal view is
that in the existing circumstances, we
shall ind on examination that State
trading in a commodity like jute will
probably be found to be inadvisable.
With the ex-soldier’'s courage, Mr.
Tyagi has trodden on the thorny
ground of the theory of export duties.
Therefore, I think, a few words on that
subject would not be out of place. I
may refer him to the Encyclopedia of
the Social Sciences. It would tell him
that these duties existed in ancient
Greece and Rome, because they are
indeed pretty ancient. Their object-
ives have been mentioned (1) of
course, they are a source of revenue
(2) they are the means of preserving
the supply of food or of raw materials,
and therefore, they are used for the
conservation of the natural resources
of a country or for safeguarding inter-
nal consumption. Incidentally, there
is an interesting fact which I find
there and that is by 1660 these duties
had been imposed in England on 212
articles. I mention this because you
might hear complaiats of the arbitrary
action taken by the Government of
India in imposing some of these duties
on about a dozen articles. The third
use of export duties was In the col-
onies of the European nations where
they put them on the raw material
exports to other courtries in order
to give themselves and their own
manufacturers a preferential advant-
age, and in non-industrial countries
they are frankly used for revenue pur-
poses, but the incidence is usually
small in the case of goods in which
there is international competition, but
where there is a monepoly or a quasi-
monopoly, then they can be on the
high side. as the incidence of the duty
then tends to fall on the foreign con-
sumer. An example of that is given
there and that is the Chilean export

tax on sodium nitrate, which for m
years furnished something like h
the total Chilean revenue. Such a
duty can remain high if it is desired
to stabilize world prices at a high level
for the benefit of the producer, but
obviously, there are limitations to
squeezing the foreign consumer. The
high price may be expected to encour-
age competition from other producers
or may foster the growth of substitutes
or the foreign consumption or the
demand may not be very elastic, and
therefore, consumption will fall with
advance in prices. The Chilean mono-
poly of nitrate has recently been—the
House will be interested to know—
severely curtailed by the rapid growth
of international competition from
synthetic and by the by-product of
Nitrogen. I mention these facts
because they carry a lesson for us.

Mr. Tyagi referred to developing
production by utilizing the proceeds
of export duties for the purpose, that
is to say, by ear-marking them mﬂ-
fically for the purpose. (Interruption.)
It is proposed to be done in Australia,
I believe. Such a use is not unknown
in Brazil. The proceeds of the coffee
export tax were used to filnance some
coffee improvement schemes. Inciden-
tally, outside competition has now
considerably checked the Brazilian
control of coffee prices at high prices
rdnatilntained by means of high export
uties.

Now, our major objective is in a
sense revenue, but more essentially it
is the control of inflation by checking
the rise of internal prices by dra
off wind-fall profits. They are an
attempt to tax high profit margins
before they can impinge on the
economy.

Shri Tyagi (Uttar Pradesh):. I said
something in connection with wool and
sheep.

Shri C. D. Deshmukh: I am turning
to some of the raw things which Mr.
Tyagi mentioned—I mean raw wool
There has been more or less cent. per
cent. increase in the price of wool and
1 do not think that the imposition of
this export duty is going to hurt the
shepherd, much less the sheep. So, I.
do not think Mr. Tyagi need anticipate
any difficulty in wool gathering. It is
only to a few black sheep that he
might say: “Ba ba black sheep have
you any wool” and I hope the answer
will be as encouraging as in the
nursery rhyme. I will continue in the
afternoon, Sir.

The House then adjourned for Lunch
till Half Past Two of the Clock.
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The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: The hon. Fin-
ance Minister was wool-gathering.

Shri C. D. Deshmukh: Well, in regard
to wool, difficulty was raised in the
matter of ad valorem assessment of
wool. Ad valorem assessment has
become necessary because wool is of
different grades and qualities and its
value differs widely so that a specific
duty would be very unequal in itself,
and may weigh heavily on the lower
grades. On the other hand, from the
customs point of view, ad valorem
assessment does present some difficulty,
as an hon. Member said, as a consi-
derable amount of wool exports are
sold on a consignment basis and prices
are determined after auction in the
United Kingdom. Under the Sea
Customs Act, the market value is the
F.0.B. value obtaining at the ports.
So, in the absence of contract docu-
ments indicating the price at the time
of the export, customs houses will
have to take consignment goods value
similar to that for goods which are
exported at about the same time on
contracts with specific prices. I admit
that there is a certain amount of diffi-
culty here. The position will be
watched and if there are likely to be
large differences between the contract
%rlces and the prices of auctions in the

nited Kingdom, then, we shall have

to apply our mind again to the method
of assessment.

Shri S. C, Samanta (West Bengal):
On a point 6f information, may I know
why auction takes place at Liverpool
and not in our own country?

. Shri C. D. Deshmukh: Each’ trade
has its own practice, obtaining over a
long period. I suppose we are not the
_principal suppliers of. wool. Soy it
must be part of the general trade
convention. I cannot give any more
adequate answer to that question.

Mr. Deputy-Speaker: There are
certain centres of trade in the world.

S8hri C. D. Deshmukh: They have
developed over centuries.

Shri S. C. Samanta: There are other
countries where they have auctions in
their own places.

Shri Tyagl: Perhaps, you get a better
price in Liverpool.

_Shri C. D. Deshmukh: These things,
1 think, are influenced by the relative

importance of the. country. .We are
important exporters of tea and we are
making attempts to see that Calcutta
also develops into an auction centre.
These are matters which are only
developed after certain experience has
been gained.

To return to wool, Sir, while he was
on the wool sack, Mr. Tyagi referred
to brandy. I think he criticised our
narrow policy of taxation for earning
‘revenue and he cited the case of im-
-ﬁ:rted liguor generally and the case of

porting brandy for 50 lakhs. His
figures are wrong and therefore, his
arguments are wrong. My figures are
as follows: 1947-48: brandy 30 lakhs,
all liquor 3,72,00,000, revenue from
liquor 1,92,00,000; 1948-49: import of
brandy 27 lakhs, all liquor 2,11,00,000,
revenue from liquor 1,74,00,000; 1949-
50: import of brandy 13 lakhs, all
liquor 1,80,00,000, revenue from liquor
110 lakhs, not fully realised, but expect-
ed. I should also mention that more
than half of the liquor imports com-
prise drugs, medicines, chemicals con-
taining spirit, and whisky is only
about one-sixth out of that. The

resent exchange allocation for all
iquor is 30 lakhs.

Shri Tyagi: I wish the hon. Minister
good luck. But, I want to know whe-
ther really some brandy was imported
from the point of view of earning
revenue recently or not.

[

Shri C. D. Deshmukh: I think it was
imported for humanitarian purposes.

Shri Sondhi (Punjab): Due to cold
weather?

Shri C. D. Deshmukh: I shall now
come to cotton waste. I shall not
waste much time on it because most
of the difficulties that have arisen to
which our attegtion was drawn by
people interested in the trade, or people
who were interested in those people,
have been removed, I think, by the
<action that we recently took. We made.
special arrangements in tlye interests
of those who had entered into forward
commitments, in recognition of  the
fact that they had bought forward also
from the millowners, so that all the
incidence of the duty would have been
entirely on them, and we realised that
that might have been on the heavy
gide. I shall next come to raw cotton,
‘and I found that while on raw cottan
Mr. Tyagi got himself entangled in
ghort and medium cloth. It is true
that last year we had the curious
spectacle of our importing expensive
cotton for our own use and exporting
our cotton in the form of short and
medium cloth. I think, this year, that
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Dbosition is in the course of being
corrected. We have put a ceiling on
the export of short and medium cloth,
and also we find that with the rise in
prices generally, our fine and super-
fine cloth is selling very well in the
foreign markets. That is very cheering
tendency and we hope it will continue,
because, if it does, then we shall be
.able to import cotton, process it, and

export it and earn the processing
profits.

In regard {o jute, I shall have to
say a good deal. I should here like
to refer to Mr. Tyagi's complaint
.against the Commerce Ministry. What
I would like to say is that the rule of
the administrator must be distinguish-
ed from the role of the speculator and
that of the post mortem critic with his
beautiful and clear hind-sight. The
administrator has to make his judg-
ment while the events are shaping
themselves and things are not quite so
clear as they are when that time has
passed. you can look back and get a
clear idea of what mistakes if any have
been made. I would however agree
that perhaps the jute control organisa-
tion of the Commerce Ministry requires
1o be reinforced; I think it wants an
astrologer, a ganitagna, .-

. .

Shri Sondhi: They are available
now.

Shri C. D. Deshmukh: . ... and a
gunnythagna, a fellow who is well
versed in calculations and sacks. Such
a rmman would, I am sure warn the
Commerce Ministry in advance about
Korea and other international compli-
cations that have taken place since.

Now, talking of gana tantra brings

me to my friend Mr. Goenka who has

flung at us a fervent flood of figures.
In spite of his belief o the contrary,
I can assure him that we also have
some figures and some of them hapgen
to be a little more up-fo-date than his.

Before dealing with some of these -

figures—and I do not propose to go
very deep into them—I should like to
deal with his complaint .about the
treatment meted out to the Ad hoc
Devaluation Committee. I was not
‘here all the time, and I cannot very
well say why his very important
report or note on jute was not attend-
ed to, if indeed it was not. I should
imagine that it was considered with all
‘the respect that was due to it and
perhaps there was some failure in
not informing him of the conclusions
arrived at. In any case, he has admit-
ted. that the matter came up in the
Budget discussion and he had another
opportunity of having his say, although
it was not with such elaborateness as

we have had now on this occasion. He
did point out:then that in his opinion,.
the export duty ought to be raised. I
do not think he suggested then that
decontrol was the remedy. Well, when

I came on the scene, I got
these grievances and S0k 15 etnow of

Ito
‘possible steps to con ok the earliest

vene

the Devaluation Commltte‘:e.meleuntgﬁ
We met on the 10th August, and I think
Mr. Goenka is slightly inexact when
he says that this matter was not refer-
red to them. I have here a copy of
the ,memorandum circulated by  the
Ministry of Finance, Economic Affairs
Department, and I think it was sent to
all the members of the Ad hoc Com-

mittee on Devaluation,

Shri C. D, Deshmqkh: Then I think
quite correct that the
mat as not referred to them at all.
at happened at that committee wag
bt' ere were so many important
su Ewcts that were discussed that this
matter perhaps did not receive that
amount of consideration which . .

Shri Goenka: Th;j

touched at all $ matter was not

Shri C. D. Deshmukh:
iz c:;iculated, it is open fo vtzlhee?n:mnm
se a
mterested.nywrgatter in which they

11, I think the fi
of that meeti . rst part
apologies on T;Jgeh was taken u

went on I fo P e

cotton textil et o hich—perhaps to
I say is, it
the matter
meeting.

Was none of our fauilt
was not highlighted in 3:::

Then Mr. Goenka com lains
even in the November n?eeting. tt}ﬁ:
subject was not referred to. The

reason is obvious. That meeting took
place, 1 think, on the 19th November
when Parliament had already begun
its session and we had put in a Bill on
this very subject. Had we not done 80y
he would not have had this opportuni

that he had now of explaining u'ﬂ
views hin s\:’cih deitaﬂs. So I ‘cannot
see where his grievance lies against
the Ad hoc Devaluation Committge. at

least so far as the period after A gust
is concerned. pe "
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[Shri C. D. Deshmukh]

Incidentally I might deal with one
of the points he has made about smug-
gled gold and how I thought it is
financed. Well, I think it is financed
in the way he suspects, by over in-
voicing imports and under _invoicing
exports. But we should really be a
wonderful country if we were able to
remove all these evasions. I do not
believe we are unique in that respect.
Generally speaking our import-export
controls, I think, are fairly effective,
although there are perhaps many
faults with the actual administration;
but they have been and are bein
corrected from time to time. I do no
believe there is any country in the
world which can claim that they have
completely eliminated black markets.
And I do not really know what that
argument of his leads to, except that
by analogy he is to say that therefore
your control in jute must have failed
entirely. Well, I believe my colleague
the Minister of Commerce will have
something to say about that; but we
are not inclined to agree with Mr.
Goenka that the control has failed so
entirely and completely, because if
that had been’ so, then prices would
have been higher, much higher than
even before, and the consumers of jute
goods in America would not have re-

resented to us as they are.doing now,

at we should make efforts to make
oyr goods available at more economic
prices.

Now I shall turn to the historical
perspective in regard to this manage-
ment of the control of jute goods. As
my colleague said, the industry was
in a bad way just before devaluation,
and we had been receiving evidence
that we were losing ground in the
United States and indeed that was one
of the reasons which influenced us in
arriving at the decision to devalue.
Then having done that, it would have
been a Gilbertian procedure if we had
proceeded to again raise our prices so
as to neutralise devaluation entirely.
And I think that is the answer to the
question which Mr. Tyagi asked. Soon
after devaluation, I happened to be in
New York and was in close touch with
the consumers of our jute goods there,
and I discussed the matter with them.
At one time I myself was inclined to
think, perhaps it would be worthwhile
taking off the ceiling—I cannot trace
the papers here—but I believe that I
conveyed some sort of suggestion in
my capacity as financial representative
of Government. They pointed out that
the raw jute position was not quite
certain, and that they did not want to

judice the chances of obtaining raw
ute after a solution of the exchange
dificulty with Pakistan. But I believe
that that policy was right, looking back

now, because after a little while, when
it became clear to the American con-
sumers that our raw jute would be
available as a result of some agree-
ment, prices started falling which
shows that the rise in December-Janu-
ary was solely due to their expectation
that later on Indian jute mills would
be in difficulties. By June prices had
come down within one cent of the
parity price inclusive of the duty. The
parity price was about 16 cents and
the spot price was 16'20 or 16-18 cents
or so. But for the development of
the Korea situation, I believe we should
have been able to demonstrate that
the policy that we followed was the
correct one and that only a very small
margin was left within which the
black-marketeer could operate. The
situation as it appeared to us after the
outbreak of hostilities in Korea was
explained to the Ad Hoc Devaluation
Committee. We are aware that sug-
gestions were made then that perhaps
decontrol was the best policy. But
at that time I expected to go to Paris
in connection with the meeting of the
International Monetary Fund and I
had ev2ry expectation that the ques-
tion of the par value of the Pakistan
rupee would be solved at that meeting.
That was within a week or ten days
after the session. I am not quite sure
of the date. Anyway I left on the
29th August. The meeting was on the
6th September and I thought that in
a fortnight’s time the whole question
would be settled. We had extended
our own area of jute and we had en-
couraging reports of the sowing. Pakis-
tan had also made an agreement with
us which was being implemented and
there was the prospect of the dispute
between the two countries being settl-
ed, which meant that our jute position
was going to be tied up beautifully.
Once that had been tied up I think
every one will recognise that this ques-
tion of the control loses its importance.
As long as raw jute is available to us
we can unseal all the looms, we can
increase the number of working hours
from 42 to 48. We can turn out jute
goods much cheaper than any of our
competitors.

I was away for a month and a half
and returned in the middle of October.
I found that this question meanwhile
had been piling up. We took the
earliest opportunity—it was the first
step before we did anything else—of
raising the duty from Rs. 350 tc
Rs. 750. We also started considering
the question of State trading and with-
in a month of that action we founc
that there were some difficulties whict
we had not foreseen in the beginning
with regard to State trading. There
fore we took another first-aid step, st
to speak, and that was to raise the
duty to Rs. 1,500, In view of all thi:
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I really do not see where Government
showed that inaptitude with which
they have been charged not only by
critics outside but by friends inside
also. I have not very much to say for
the factious outside critics. They re-
mind me of the maxim: Andha-go-
langula-nyaya. There was a blind
man and he did not know which way
to go. There came then a good
Samaritan and he put the tail of a
young cow into the blind man’s hand
and said “You follow that cow’s tail”.
You can well imagine the result. 1
think such guides are not reliable,
however much they may swear by the
cow’s tail. I am referring to outside
critics, Sir.

As regards the critics inside the
House I am prepared to attach very
great importance to the views they

ave put forward. But there are pros
and cons which have to be weighed
very carefully. They themselves
realise that the fortunes of the jute
industry, which is one of our most
important industries, are likely to be
affected by any action that we may
take. Therefore we should not take
any action lightly.

I have got heaps of literature here
which shows what the American view
is of the future possibilities of our
i\;te industry. There is a paper here

particular which we received from
the Commerce Ministry of the U.S.A.
in the middle of January last and
their conclusions were that we have to
be very cautious in what we do in
regard to our supplies of burlap to
them: otherwise there was a very great
danger of our losing the market. I
shall not weary the House with the
figures that I have, because the lesson
of it to my mind is quite clear.

I had quoted certain figures showing
how paper bags were replacing jute
bags and there I think Mr. Himat-
singka said that that danger does not
exist, because paper prices have gone
up. I do not know the cause and the
effect. It may be that they have gone
up partly because of general reasons
or partly because jute bag prices have
gone up. We are in a sort of vicious
circle and it would be too simple to
assume that merely because paper now
is not in a competitive position we
can afford to take measures, the only
effect of which would be to increase
the price of our manufactured jute
goods to U.S.A.

Shri Himatsingka: Why increase the
duty then?

Shri C. D. Deshmukh: If you decon-
trol they are bound to increase: there
is no question about that, unless we
have raw jute. The key to all this

1418:

problem is raw jute and nothing else.
You may diagnose it any way you like-
but the prognosis is a certain reliable-
supply of raw jute.

lsShrl Himatsingka: That is my point.
also. .

Shri C. D. Deshmukh: If you solve
that issue you have solved all other
issues. 1 shall not take up the time
of the House by quoting the figures.
I am prepared to prove the case to
the hilt as well as my hon. friend was
able to do. I have been in possession
of these figures for a much longer
period than he has been.

Shri Goenka: That-is true.

Mr. Deputy-Speaker: Have our-
Trade Commissioners said anything.
in this regard?

Shri C. D. Deshmukh: No, because I
only came back in November. I came-
back with an up-to-date appreciation
of the situation there and I had several
meetings with the Commerce Ministry.
It was considered that it was not

necessary again to call upon the Trade
Commissioner. >

Another small minor effect of taking:
off control would be that many of our
existing contracts would come into
trouble. There would be some difficult
period of adjustment but I do not wish
to overstate the importance of that
argument.

It seemed to me that Mr. Himats
singka rather brushed away lightly
the possible reaction on the food situ-
ation. Here again it may be that he
is right or he may point to sugarcane,
jute or cotton and say food prices do
not stand in any jeopardy. I am not
so sure, for these things are cumula-
tive in effect. Simultaneously if you
take action in the direction of increas-
ing the cotton price, you follow it by
raising the sugarcane price, then you
go to another area and increase the
jute price and thereafter to other
sectors and increase the prices of some
other cash crops, I fear that the cumu-
lative effect may be sufficient to un-
settle the mind of the cultivator who
is supplying gralns to us, especially in
the very difficult conditions this year
and it may influence him to withhold
his grain. If he does, we are the
sufferers.

Shri Goenka: Is it not the policy of
Government to make the country self-
sufficient in jute?

Shri C. D. Deshmukh: I am not
referring to the direct replacement of
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[Shri C. D. Deshmukh]

«cereals by jute. That area is not a
very extensive one. I believe that we
.shall be losing about 120 to 150 thou-
.sand tons of cereals by the extension
of jute. It may be utmost 200,000 tons.
"That by itself would not be very much.
1 am referring rather to the possible
indirect effects of our increasing the
:prices of cash crops. Today although
the Agriculture Ministry and others
-concerned were very chary of enter-
“taining any idea of controls on things
like oilseeds, they are considering—it
is not secret—it very seriously. The
problem is still with us and in this
year of all years I should be very
relunctant to take any possible risk
that would affect the food situation.
We have fortunately the exchange to
‘buy the food. Ships are being order-
.ed. Within the next six months a ship
laden with grains will be touching our
:shores every day. But even so we
must be very chary. Somewhere some
ships may be held up. After all the
inner man has to be satisfied every
.day and he cannot wait for five or six
.days before a ship touches our shores.
Statistics do not sustain an empty
-stomach. That is an argument which
‘makes us very reluctant.

Pandit Thakur Das Bhargava
‘(Punjab): Even if there is some diver-
gence the crops will not be ready
Jbefore another six months.

Shri C. D. Deshmukh: The hon.
‘Member is still on the point of diver-
--.gence. 1 am not concerned with the
‘problem of direct divergence at all.

Mr. Deputy Speaker: He means in-
«direct divergence.

3 P.M.

Shri C. D. Deshmukh: Yes, on the
‘psychology of the provider of our food.
1 place the argument before the House
—?t is for them to attach whatever
importance they are inclined to attach
‘to it. .

So, although one sees in the sho
yun various advantages from this
golden fibre—which my hon. colleague
described as the noase—by leaving it
uncontrolled, I say, don’t kill the
nonce that lays the golden eggs—I
mean the goose.

Shri Tyagi: Just as you choose.

Shri C. D. Deshmukh: We have to
be very careful what action we take.
So, 1 claim that we may have been
vdei‘ayed a bit by expectations which
proved wrong as, for instance. in
regard to the Pakistan rupee, but on
the whole I believe we have acted

circumspectly and expeditiously, and
I say that we are still keeping our
minds open in the sense that we don’t
take a decision for all time. We shall
be watching the situation and if it
alters materially, well, then it is open
for us to take another decision. I
would like to repeat again that in the
meanwhile what we ought to do is to
see whether there is any chance of an
agreement with Pakistan which would
supplement towards the end of the
season the supply of jute that would
be available to our mills, and that we
may not follow the will-o’-the-wisp of
this Pakistan rupee settlement which
has led us into these repeated delays.
I myself don't bar out that when the
interests of iwo parties are concerned,
one to sell and the other to buy, there
may be means of bridging the differ-
ences between them in a restricted
sohere. In the meanwhile, I agree
that the competitors in other countries
are taking advantage of the situation
and much of the raw jute is going to
them. Even if that were to happen, I
suppose its effect, when it begins to
be felt. could only be in the direction
of keeping down prices. All the same
it is necessary that we should not
allow the prices of our jute products
to go very high if we want to k
our position in the world market.
don’t think there is any difference in
opinion in regard to that.

I have more or less flnished. Mr. .
Goenka was kind enough to refer to
my hon. colleague as the son-in-law.
I would in that connection commend
what Mahamahopadhyaya Pandit
Krishnamoorthi Shastri, the poet
laureate in Sanskrit in the Madras
State has said about the father-in-law:

“Kshamahinair naiva shwasurpada
madhyasitumalam.”

That is to say. it is no good being a
father-in-law unless you have lots of
patience.

Shri Hussain Imam (Bihar): Before
I commence my remarks on the Bill . .

Mr. Deputy-Speaker: Hon. Members
would kindly be brief. We have al-

'ready spent two days over this Bill.

Shri Hussain Imam: Yes, Sir. But,
the example was set by Mr. Goenka of
taking three and a half hours.

First of all, I wish to make a repre-
sentation to the hon. Finance Minister
in connection . with the request that I
made vesierday that we should have a
day to discuss the sterling balances as
well as the Colombo Plan, as that also
awaits discussion. Secondly, I should
like to explain to the House on behalf
of myself as a member of the Standing
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Committee of the Department, why
this Bill came in the form in which it
has. -It is expected that the members
of the Standing Committee are to
enlighten the hon. Ministers with the
viewpoint of the House; and we would
be singularly failing in our duty if we
did not bring to the notice of Govern-
ment the feelings of this House. My
own reason, or rather defence, is that
the Bill had to be introduced before
prior consideration by the Standing
‘Committee, as it was a taxation Bill.
It is a proper safeguard which is taken
by every Government not to bring for-
ward for.discussion taxation measures
before they are made effective. It is
for this reason that we have a provi-
sion for anticipating the sanction of
the House and collecting taxes imme-
diately after the Bill is introduced, for
sixty days. pending its passage.

There is a fundamental difference
which distinguishes this Bill from the
other money Bills. Throughout the
democratic world, it is a well-establish-
-ed principle that no measure of taxation
can be brought forward by the
executive without the sanction of the
people’s representatives. But that
presupposes the burden of taxation
falling on the citizens of the country.
This practice was established since the
Magna Carta on the principle that
the taxation is to fall on the backs of
the people who are represented in the
House. The nationals cannot be taxed
and should not be taxed and I hope
will never be taxed without the proper
-sanction of this House. But, when
‘they are taxing not our own nationals
but foreigners. surely that principle
and that deterrent does not apply in
the same manner as it would if the
taxation were in the shape of an import
-duty. Because, in the case of an
import duty the incidence would have
‘been borne by the consumers inside
the country. Here what we are doing
is that we are mopping up the profits
which. were likely to be made either
on this side by the traders in this
country, or profits that are likely to
accrue to the foreign importers. I
‘therefore submit to the House that
while safeguarding and upholding the
principle of ‘No taxation without repre-
sentation’, we should distinguish from
that principle the case of this Bill
‘Here we are not controverting the
well-established and fundamental
principle.

I agree with Mr. Goenka that the
only stable and final solution of the
matwer lies in increased production.
But circumscribed as we are with a
hundred and one problems on our
shoulders, is it possible for us to be
idealists? Let us consider the facts of
the jute industry of the world, not of

231 P.S.

India. I remember from the statistics
published in the United Nations bulle-
tins that more than 60 per cent. of the
jute looms are situated in India and a
little more than one-third are in the
rest of the world. That is the installed
capacity, neither the producing capa-
city, nor the actual production. What
we have done is that we have sealed
looms under an agreement by the
Jute Mills Association. Then, again,
we have reduced the hours of work.
These two factors reduce our produc-
tion to an extent of which I have no
figures with me. 1 would like the
Commerce Ministry to study these
actual production figures of the world
and find out what proportion falls to
our account. My own analysis is that
in the coming year, 1951, probably our
production will be about 50 per cent.

‘'of the world production. That takes

away the ground' that we have the
monopoly of production in jute. No
doubt, we had—when I say ‘we’ I mean
the old India, i.e. India plus Pakistan
~—we had the monopoly of raw jute
production, but we never had and we
do not now have any kind of monopoly
in the production of finished products.
Now, in view of the fact that we have
reduced our production, we have re-
duced the hours of working, we are
really placing a premium on the foreign
manufacturers of hessians. They will
be able to buy the jute at higher
prices from Pakistan and even at the
higher prices they will be able to sell
the hessians at cheaper prices. The
present condition of the jute market
is not a normal condition. It is an
abnormal condition, brought about by
the Korean war, and the general scare
and the expectation of a third World
War. If the situation cools down,
instead of the hon. the Commerce
Minister having to increase the tax, I
think that the time is not very far off
when he may have to reduce it,
because as it is, the incidence of our
customs duty comes to 88 per cent. of
the cost of hessian. I do not think
that it would be possible to continue
with this high export duty for any
length of time. As I said, it will help
the foreign producers. It will give
them protection and induce them to
buy very much more from Pakistan.

In this connection, I was told—
though not by a really reliable autho-
rity—that raw jute is being exported
by Pdkistan vie Calcutta and there is
a very appreciable amount of jute
which has been exported like this.

Shri Himatsingka: That is correct.
More than two lakh bales a month,

Shri Hussain Imam: That should be
a warning. By every increase of the
duty, you are placing a premium and
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helping Pakistan to find a market for
its- jute. -

Much has been made about the open
market price of hessians in America.
As was well pointed out by. the hon.
the Commerce Minister, the open mar-
ket price is a shade of our black mar-
ket. Would the House approve of the
principle that the countries from which
we import foodgrains should place an
expor{ duty on their food exports on
the same basis and analogy that the
black market prices in India are of the
order of Rs. 35 a maund of wheat?

Prof. Ranga: What is the big idea?

Shri Hussain Imam: I say, this is {an-
tastic. I feel exactly as my friend Prof.
Ranga feels, It is not the black mar-
ket price which should be the guiding
principle. It should be the control
price. As the hon. the Commerce Minis-
_ter and the hon. the Finance Minister

ointed out, the difference between the
anded cost now and the prices in the
afloat market is very small. What I
feel is that when the duty was intro-
duced at Rs. 350 a ton, it was sufficient
under those conditions and the abnor-
mal rise of the price was due to three
things: firstly, war—this was the most
potent; secondly, fear that the produc-
tion of India will be very much smaller
and thereby exports would be reduced;
thirdly, the unwillingness of people to
embark on importing things from
Pakistan due to the fact that there is
untold delay. When the ships come
to Chittagong port, they have to stay
there for weeks, sometimes four weeks,
sometimes five weeks and sometimes
even six weeks. These were the rea-
sons that had made this windfall pos-
sible. 1 think the hon. the Commerce
Minister was very modest when he
said that he asked the Finance Minister
about the present he was making to
him and he was indifferent. I think
it is a windfall, the like of which it has
not been the good fortune of any
Finance Minister to see. By raising
the duty to Rs. 1,500, he is going to
get ‘something like three times the in-
come whcih he was having from the
export duty on jute goods before.

I believe that the present trend of

jute prices is likely to go down in the
not very distant future. I also believe
‘that production will start in countries
where previously it was negligible due
to the fact that we are increasing the
. .price of jute products. I feel that the
gon. the Commerce Minister was per-
fectly justified in saying that we must
be very careful while taxing jute. As
it is, substitutes are invading the mar-
ket. ' 'They have ousted us from many
markets. Even in our own country,
cement is now being sent in paper

bags. If paper can oust jute right in-
side the country (Interruption).

Pg'of. Ranga: It has not ousted.

.. Shrl Hussain Imam: Not ousted, but
it has replaced it at many pluces.
Dalmias are sending their cement in
paper bags. I have studied ihe ques-
tion of the replacement of jute hags
by paper bags in Amcrica. While the
consumption of paper bags has in-
creased by nearly four times the
quantity that used to be consumed be-
fore the war, the increase in jute con-
sumption is only about 30 per cent.

lSlu'i Himatsingka: We cannot “sup-
piy. :

. Shri Hussain Imam: It is not a ques-

tion of ‘cannot supply’. It is a ques-
tion. of the fact that the problem of
India versus Pakistan jute has only
arisen in September last year, when
we had devaluation. Before that, there
was no trouble. But I say, we had
sealed off our looms much before that.
The number of hours were reduced even’
before that. So you can very well
realise that it was not that our things
were so cheap that we could compete.
We had to find artificial props to keep-
up the prices. It is a well known
principle that with reduced production
and increased demand, the prices tend
to go up. Is it the policy of Mr.
Goenka that we should produce more,
sell more and reduce the prices? The
result will be that the income of Gov-
ernment-from the duty will be reduced
and the problems of the foreign pur-
chase of foodgrains will be increased.
These two harms are bound to come
when we allow decontrol of jute prices.
People -will, as usual, try to grow the
thing which will give them the largest
profit. The reason why we are having
the present production of jute is that
the prices are fixed. Next year, if we
allow the prices to go up,—it is only
about three months more for the jute
sowing season to commence,—if we
allow this diversion, it will mean a
very large increase in production. . I
would remind the House of what hap-
pened to the sugar industry in’ 1885.
I come from a sugar-cane producing
area in Bihar. We had to sell cane
at the trifling price of Rs. 0:3-6 &
maund.

Mr. Deputy-Speaker: The general
effects of decontrol have already been
witnessed in many other lines. So, L
do not think that the hon. Member need
go into that.

Shri Hnssain lmam: 1 merely touch-
ed it. I am not elaborating it. I feel
that placed as we .are, we cannot
choose whatever we like. Our choice
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-] restrlcted by our plan of self-sum--'

clency, in fogd as wet! as in jute ang
cottoni+I' do’ not. want to leave cotton’
behind. We have ‘to’integrate produc-
tion of the three things in such ‘a man-
er that*we may have all these things
efeased -gradually by bringing more
land under the {:louzh than -.by divex-
sion.  That " will naturally take time
and I think that a Government and a
ge who ure impatient cannot suc~

‘in the end. I, therefore, feel that

the B:li deserves well of this House

Pandit Kanzra (Uttar Pradesh): 'I‘he
rln,nnce» Minister towards the close of
his remarks reminded us that the main
problem“Wwith which we are/concerned
was that-of the ‘supply of jute. Yet
this question has received very littte
‘attention- at the hands of those quarters
Z.;l:o have takm part in the debate s0

#

. It is, 1 know, the responslbllity of
thie Ministry of Agriculture to.take the
measures necessary to increase the
production: of jute, but 1 think that
my hon. friend the Commerce  Minis-

ter could, in-spite of this, have given
_us some indication of the general policy
-of. "Government with regard to. the
fyture jute production. My hon. friend
said t the shortage of jute which

118 would be faced with even if

hours' of work continue to. be as
‘llmited a8 restricted ‘as they are now.
.ecould be made good only if {t was
sible for us to buy jute from P

It may be true that this {uar at least

we cannot supply the mills with: the

‘Jute that they need from our own pro-.

duction. But what he said created
- some uneasiness in my mind with re--

gard to the future policy of Govern- '

‘ment. Tet us suppose .that in the
course of the next three or four years

-the -exchange difficulty is satisfactorily -

settled—what will Government “do
then? Will they revert to the previous

state of things?- Will they anow their :

production to go down to the level at
‘which it stood at the time of the par-
tition? The jute ;rower has served
‘the country magnmcent

believe we pro-

tition too
onl 35 per cent. of the total
produetion .0f India and Pakistan,
ay, taking the figures given by m
~hon. friend the Commerce Minister,
seems .that jute to the extent of 60
er cent, of our requirements is grown
India. It is very necessary for the
emmtry to know what policy Govern-:
B ! propose to follow in regard to
R this matter in future. Wil they leave
the prpducer. the, culﬁvat.or,. whe hes
done ‘his _best to tha coun-
g's ;};edm!n the lnrc ?
a %0, they
be trusted by

When par-

* jute at the . existing leve

faces

again.
sary, in my humble opinicn that the’

I thipk {i is,” themfuw neces: v

production of jute should uol be allows

ed to fall helow the preséent level. -If
the -future course oOf prices Mmokes -

impossible-for the Indian. culgivator 1o

continue production of jut¢ to the:pre-<
sent extent, that is another matter.

Govemment wili not be responsible for.-
it. But Government themselves should:”

do nothing to place the cultivator, who
-a. diffienlt

has served them well, in
position by theu' own action.

. w

The next question that ariscs in. this.
connection is whether, after the seitle- *

-ment of the e;thangc ‘difficulty, Gov-%.

ernment will only be concerned with
the maintenance of the f)roducnon gt

or will th&
present policy of e\:panding it remain
in. foree.. The previous Finance Minis-,
ter assured us in cne of his speeches.
that it was the policy of Government
to take such steéps as’ would ensure
that the jute industry was not exposed .
to avoidable risks in future.

He him- -,

self was in favour of our becoming

self-sufficient in jute. The Food Minis«
‘ter has assured us that we can grow
all the jute that we require  without
reducing our ability to bLecome selfs
sufficien
but also of cotton. I do not know to
what extent his calculations are cors’

in respect riot merely of food, .

rect, for the Export Promotion Com- .

nﬂttee wasg, of a different opinion. The
Food Minister has never placed before
us the data that would enable us to

judge whether his optimism is justifi- -

able or whether the calculations of the
Export Promation Commitiee dre more .

dependable But, assuming for

time being that the Food Minister's

anticipations may turn -out te be cor~:
rect, we should like (o know whether
Government will continue to make an
effort to make India self-suficient in.
respect of jute and cotion. It Is true

total guantity of jute available in India
akistan would

Finance Minister has sald,

fall considerably below theh'

level it should be no cause for

faction.

if. prices -
lssatig-

“that if such a policy is followed the--

“beé much more .

‘thnn is avallablé now. But, as the -

asent

deed, the present situation . .

18 abnormal, and to the extent that

the threat that the jute industry now
the competition of other,
commodities is removed it should be’

_a matter of satisfaction to us.:

The next question on which I should
like to be leli ghtened by the Finance
Commerce Minister

i we- desire that the jute tuis

ﬂvator ahouh:l be able to zall his jute,.
able to. get the maximiy~,
thut he can for his jute, ana
punne ot Jute available in.
mny procured for the
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jute industry, it is necessary that cer-
tain facilities for the purchase of jute
should be provided in India. Govern-
ment know well the arrangements that
xist in regard to the purchase of Pakis-
an jute at the present time. Facili-
ties have been provided for the storage
of jute and for its transport. In addi-
tion to this, financial facilities too are
available. But contrast with this the
state of things existing in India. It is
surprising that in spite of the handi-
caps from which the jute grower and
the purchaser of jute suffer, the pro-
duction of jute has risen so appreci-
ably in the course of two years. If the
facilities that I have suggested are
provided, if there is a well organized
jute market in India, there can be
little doubf that even in the present
circumstances more jute may be avail-
able to the jute industry than the jute
interests consider possible at the pre-
sent time. This is a matter that should
have been attended to by Government
long ago. Why their attention has not
been directed to this matter, I do not
know. But whatever the reasons for
it may have bheen, it is necessary that
the arrangement for the purchase of
jute in India should be no less efficient
ghgn that for the purchase of Pakistan
jute.

.My hon. friend Mr. Hussain Imam
spoke of the danger of diverting Pakis-
tan jute to foreign mills. I appreciate
the force of his argument. But it
seemed to me that when he was speak-
_ing, he was thinking only of the jute
trade’ between India and Pakistan.

[SHRT HIMATSINGKA in the Chair].

The exchange question affects not
merely jute but the entire trading re-
lations between the two countries. It
affects cotton and foodgrains and hides
and skins and so on. And it affects
the price at which we are to sell our
goods to Pakistan. The question there-
fore is not as simple as he thinks. In
April last it seems that Government
thought this matter to be as simple as
my hon. friend Mr. Hussain Imam
seems to think. But I am glad to see
that they have taken a more correct
view of the matter and are not pre-
pared, at least just now. to repeat the
action that they took in April last.

The question whether jute prices
should continue to be controlled or not
has been discussed fully by the hon.
Members who have taken part in the
debate. You, Sir, suggested that the
reiligg on export prices should be re-
moved. You thought that this need
not affect internal prices. I am in-
clined, however, to agree with the
Finance Minister rather than with you.
it is hardly likely when jute export is
de-controlled that the jute grower will

not put the maximum pressure on
Government to have the control on
prices of raw jute removed. If the-con-
trol on raw jute is removed we shall
be faced with a tremendous danger.
There will be not merely unprecedent-
ed competition among the purchasers
of jute and a large, perhaps a wide,
rise in the price of raw jute, but we
shall also be faced with the effect of
this rise on other commodities, parti-
cularly on our foodstufls. My hon.
friend the Commerce Minister referred
to the effect that the rise in the price
of raw jute would have on the price of
ricee. But it will not stop there. Jt
will affect the whole of our economy.
It seems to me therefore that there
will be a serious danger if we de-
control jute export. I am glad to know
that Government are not inclined at
present to agree to tl\ﬁ suggestion
made by more than one hon. Member
in this respect. So long as the supply
of jute continues to remain limited, it
would be a most dangerous thing to
decontrol jute export.

1 should like to say a word about
the enhancement of the duty on hes-
sian, proposed by Government. By an
Ordinance issued towards the end of
October last, the duty was raised to
Rs. 350, and it is proposed in the Bill
before us, which was published on the
18th November that it should be raised
to Rs. 750. Within less than a month
of the issue of the Ordinance that I
have already referred to, Government
have found it necessary practically to
double the export duty, but we find
that the price of hessian in America
is substantially above the price at
which it should be sold, after taking
into account the new duty. There is
a substantial difference between the
price as it should be. taking into ac-
count the duty of Rs. 750 and the price
at which hessian is selling in the
American market. Now, my hon.
friend said in his opening speech that
Government had not taken action ear-
lier to raise the duty on hessian, be-
cause they wanted to have time to see
whether the price at which hessian was
being sold in the American market
would last. The situation being what
it is, those conversant with the jute in-
dustry are inclined to think that the
present American prices are not likely
to go down in the near future. The
situation is undoubtedly abnormal and
we should do all In our power to see
that the export trade resumes its nore
mal features as soon as possible but
for some time, at any rate. our hope
is not likely to be realized and no ef-
forts of ours can affect the situation.
I should, thereforé, like to know why
Government have proposed a duty that
is already leaving a large margin for
petdle who are experte In selling futs



1429 Indian Tariff 8 DECEMBER 1950 (Fo'u.rtiz Amendment) Bill 1430

goods in the black market. Is it in-
tended, after the Bill is passed, to.take
action, to raise the duty, if Government
find that in the course of the next
three or four weeks the American
prices do not go down? People are
already suggesting that the export duty
on jute should be raised to Rs. 2,000
or Rs. 3,000. I am not in a position
to say what it should be, but the
financial journals and the jute goods
prices published in the daily papers
make it clear that the margin, between
the prices as it should be and as it is
now, is very large. I hope that my
hon. friend, the Commerce Minister
will be able to tell us why Govern-
ment are leaving this wide margin
now and whether it is their intention
subsequently to raise the duty further.

qfew BT ATiY : SETE AR
wrew , ¥ vy w1 Qg f oy
FqR @3 1 oAwr fear ) qgen
A AT T IZ T AG I 0@ I
231 |1 gare a7 v &

W WAEAER WgW A T
AT § qT FT G TG |

dfew ST Tw WHIw : §8 AAR
gifgar s & i qg e A ara g
& & 3 3% arew o e g & i
srfas s fafre e o sy
FEAT A I A W IFT F T@ Y
ag W AT v ¢ FAT WE &7
AHGT €T 3 B THT & 1 oy
HET BT AWAT ITH qHEAS § T
ar § WX ¥ AR @fgaE & @
fagin aradr T qfgT #Y § €@ o
FRIAT ArET TSy § | FfwT aafe-
oAy S H ¥ St @R W
firdT 0¥ ANE 9T & ogw @wv
g N 4 g a5 fs ag Jacsliaen
¢ 8fem & ag o § 5 TETAT
R, 3% s W A aw
wofam i fedt fX wae s
&t ag T ¥ fgd gt o et
sETdagian A SR AR AW E A

it et : G F DfeR, am
@ 3 fm @ g

dfw s T wriw: &9 9 o
felt * i &1 @ TR AR @
78w IR AT &1 98 a8 R HITATad
FT O AT WwS WY HIT H9F 90§
¥ear & o) frgrae g7 v §, o
g 7 O Y A% Jwar & @Y A€
T & F qTwTewr A Q¥ w8 AT AR 9%
fat we v @@ wOF w62
og § & Ay fafrel # ovs Y ae
Fear g, o 9 & gk s fafaeeT
g FT IUHAT AT AgU A GAR
wIEA fafeeT arga 1 gamrar IgT
f ot &, @ R adfraa gqa g o
&1 97 & a3 aF gl A aew frng
Trear g, e & Tl 93T qgE #i
gar smew fafaeex (Prime Minis-
ter) argw €, R yw & @2 fafreax
grfgar (Minister of State) t axs
framrg T § AR FOATTET AmEE WK
Fa afear 1 dar g A1 ¥ few amy
qFT &) AT § SHA A a<g ¥ 9
# faeec g Arao 1 ar gar &
7gY qaer goar ir AT fae frrar
am & srar § | feT 7 ag o Fem
fe g & sa & FWefege (Secro-
tariat) %1 @ar g, Mifs 99 aga &
JT o F Frfas § A wR
g e 9% qWA gATT WY gFaT §,
AT am A § @ FA Fad feqdde
(Commerce Department) Y
q<F AWATE &Y § AT F) a8 fraray
g f % o a7 1 amd F A€ T A wAT)
F0 quE & Ag anar fe ag swd
feqredz gaar safogeTgse (com-
mercialised) =i & @ &1 «
frgay sew ¥ 3few fgrge =& &
99 g a9 s g g e foey
fomad ve Frfredt (Ministry) &
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[dfea srgeera W]
AT # At st § 3aAr frwwEd s
o fafaedt ug sz faor & aF @
S A 4G g | @ aad gq faw &
wift 1€ § a7 smases (Unusual)
#) afra gfF it smd fafiex
gred ATy f5 9y s | s
W@ ¥R fafsde (Vigilant) <@
Wid g7 39 1 4z amd & &
Hi% g gAY AgAS  AaAREZ
( National Government) §1
Bffq aR ag AvTe awddE 7 e
AR FrE foRdft medaz @t @ &
w9 g% arfeade  (Parliament)
# war gfre 4z amd ST Wy A
Zar |

1 ¥ § 99 @ feew
AT AR TEEITE A A7 AT T+
% A%z (Amendment) ¥ &Y
& g flel ez 9x qaarT aE W
. WY | FI gH UTA § | HTH ZH NAS
g fe ot g fafreex agaw § 28
fagrs qov & R ag AT W
yFd ag G | SfE darwes @
FoT A €, VO AT ST WA & |
T W F 1% Fg e qaea feamay
&t & g7 Fwd fafret wga N
ST GO T {AEAT § I HTHHAT § |
T g AT TR T AT Y & fm
T fafrer amE @ @R
Ffgd St fagma Dfeme &, ;N
T . wrerE AN Iwig g e foady
gufaat 37 & fddz  €f I N
g ST AT Y W qH |

™ faefey & N asE N N
wWg T Wy e d ae=g @
A e R = A 61 fe ey o

® AT ¥t Fiad fafae qew
war g1 f&d § 1 ¥ ar zw A A€
e A & Adf & | a1 ag
staar § fe Segid framr s 19
qrfeea™ & #1% srram w frar 2 Sfew
W @A 57 fF aw 5 wod
fafezz arga @Y Fg € fF q@ ) wa
TAT TEH FAT § KT 7# T & 4E 91w
faqeam & Fsr a1gT >t AT Ivar
Mg FTIE FARXA AT AT Z |
¥ wwar § fF oswd waqA § @
frad mfgr &, a8 ™ #1 ga weH
ag 9 & | OfwT & o & e
(Man in the streot ) #@ &
N A wmar AT T A P A
farerag v & fF gark w4 fafeex
mEw qx N v § 5 F Amfew
£ 50 aww g v wey € fe
¥ wr IR wiweax (Food and
Agriculture ) ¥ aR & 5§ *d
AT |

off wvam : weuT (culture ) AT § 1

qfea s @ Wni o gT FeES
WA & W H qeaT g o qw
AW TR BT A F I N R
vaE g | W FEqS e e Qe
firfrez< e & A oo oo g € fw
g FTAH JIFAT A F IT WA
ware X g g | & wEw § fF ag
AL F AT 9N § 37 T AT A gAY
gfedl ®1 af W@y § @A A A
wiad & fotee (results) & | T ST
fearddz & gt gofaut §, Svsd §
fF a7 FTww qEEHIRRE (currup-
tion personified) wg®wr &, at &

A4 wwwar fie & oy & @ aUw
T W A€ {9 F W AW Id W\

w1 F% | & O wgar § E T qww
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e gAY €, WA T 1 ZT UF qIAY
<& & ) g gAY efre graw
A eI g 4 T feqRdew ae
{Displaced persons) & qrq 4 =&y
€TY T AT AT | AT 4R FAT §0AT
qg I AAB | ¥ wgAr g R g
o1y @A 7 § 5 fraar dq
€1 & TN FLIreT AR FT G670
7@ wraaeg fafreex (Finanoe Mi-
aister) qrga A ag wraT 9 6 v F
AT & Prfeaa( critios) Y 4y A
Far g fF fre wriw (Mad dogs)#y atg
wzx & &' g9w (House) & &ar-
& ¥ (Dooile dogs) & & @@
a8 wAar | § A Fad W
wrgar § fos o g Prfefrss (Criti-
cism) #Y9g gt Wad a1 AF
ad, wg RgeaT FW@ O N

Tl e N oamag dfe
ary agT * fxfzfgeqr A @ IamT
D Pefzfgsn gad o fF graq & Aar
&1 4 a8 w7 T6Ir 5 orad AE gex
Femxy g fed | & wmar g fe
qgX w1 fwlefaes #rf gRar geer
TH gT g, 7@ W A% o ad
gar § | ¥R §F Sar g fr grew
q fY faqr 39 719> Y T gHAY
g T ST T TR w9 ¥ w9
# qqAr qrad q wgar g v s &
¥ ®  fafreex fom foumea &
W ¥9A FTH R FEAS § 99
foarea ¥ gr oF awT qw A
F THAT | JIT ¥ 92 I FW Y
WA WS g ARy o w
2 e & & ¢ w2 war g 9us fod
ag w¢ fr & 78 sy @ & qu
wg | ¥few gw & fod F gt

qEA wT | SfE A ag fefefaer
AT & T F1 19 WY TATT 3T AT
g a8 7 gAfwa & g w7 ffe-
faw frm &, F7 @7 & &tz @@
dfeqreres (Satisfied) d &

Shri C. D. Deshmukh: On a point of
personal explanation, Sir, when did I
¢all mad dog? Did the hon. Member
say that I called anybody mad dog?

Pandit Thakur Das Bhargava :These
words were not used; but the expres-
sion meant that.

Shri C. D. Deshmukh: All I said was

ATA FTAMET fw g C that the remedy suggested by the out-
side critics might not prove a reliable

fofrag & o9 Y frema &Y /U §© guide in solving our problem and
might lead to incalculable results. I
b e vy, it S T 57
g amg ot I ¥ wE A gAY
T gR § AR argT ¥ anafuai €
T &% Y &< fear | & alY ww
fic srex wrf Wfzr (Motive)
ufsqe (attribute) frar g1 & 72
wom g B AT o v
fir age wr Pefefar wrf iy
gamm @O @A,

Pandit Thakur Das Bhargava: Even
if I have misunderstood, the criticism
that I have made is not such as my
hon. friend should take exception to.
If 1 am misunderstood, I am sorry.
I understood him to say that so far
as outside criticism is concerned, it is
not factual or fully informed whereas
criticism inside the House was. What
I said, as a matter of fact, is that out-
side criticism is as much entitled to
an answer here as inside criticism.
That is all.
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[ dfe s @18 WEiE ]

§ #F A7 AT T H@TE |
AT Q@ IATE qIST AT 9T, A
g1 & T ey a1 9T o FT faqr
N o & am & foF 3g7 w9
g ik wmfea & @ fafefaw
(criticism) ®1 5@ gwa A A&
QAT FTEAT | 7T F AT FIE QA
g T8 g fow® & gar #7 W@ AR
A @& ¥ 9gd ¥ W AN &
wWem d g s @ g0 & @
gy fafaet gme & aF s
¥ aifes ot 7 1 A AT I
St fawmad s § IR JrfgT T faar
¢ & w3w & g s & 9U
gH & 9 zw feurdde &, e
2@ (Import Control) & =
fosmd g mawar 5 wawm
&1¢ weq foar & awar

A @I, § qE & @it ®
aF FT W AT | 59 faefad A §
oF 9 Fgar g AR 5w w1 e
fafarer agE @ WY AamT o W@
7 f& 9@ T 9T AN GEER A
83 qF TF T YIS gV AGY &N |
# a%d g o FTAT AE@r g fHoanw
wAR: ¥ oaw @ &wW
(Intograted Scheme) & = *,
i # IR T N oF @i aEw
g foraer & @ 2 A v A1 @R
ST &Y qortw & 1| gitweuv feqdae
(Agriculture  Department)
<rar F7T § 5 1w qemar @ IwR
&% oT@ Wl A SrewEw g7 § Wi}
S are Y Ik ag W awdy
r1dmay o o AT E
9T A srewT w7 agAr g e
¥ a ¥ faore aff § 1 7y gfoy

g €§ a1 G A@T AE F@T §
f& Tww dreew (rice fields) & =
AT AT I | F @ R R AG
FIATE | TG @ T 47 feaq S
et o | 3faw foed gwr S qiwE
tiiFeae fafrec g & Ow fsd
STy Afgcar frag Mg 3
facge agfrar st g1 o9 oF @
TG @O TGN WS §
IS AAET A FW 1T 9
feege am g gl wew & fram
TF T # qE0 9o § wRA &
Taade ol s 198 ST R
gFar ¥4\ AT ag WEAT AT GHAT @
for oY 1o WIS § A FE 9 TF
T &Y Fod W | I T HY ST
IE &) FIIT B AR F A Y O F
F7g< W) ST T I I A AGH R
WX S & foF aga AT @ S |
Iz A A FIRA N IW FT FAL gIFA
%T 9T AL 9¥W | ¥ Y gAAar g
fF e F@ & @A G
TRt aifedt & qenfes § A
AR AF A IT W HF IF a®@Y
YT WIGH EIE a1 AH  HT T §
for e aY g WY =B G I
Tg I g 6 9z *7 Few w1 agr
sTd o+ 3T oy Y w8 aRR & oW,
fir firam &t wafea (Incentive)fear
TE T FAN WY AT am
wtT s ™ & o3 five
HRESNIGT S foi e’
THH ¥ R A dad F
e § froag st @ A
fararl #1 groa Y fawx (secure)
wfmad 1 AW gad § v e
A T XY KT FA A ey
® #17 & Jo dYo ¥ fawie < fiear
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¢ ot A o dr FA Awi AR
. faw wT § e g A
w9 ¥ FA AAF qH w7 AN fw
gfrifer 9w (remunerative
-price) g | faar g8 & f&q 7 aY I
N groa farne i dR T 9 AN
FTRT T3 |

# g@8 9 a8 o FET @A
i mgeas sErfF@rd E R
qMNEr  {monopoly) & a@ *af
T E ) B JqE F gfar §  wwdr-
&l (competitors) & 1 gfar &
#=T R g ¥ (looms) Y
F1®@ d v afifvco W o
o gaR agr & 3fF fE ot Yo
W Qg aRkagd
Wl gw N W dfgg R @e
f afisrafg@ e gl w &
qAAH 2 MR gw A dA Fww
wrg forg 7% wir @wd & qifE
q wgr fgemr 9z #1 dar @ar g
T 7 Tk F WA Fm A
¥ § 2 A9 awar |
4 P.M.

e g@ar ot AT gu AR
wWawgT § a0 N avas Td fw
d ww qifedy #Y A wEar | gwTr
grar & 9T @A AR JqT qewl
¥ qeos ag A g fFogw qd
we O form § 97 & agfona @
Ia AR R A Y@ @ A H w@
T { qF HATATEAT E o ¥
Wo, 040 T Yoo IF TFEY WTET
N af 19T A agfera § TR W
gy & STW gH agfeaw A
aifgd 19T FgqEA E @ A AW
¥ fawwm | qF ST A1 AT 4O
T § AT § 99 ¥ oA ¥

qTEAT § 1 W g AT qeed g fE
FTOT T qE FrgwR W
faeq@w & g8 Frwg @ T Arf
HHTAT §F LYo ¥ T qT {]¥%
#sft fedmgma difwe (pre-deva-
luation period) & 3R&'% AT,
Z Ao a1 faw £ g IWA 7
FT YR, FEEE 4 &Y qawAT
@t tyer s e ¥ | 3fFT v
gaR fifae & awqae ¥R & aFre
w1 Qo A @r e gl gaA W
& qF 3303 UIRET T AW
AT AR g & gaw § IR
& &1 4} I IET fAg AR g
a<g & g H 4g g w40 fF wwr
g ® frw sec A § saRr faer
e el & e § g0 # 0T
Toqr AE fAeT ) swdwr & EW
THT T 92 AR & & T & 9
gAF %% X @z A1e faar

ot & ozg § 9T FE@T AEATE
fr arfa< & & ag &= *17 & oTar
o feg qog & @ mar | gz Aag
wg td ST A A fad (4l W
TET A 9T | FWhET F A FW FrAw
I ot Sfew Fredifers (Corres--
pondingly) warr gure (amo-
unt) & AT ¥¥ 9T T § Ok
qIH SATET ALY AAT HX IT KT HAAT
A 7€ g At ug wEw W F v,
FIT AFAFT A1 F1 Ag A& fAor )
¥ 7 997 oA AT ¥ 0F g o
a7 fis a9 3g ageTiad fF s g
A4y TR AR Iz N @ o7 N
¢ R ag e Afaw g, ANew
fiw HFygmelRarmar g 73z
¥ qg qNe g8l a1 v g% g TAemT
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[dfetlsrgz ary aria]

1% £ @z Togr F19 @ Ja § 1 8
ug f% sra &1 AFEE fraar 3o TF-
JIT q A FFT AF IISON ALY 1907 )
AT A7 qET 9T AT fafrees
(Hon. Minister) w3 3 3 F7
wang g9 qArfas 7 gaar # AT
S AqFET FATE R OFAT A AAR
WRFATANIT F o Fwgy 1 &
qET § 5 s fregesm A gdy
frdr g€ goq 9 9@ wF FAT w0
WA N, A1 @ FAT H AFEW
&, ar oA FAT & AHIE &,
awfad agred § 1 @Y A qg AF I
W@ ar fif § T A 17U FArS QI
T FE A AY IEIN I AT QA
9 €7 &Y 2% (those persons in
the trade) = w7 | agf Y wTvav §
YT AgE 930 wAT &, A Lo TYAT
ZTF QR AiiTg F7 frere & f9a, ax
+r F# g w9ar Fgt v AT IW B
£ & mar | g Tatd avw
gfear  (Govt. of India) #' g
TR EFA IR F AT Y T g
[FET A1, FF g 9T qY Y TI4T
Hrwa § WK TF a%g ¥ 97 T gwW
&Y AT 1 g TqAAS B N Y I
S § g wanar feedfe (dispa-
rity) #twdi 7 017 A g Iy |
R feT §) gAalaae a8 § @ WK
waT &) daga ¥ aw e fw faw
Xy Atz wav g fem w=& (this is
not fair to this country) | # ag
a7 gFar § fr OF g A qadfeat
WH & E AR FT v A A
R S ¥ 9T Jg &G 7€ el
& T T TTATAFAE T N7 ) TE W
& A wfeak wim g f gem 6

afgg 9z a1 A T30 7 97 T,
ag WAar grd A gafas 9 § il
ag wfeTE 7 1T A aqg | I5F
FAFHAZA R 1 & ¥ 9GS A
A F dae g ) T F A gedee
(vosted interests) & & 37 Fr aY
wiee I @A & 5 N 1w AeE A
fraar &Y aFa@ #9i 7 Y 97 F AT
¥ @A AfEgd | maARE wS wy
g s3% amfen (black marketing)
] WF? & 7 IR &7 ¥ I
FAT TF A o1 99 § | WAlae
gt (essential supply) ®r
TEAAE FT S AR IT HT AFEL -
frgraa gifae a1, Jfew maddz @
AT qifedT A1 FroCaATEr i Tog
¥ 7g dw7 aifga & Wy & W gl
W & for gwd & wonfaat
N oF dar T4 2 awa g, AR T .«
T8 a® & wiidafage s\ (finan-
cial loss) gt 9T & | IR FrdE
feqi@dz  (Commerce Depart-
ment) T 9 g & AT A IF W
WA @ g g TG PAT & 1
QR FAT &TF FT FIH AEI A
frg® @ WwEr TAr 0 %9
TR ® g F W gEAd § 9 @
2> faRet F9¥ Y oo w@ 2,
IER IR FOT WA F1 fadd wqer
AR A GIEAT I R war &
wq w91 séa fafrezt argr & qer
fragfra M weq@ & o9 @t Tg €
N fadal 92T JOTAT FQ@ &, AT IF-
dqm @ sy fr gt @ A 19 ax
afi g1 fex 4% wrig fafreT ARy
& quT @1 T vy e oCER ¢
gt fufret  (Industry and.
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Supply Ministry) 3 =gi. s
AMAT g1 aT W FE A e
AN T gt fafreex §5g & oy dqar

Y Ay i w1 T A F a

- ofY o : Gl ) W £

dfsx z1T Trw WmiT : F a2 g &K
AEET F a9 qg AF  FAT IGA §
fFgm 78 gx ow drax st o9 &
qrq T A7 & qrE A radRT &
Y 2, g0 9 fio & me) |1 g
%! frar 7t @Fx 5 gwk fod g
aEifes agiw am@ & fr forg madaz
oY g7 T FQ § o w gw g
IO qAAY § < GO 3 qA7 F@T
208 DI AT IR
A N oy TR F §, arardy Y Tg
Hq eF & @ifac paifr & § ot
TR A e Nt g w1 oA
T & TAWTH AL FT gwAr & ar
IR g e wEf gl e
AT 30 | T A€ T g A<
o i g1 f 3w w1 e F S0
w1 faegs wagww  (frustration)

Y AT AT AAFT I& MT |

off gy ;AT weR &
waTfew w1 ST oA w1 ?

dfen s ave Aty fadalt syET
FIGT § HIAAT AT | 9 T HTEAW
& T EATCET ST @ ¥97 0 Fardefy
wq27 fergem & s @) A
aFa aTd 39 W g fged (past
“history) & ot o g g1 &
wren g fe gak age fafaees
qEy A g ¥ st Ak &
qur g § R s T W W
a3 g § A F 9 wET wATgAT

f& azt a€r A @t wfgd st qew
W7 q377z & e | A, AT AN
AT FART THT AT 797 § 8y ALK
AT A1 Y 5T F AR & KT EAT
g Al w57 37 & f5 orq 993 qEgwA wr
XENTH F4 FT GEA | AT F IR
wg Fr Wz F for fedy fafaeex
aiza &, fam g gd g Aoar § i
A AT % AZT 9 g A@ AF q
TANTH AEY &Y gHAT A AT ST HY
sl ¥ &1 g w22 Hew (State
trading)®1 #8 TR T FHFI
TR A A AF q@ A H haeT
F4 oK 9 59 frwe  wrd | og
ST a9 gy ¢ % gadiegqe (substi-
tute) st @ @M AT @ dw F
W Aiar AT WA W W
qAww AN aod o § 7§ o FEm
f a1 &Y g AR S F W €L
e A qF I OfT o FRE N
oIt fafod, fod e & PR A &
#ifrd | 3feT o 7 Rz Pfer w1
€ 737 7 feswa ag a9 W § fe amw
¥ o9 qoa amet Ad §, W
fawrgas w1 T ad,
qT @ #19 AR @ g
qg A1 T AT AW § FW HGA
AT A W oAW A e
wiriew (stereotyped bureau-
crats) frd o 7 @y ams e §7e (Lr-
end) ¥ wawd § st 7 fawda
Wk g fwdt st Ay w9 <
Hér & g s § gy gy af
feswa & | 9 F oAy fagmy F
wd womr fr ey fafreT o
N awdw AW fegr R w0
fie 3w N qu A0Er § @ Ay
Tt s F T F AN F € £ AT
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[ dfea ziwz e Wi |

i HF v e w 99
H FES HTH ANT AT A FY
¥Fg g @ AT W N g AN
fexgis 57 €1 w ¥ faar a9
TEU 1 WA AT A qm@v
yrfe gz @9 AN fig @ § a9

i fergls 77 § fag ) aog &

¥ & g, AW TTIAM AT £ W
T aer &1 AT 7g ge
& saTang 7 s+ wrdw &1 fFar
T &, SuT W17 fewdle &T W, @
R FT AR T AT &9AT FH
¥ FR zAdAg ) ANO A o) e
T | _

g W@ Jragy gt 5 e
g FT AR 9997 WA ¥ femew ¥
AT &g 9T A fewmr wr gwar,
gl @ grafeanT framas (laves-
tigation Tribunal) mz s,
gfew ai¥ oFT ¥ odT ) e
qg ST & § 5 oqq faagy &)
faed (shippers) aar foar g,
o IfA AT ET FA §1 @
W AT KT THA FHAT AfEE, Y
F § A9 gt &, gfwmr &
&R T HEHT TAT § W IO
W wuar § HIX W ww@r g e
& o F3a1 § 5 @ WA & foerw
o T gEAE  TEHAT &I § AR
w foq g B awfin F@ §)
wfed § fgma o & sz
sizar § fr eng w@z fém ad) sr
g I g8 AR FE A A faw-
o W8 ;wAwE fr geeer
w1 ¥ &3 § GToR (anarchy)
% aEt §, W § amar g fE
Eh FRC € FegeT W A T

T el § | X Y ug §AH
IWAFT ¢ AW F 99 A 5@
g a g gz aq f sl a
qar v A AE) &1 qg afeege

%9 &g aaW ¥ a9 78 Wy fF e

 ® fggem ¥ guedl €, w@ fe

ogl a% ¥ auwar g, WG o @Y
§ qrwraa® £ gW oUwm q@ A
T[T FES X AT §, g HGAT
gIE @ § I quN gelw e
g1 dafisgar 5w aqw @
zqd wewe (short term inter-
est) ® ad a9 R W W
grztw  (long term interest)
w1 2fed, dfww § a5 vy ewar g
fr To ferge ¥ 99 9T TgT @I
9T 9gaT ¢ drear | g8 AEEE
§ Fand g I & fom & fot
WH t@ FIX ugaaw g, arr dfew
TIE ¥ OEWE A FW@T) G,
AHTHT AT A W FS Hg A A
anw gFar g s fewls & waer
g, sufeq A fa§ Fw &Y
g 9T | qTm AT § afe A
wie g fF Jz & fiwge & W A
qwam Ag ggam  afer wEar §
FART BN | '

¥ @ qQflm a9 ad s
AT E | AR Ag 7y fr @ O
a4 qgEw F1 qufEd @i sw fN
WRua w Fwr ofifwd ) e s
1 awax g & fo7 Q@ "ww
D fFag @@ FaT § O IEEY
gfre 7 oo | oF T W awed
¥ @9 $fw AT afwal e
AW § | FuwdRw® av
¥ gEer w1 A s, ard Tt
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§ag graT g1 o7 frdy qT qgaear WA W R ow A Amy & S
TATE A FTQ AT F R FHAFT 9 A ERT fooma ¥ oY
wg g2 fexz & 1T (espirit de %% g1 aw § ag A A far o
oorps) # 9q® ¥ fHdY qu ywHIAT

A I W frgsl aF N I@ g awar g fr oot 3@ W

W, M TEIFAA S, T AT AT FgR H W mmm
N mmﬁ:mmmm 7T &, e fafrer grge ®1 awdhw
ﬁ%zw.m'{té‘, XY gH  AYAT qgaTE &Y, dfeT Forgw ¥ T womw
e qT wMT § I a%g gW e STEAT € e A wark qg xaar @ ¢,
¥ fF Y o F AT E 7 A I ﬁ'a’tfﬂ%mﬁﬁjwﬁmmw%
qah® ¥  dfzar fewdt Fw WY WA AT qgv g |

XY qg wX & AR oA QA

. e (English  translation of the above
qray ® gre 7 | speech)
. Pandit Thakur Dasf Bhnirxava: Sir,
o s ; 1 ateful to you for giving me an
@O A Fag a7 FEATARGATE - o,f;;?)rtg‘fnny to speak. Thg prc;;aent jute
: Tr blem has rather turned to be a com-,
T q@ qar afi oy 2z e & Do has
ot et F 40, 7 7Y 7§ g T T Shri Syamnandan Sahaya (Bihar):
YT T S Mer w1 v TN T {}t‘ g: Lnfo;leltzé problem of corruption than
, f Tigar g e
wi§ wre @'TI’ ' & FEAT ST §‘ Pandit Thakur Das Bhargava: Some
X4 92 & FTIAAMH & fear st waifs hon. Members remark that it is not
N . T T . the proiblem %f jtutel: but it ista litory (l)xt
H|L q : ' TRIRSE corruption and it also seems to be such,
{:ﬂ‘ ’ & for the hon. Minister of Commerce in a
g1 waythash admlitteg theﬂfacél th?t_ th;;
country has already suffered a loss
- Rupees twelve crores. Some other
. i ar hon. Members incluclin%1 ?}l)u'i (i}oenka.
F qz I HT who have just expresse eir impres-~
?ﬂ'ﬁfi)’ I ow < sions regarding this issue, feel that the
=_EAr | f srg aw Ff g2feq Government have suffered much more
. . . loss than what has been stated by the
(interim) I @l ¥ A A hon.nMinistg. tUéltortunately, g per-
] sonally could not draw any such con-
fests ax arsdr avg M AT flusionBas may behsallddto bbeli satistf::;
o, ) s ory. ut so muci 0 believe tl} )
7 wrf T 9T q¥eqs a’if g AR ga- in céase gt ithe pr?segutigﬁu story %e!n%
o, canfessed in parts by the accused, a
fol & N M et arg 9T arg a3t least the confessed version should be
qT qATR Hﬁl‘ fxor asdqr, d7 AF tzt'eated as correct, if not the entire
story.
fivar fm e 2 A w7 ¥ w7 A
W wT Qfd alw Eﬂ'l? fram Pandit Thakur Das Bhargava: My

you are speaking in Urdu.
it @ﬁlﬁ | HATHTT T & gfq Pandit Thakur Das Bhargava:

M
g AW o Y W gwlx Urdu 100 is like Hindl, I am remifided

- of a proverb; while dancing a peacock
st AR, a9 Fr ar armi L2°r-i) becomes highly pleased when he looks
e ®@ W, fiT we f1a gt hits li’eatl;lers gnd apgearalnci but ul-
: L 3 » imately when he casts a look on
N T g

g < af ough the Almig| as given
- ﬂ': ! q a7 a6 5T WY him such beautiful reathersyyet his
’

are quite ugly. Similarly when I look
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[Pandit Thakur Das Bhargava]

at the faces of these twenty two Minis-
ters which include not only the beaming
face of the hon. Minister of Commerce
and the pleasant personality ©f the
hon. Minister of Finance but also the
faces of the elderly statesinca like
Rajaji, Sardar Saheb and the Prime
Minister and the appcarances of the
hon. Ministers of State and Shri Satya
"Narayan, my heart is overwhelmed
with joy like that very peacock. But
I will humbly submit that when I turn
to their Secretariat and especially to
that of the Commerce Ministry, I may
assure you, I cannot but lose my tem-
per. I admit that there are many per-
gons in that Ministry who deserve all
respects and who are so patriotic that
we bow our heads to them. I do not un-
derstand why this Commerce Ministry
i8 getting commercialised. 1 will sub-
mit with regrets but all the same with
respect that the complaints against this
single Ministry are much more in num-
ber than the collective complaints
against all the Ministries taken to-
ether.” The powers sought for in this
ill are rather unusual. Despite this,
the House is about to vest the powers in
the Government for the hon. Minister
of Commerce has assured us that in
future he would be cautious and vizi-
lant and-also for the fact that vre have
a national Government. Had it not
been a national Government and had
there been any foreign Government in
its place, I would have been the last
man in the Parliament to agree to
these powers neing given to them.

In 1946 when a similar Bill was put
before us, I had moved an Amendment
that we cannot rely upon a foreign
Government. Today we have confi-

ce in our Government. We are
satisfled that the hon. Ministers are
highly patriotic and they will discharge
their duties faithfully. It is true that
to be a patriot and to be a gentleman
are two separate entities. If anybody
asks me about nobility, I will quote"the
example of the hon. Minister of Com-
merce in this connection who is nobility
rsonified. @Today we want our
isters to be so wise, clever and
tactful as may stop the evils prevailing
in their respective Ministries.

My wonders knew no bounds when
during my visit to Bombay some of
my friends asked me as to what type
of man had been appointed Commerce
Minister. So far as I am concerned I
have no hand, whatsoever, in this ap-
pointment. I am aware of his fine
work done in Pakistan and Assam: but
my friend told me that the hon. Minis-
ter of Commerce had stated that the
office he was holding was an altogetheoy
new experiefice to him and that he did
not know even the fact that cloth was
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also exported from India. Under these.
circumstances, my friend added. how
the hon. Minister could b? s.upposed-io .
know anything relating to Commerce.
I know tuat the hon. Minister of Com-
merce is expert in the affairs of his
Ministry 2nd he understands them
well. But the man-in-the-street is not
aware of ftucse tacts, He complains
that the hon. Minister himself admits
that he is inexperienced. Boesides, Shri
Munshi states ihat he knows nothing
about food and agriculture.

Shri Kamath (Madhya Pradesh):
They know culture.

Pandit Thakur Das Bhargava: Yes,
they know culture. Well, what reply
should I give to those persons who put
such queslions? When I am asked as
to why such a Minister had been ap-
pointed who himself has declared that
he was quite ignorant, what reply camn.
I submit? The outsiders do not count
their personal merits; they on the other
hand, judge them by the results they

. have obtained. If in reality their

Ministry is full of so many evils that
people feel that this department is
nothing but corruption personified,.
what am I to do with their nobility or
their  attractive personalities? Our -
country is in misery today, every man
of our country is unhappy. Shri
Gadgil had felt so angry at the problem
of the displaced persons which involved
an issue of only rupees flve lacs, but
today the hon. Minister of Commerce
himself admits that the Government
has suffered a loss of no less than
rupees twelve crores. This happening
is so unjustifiable that the man-in-the-
street is not to tolerate it

I do not agree with the hon. Minis~
ter of Finance in as much as he says
that he considers the outside critics as
mad dogs and those within the House
as docile ones. I wish to submit that
whether he finds such criticism inside
or outside certainly it is his kindness
thatbh: has got a certain regard for
us, but.............

Shri C. D. Deshmukh: On a point
of personal explanation, Sir, when did
I call mad dog? Did the hon. Member
say that I called anybody mad dog?

Pandit Thakur Das Bhargava: These
words were not used; but the expres-
sion meant that.

The hon. Minister of Finance had
said that he had quite a different idea:
about the oulside critics but he always
kept a regard for the criticism made
in the House. Ce-tainly he had ap-
preciated the criticism made. in this
House and therefore he had made a
distinction between these two types of
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eritics. I do not mean that he had
attributed any motive. What I mean
is that he did not attach.any impor-
tance to the outside criticism while
the man-in-the-gtreet feels that he
ought to have given to it also the same
importance as he ,gave to the criticism
made in this House. 1 never meant
that he had utliered some harsh words
and I know that the crilicism made
outside is not «lwavs true and just
type of criticism. T know this fact also
that we do not underztand this matter
80. precisely as he does. I for one am
sure that every member cannot talk
about certain malters with that effi-
ciency with which every Minister un-
derstands his own work. They devote
their whole time to these matters, I
may take it ill if you blame me for
not knowing anytbing above my per-
sonal work which I am involved in for
twenty-four hours. On the other hand,
why should I mind all this? But out-
side criticism is entitled to an answer.
Let them not take it as useless talks
f6r the man-in-the-street is not to ap-
prove of this presumption.

Shri C. D. Deshmukh: All I said was
that the remedy suggested.by the out-
side critics might not prove a reliable
guide in solving our problem and
might lead to incalculable results. I do
not know how the hon. Member mis-
understood what I have said.

Pandit Thakur Das Bhargava: Even
if I have misunderstood, the criticism
that I have made is not such as my
hon. friend should take exception to.
If I am misunderstood, I am sorry. I
understood him to say that so far as
outside criticism is concerned, it is not
factual or fully informed whereas cri-
ticism inside the House was. What I
said, as a matter of fact, is that outside
criticism is as much entitled to an an-
slﬁrer here as inside criticism. That is
all.

Now I come to my point. <Sir the
question was different, I have stated
this incidentally. 1 have great respect
for you and this is why I do not like
this criticism in that way. There is
nothing in it which I should keep
"secret, and I think that expression of
opinion by several Members has dis-
closed it. I am not acquainted with
the high officials of the Ministry of
Commerce. But the reports, which I
have received, have made it clear that
there is corruption due to Control
System and no one keeps a secret of
the reports about the Import Control
Department. .

Sir, I was submitting about jute. I
want to submit ope thing in this con-
nection and which the Minister of
Finance has also admitted, that this

problem cannot be solved until the nro-
duction of jute is increased. I beg to
submit that at present the Governemnt
have the integrated: scemes for feod
and colton, and there iz an iulegoated
scheme for juie aiso. according to-
which there is a proposal to increase the
jute cultivation. The Agriculiure De-
partment claims that this year aluo it
has increased the production by several
lacs of bales and it proposes to in-
crease the production in the coming:
year as well. I subhmit it with all
humility that the increcse in the jute
production is never against the in-’
terests of the ceuatry. It neveraffirms
that jute will he grown ou rice flelds.
I do not helieve it. The same argu-
ment was put forward for sugarcane-
production. But the flgures, wiich the
Minister of Agriculture presented in
the last session. showed that this fear
was absolutely baseless. You cannot
change-over from one crop to the other.
This tact iz quite apparent that the
agriculturists of our country do not
generally change-over from one crop
to the other. "It is never so possible
because it can_be maintained that the
condition would proceed for many
years as it is this ycar. Even ii you
encourage the jute cultivation at pre-
sent, it will not show complete results
within the period of five years, but will
take suiilciently long time. This jute
cultivation will never affect the food
production. I am of the opinion that
it is in accordance with the agriculture
policy, and by the time the eflects
thereof manifest themselves, I am
hopeful that the food sifuation will im-

" prove. It is necessary to increase the

Jjute cultivation. It is possible only when
the cultivator is given an incentive.
Therefore the most important thing is.
to fix a minimum price for jute as in
the case of sugarcane the price has
been fixed. I want that in the large
areas of land the status of the cultiva-:
tors should be secured. My submission
is that the jute culti¢ators should be
made secure as the sugar cultivators
have been made secure in the U. P. You
must fix some minimum price which .
should be a remunerative price. With-
out this price neither their status will
be secured, nor will there he any in-
crease in jute cultivation,

The other thing which I want to~
submit is that it is absolutely wrong
to think that we have the jute mono-
poly. We have some competitors in
the jute market. There are looms also
in the other parts of the world. There -
is no doubt that we have 60 per cent.
of looms in our country, but 40 per-
cent. of them are in other countries.
We, therefore, should not view this fact
on the basis that we have jute mono-
poly and that we can démand auy price
at any time. Pakistan produces a.



1451 Indian Tariff 8 DECEMBER 1950 (Fourth Amendment) Bill 1452

[Pandit Thakur Das Bhargaval

major portion of jute and can supply
‘it to those countrics where looms exist.
But admitting this fact I have no hesi-
tation to say that I do not agree with
this policy. Our being a Member of
world’s nations and having relations
with them demand that we should fix
-such prices as to facilitate them and if
the position was such, J humbly gub-
mit. then why the duty was raised
from 80 to 350, then to 750 and then
to 1500. We are here for their conve-
nience and we should provide them
with facilities. If it is correct. I quote
a small incident and demand the reply
from you. If it is correct then why
the full prices of commodities resulting
from devaluation were not received by
our country? From October 1940 to
August 1949 in the pre-devaluation
period we sold 316.2 thousand tons of
goods and they fetched us 5221 lacs of
rupees. The amount was equal to 15{52
lacs dollars. But what happened in
‘the second period from October 1949 to
August 19507 We exported 3302 thou-
sand tons of goods and in exchange of
that they paid us 1253 lacs dollars.
‘But we did not get the full price as
a result of devaluation. America had
to pay less amount and instead of 76.6
per cent. we had to send goods worth
96 per cent.

Hence 1 beg to ask as who took
away the money? Since they had to
.give only 1253 lakhs of dollars, where
.did the balance go? Although Ame-
rica had to pay less, the corresponding
amount was not more. We did not get
more than 44 per cent. and that did
not bring a profit to us. Who had the
profit then, if not America? I had
asked this question from my able
friend to tell us that while the price
had been fixed at Rs. 55 per hundred
yards of jute, it was actually sold at
Rs. 122 there, then where did the
balance go? Secondly, what was the
amount of loss suffered by us? The lnss
was not disclosed. The Minister did
not consider it worthwhile to reply my
.question. Today we are apprised of
a loss of rupees twelve crores. It may
probably be less than that, but what
I want to emphasize is that in the
present critical position of the country
any loss is unbearable—be it of one
crore or 10 crores or 5 crores. With
regard to my other question as to
where did the money go, he had sald:
‘The money went to those persons in
the trade.’ But while the rate is Rs. 55
“here and Rs. 120 there, and if Rs. 10
are discounted as transport charges,
what happened to the rest of the
money? Where did it go and who
took it away? Surely that amount
could not reach the Government of
“India through imcome-tax because the
-.priee dere is ¢nly Rs. 55. Thus that

amount was misappropriated. Is not
this policy on the part of the Govern-
ment, »iz.,, that of keeping so much
disparity between prices, an encourage-
ment to blackmarketing? I would say
this is not fair to the country. You
yourself cannot resort to make changes
in duty everyday. However, if this
duty had been increased in the past,
the country would not have suffered to
that extent. The power sought by you
to increase or decrease the duty in
accordance with circumstances is rea-
sonable in the present context because
the country has suffered on account of
non-existence of these powers. Those
who have vested interests are interest-
ed only in filling their own pockets,
however the country may suffer from
that. Government imposes control in
order to check blackmarketing and
very harsh laws are enacted for that
purpose. Government brought for-
ward the Essential Supplies Act with
a very honest intention. but that is
proving to be ineflective due to the
policy adopted and undue indifference
on the part of the Government. Here
while we live from hand to mouth
and cannot render any monetary help
to the refugees, the country is suffering
a f{inancial loss to such an extent. I
am pained at this attitude of the
Commerce Department. Under the ad-
ministration of this Government for-
eign cloth worth 12 crores of rupees
was imported last year in the country.
The very same persons who form the
Government today used to burn forecign
cloth before they came into power.
When I asked the Prime Minister as
to who was responsible for such a
state of affairs. for he was one of
those who used to burn foreign cloth,
he said that he did not know anything
abouf the matter. Then I asked the
Minister of Commerce and he replied
that cloth was imported by the Minis-
try of Industry and Supply. So 1
made enquiries from the Minister of
Industry .and Supply and he too could
not give .a reply.

Shri Tyagi: Revelry is rampant.

Pandit Thakar Das Bhargava: Tt is
with a feeling of deep sorrow and pain
that I have to state that every one of
us, who is with your party and Gov-
ernment. feels it to be intolerable that
such a state of affairs should prevail
in a Government whom we respect and
whom the country adores. Indeed. we
cannot show our wounded hearts to
you. Everybody in the present day
Government has made sacrifices fo?
the cause of country’s freedom. If
such a Government cannot manage
things properly, I fear, no_other Gov-
ernment can, and. that would lead to
frustration among the people and losing
their confidence.
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Shri ‘Hussain Imam: What had you
stated regarding Japanese cloth just
now? ’

Pandit Thakur Das Bhargava: For-
eign cloth worth lakhs of rupees was
imported under the Open General
Licence. I do not want to go into its
past history. I know that our hon.
Minister is incharge of that and*l want
to see the future results. It hardly
needs be said that only those things
should be done that are in the interests
of the country and the Government. If
the old systems and traditions continue
even today, I fear you would not be
able to manage your Department.
The Deputy Minister is there for your
assistance and he enjoys our full confi-
dence. If you cannot manage things
properly from here he may be sent to
America. How can you wait for
State-trading? You will take a very
long time to come to a decision and
the present crop season would pass.
You expect that things would be all
right as soon as substitutes begin to
arrive, But meanwhile blackmarket-
ing would continue. How would you
check it? I for one would request you
to begin State-trading in jute only.
Jleaving others aside. But the difficul-
ty with you in starting State-trading
is that you have no men just now. You
would not take in businessmen for you
do not rely upon them. So you would
get only stereotyped bureaucrats who
have no knowledge of business and who
do not understand the trend of the
market. This is, therefore, a very
great difficulty in starting State-trad-
ing. Hence 1 would request
you to send the Deputy Minis-
ter, in whom the country has full con-
fidence. to America, so that he may
himself study things there and find
out a way. If you cannot set things
right by means of control, then let
jute be de-controlled. I cannot see
any other way out. After all jute is
not an edible commodity that may
cause famine if de-controlled. Nothing
of that sort would happen. While
price control continues, the result of
de-control would be that all the money,
or a part thereof, could be realized
at least in the form of income-tax.
They cannot show all the money in
their account books at a rate higher
than Rs. 55 for that would lead to
detection by the Income-tax Investi-
gation Tribunal or arrest by police. To
“escape this, they have devised the
method of appointing their relations
as their shippers and through them
they carry on business. You must And
a remedy for this. Everybody has his
weakness. Persons in this world are
prone to temptation due to which they
commit crimes. But it is the Govern-
ment that firs} violate the law and
that makes 'Ig]eople indulge in black-
marketing. erefore, I submit, that

I do not see any other way out than
State-trading. No doubt a work begun
abruptly spreads a condition of anar-
chy, but there seems to be no confu-
sion in this. If you are under the im-
pression that the Americans are favour-
ably inclined towards us you _are
wrong. Americans are not such. They
do not refrain from making substitutes
because they have a leaning for our
country. So far trade is concerned,
America and India are far situated
and both of us look to our own in-
terests. I do not mean to say tha_t you
should look to only short term inter-
est. You may take into account
your long term interest, but I can say
that de-control does not seem to affect
it much adversely. I am sorry I do
not agree with my old esteemed friend
Pandit Hirday Nath Kunzru. I how-
ever, agree with the views expressed
by the Chairman that de-control would
be beneficial, not because I am against
controls as such but because I believe
that de-control of jute would do no
harm to the country but would on the
other hand be beneficial.

I would like to submit a few things
more. You should first of all improve
your Department and restore its re-
putation. No officials, who may be
found committing mistakes, should be
maintained, for if you would overlook
the mistakes committed by one of them,
you will cause 35 crores of people to
suffer. I do not particularly mean
your Department only, such is the con-
dition of the entire Government. When
a prosecution case is made out against
somebody. the officers of the Govern-
ment do not let the prosecution take
shape on the plea of false esprit de
corps. They even tamper with the
filles and documents. Times are changed .
now. Since we ourselves have changed
and have confidence in our Govern-
ment, we want that all the Government
servants should work patriotically like
you and do away with their old habits.

Secondly it is uncertain as to when
you would decide about State-trading.
Neither the sky will fall, nor shall
larks be gathered—neither the scheme
of State-trading would be chalked out,
nor anything would be done. I would
emphasize therefore, that arrange-
ments be made for this jute because
?t huge sum of money is involved in

Thirdly if you cannot make any in-
terim arrangement, you should certain-
lv consider the measure of de-control,
Since I am no expert in the matter, [
cannot draw attention by making a hue
and ery towards any particular aspect
of the problem, but my submission {s
that you should fix minimum price of
jute so that our cultivators may have
a feeling of security, If you consider
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it to be an immature proposition, let
a Committee be appointed—after. all it
is a habit with you to appoint Com-
mittees. Three or four months would
pass in this way. You may or may
not accept the recommendations of
that Committee—you always do not—
but this would at least show that you
did whatever you could.

It is possible that I may have hurt
the feelings of my friend, hon. the
Minister of Commerce, by relating this
woeful tale, but that certainly was not
my intention. I only wanted to put
before you my feelings and reactions.

The Minister of State for Parliamen-
tary Affairs (Shri Satya Narayan
Sinha): Sir, the question be now put.

Mr. Chairman: There seem to be
several hon. Members desiring to
speak, I would request hon. Members
to try and be brief and then we can
finish the debate on the Bill today.

Shri A. C. Guha (West Bengal):
This Bill is being debated for two days
and the matter is so important that
it requires elaborate discussion in the
House. If two Members could take
practically a whole day, I do not un-
derstand why the discussion should be
stifled and others denied the opportu-
nity to take part in the discussion.

Variqus aspects of the question have
been discussed but there are some
points which have not been sufficiently
stressed upon by the various speakers.
Mr. Himatsingka who is now in the
Chair touched on one point regarding
the shareholders. It has been sald re-
peatedly by Members and “has been
acknowledged by Government that the
jute industry is practically the princi-
pal industry, particularly for earning
foreign exchange. Since the Partition
we have been short of jute supply by
over 50 per cent. Our jute production
has fallen by 70 per cent. or more.
Government should have been aware
of the critical situation that was likely
to arise in the jute industry. The
Finance Minister said that only an
astroleger could have warned the Com-
merce Ministry about the coming

Korean war. It does not require an .

astrologer to give the necessary warn-
ing. This year in April—i.e. long be-
fore the Korean war.—they had in-
creased the tariff from Rs. 180 to 350
and it has been increasing ever since.
It is not only due to the Korean war
that the crisis in the jute industry has
been created. The crisis had been ad-
mitted by the Finance Minister when
he sald that we were short of jute
supply. Yet Government had taken
no step to ensurd the supply.

Shri C. D. Deshmukh: I did not say
those words “short oi supply”.

Shri A. C. Guha: Le may not have
said short of supply but the most im-
portant factor he mentioned was the
need to ensure supply. When he has
admitted that I would say Government
ought to have taken proper steps -in
time to ensure that supply, knowing .
full well that the country has bhean
short of supply since the Partition.

Last year when we had a deal with
Pakistan regarding jute there were
some political objections to that at that
time. But since that political crisls is
over, I do not understand why the deal
was not continued and renewed efforts
not made to procure jute from Pakis-
tan. The crisis in the jute industry is
due to that. Production has been re-
duced; the mills are working only for
42} hours; some of the looms have
been sealed.

We have been too complacent
about our monopoly position in jute,
which is almost a myth. After parti-
tion Pakistan possesses the ‘major por-
tion of raw jute. Besides the 72,000
looms in India, there are about 45,’000
looms outside India. So they can get
raw jute from Pakistan and increase
their production; and we have been
curtailing our jute production. It may
be news to Members that Pakistan has
already started a new port—Chalna—
on the Khulna side, which will have
the necessary inland river connectinng
with the jute producing areas. The
first ship to that port has already left
Calcutta to take a load of raw jute.
So besides Chittagong they will have
another port to export raw jute from
East Bengal. Moreover many Indian
merchants and capitalists who have
been in the trade are trading in jute
in Pakistan and exporting raw jute
from Pakistan, which in a way is
detrimental to the Indian jute industry.
The looms outside India will have a
better supply of raw jute. In view cf
this crisis. Government is now increas-
ing the tariff duty to an almost ab-
surd amount. Of course, under the
present circumstances when the gap
between our price and the price pre-
vailing in the U.S.A. is so big, Govern-
ment must have the tariff duty in-
creased. Otherwise, what is the posi-
tion? The Government of the country .
was losing every day lakhs of rupees
and the whole amount was being taken
by a few bhig capitalists. As has been
stated by my friend Mr. Goenka, those
who have not been established shippers
have now suddenly turned into estab-
lished shippers. Government has prac-
tically placed the enitre trade Into the
hands of the Jute Mills Association.
The Central Jute Disposal Committee
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which is a subsidiary body of the Jute
Mills Assaociation is . responsible for
supplying raw jute to all the jule mills.
1t has failed to supply the raw jute,
and everybody knows that some of the
jute mills were purchasing raw jute at
higher prices than the fixed price of
Rs. 35. The jute mills were handing
over their manufactured goods to the
Controller of Jute who is also the
Chairman of the Jute Mills Association.
And indirectly, the entire jute pro-
ducts go under the control of the Jute
Mills Association. So, it is the Jute
Mills Association controlled by the
Europeans that is controlling the entire
jute industry of India.

My friend Pandit Thakur Das
Bhargava has rightly pointed out that
the jute growers have not been bene-
fited by this exceptional boom in jute
trade. They should have been given
a minimum fixed price for the jute
they produce. Pandit Kunzru has
rightly pointed out that the jute grow-
er has served the couniry in great
crisis. Therefore, they should have a
fair deal from Government. The price
has been fixed at present at Rs. 35,
but what amount do the growers
receive? In between the purchase of
raw jute and the selling of the manu-
‘factured goods, only the Jute Mills
Association and the big merchants and
capitalists are the gainers. The jute
growers are denied their due share
in the hi%h prices. The shareholders—
the middle class people who contribute
to the capital of these mills—are also
denied their due share in the profit
From beginnning to end it is only the
Jute Mills Association which controls
the entire industry and the jute mag-
nates are making the profits both from
the supply of raw jute and the disposal
of manufactured goods. This is a posi-
tion which Government should remedy
immediately. I hope they will take ef-
fective steps to see that the growers
may get a fair price and may ge*
some benefit of the boom in the
trade. The shareholders also should
get a share of the profits. The
whole thing should not be allowed to
be pocketed by the few merchants and
capitalists, mostly European.

Under the circumstances, I think
State-trading should have heen the best
thing which the Government could
have adopted. The Committee on
State-trading has already recommended
that this is the easiest sector where
State-trading can be introduced. The
jute trade is a concentrated trade.

nly 84 mills are in India and they
are mostly in one area. So, it is easy
for Government to introduce State-
trading. Even at present all the manu-
factured goods of these 84 mills are
surrendered to the Controller of Jute.

He takes possession of all this on the
authority of Government, though he
is himself an interested party. 1t Gov-
ernment can take control of all the
manufactured jute, I cannot under-
stand what is the difficulty in dispos-
ing of these manufactured goods to
the American buyers. We have only
l:een told here that that would not be
profitable for the business or for the
country. But we have not been told
what are the reasons for that belief.
The entire jute production comes under
the control of the Government's nomi-
nee, the Controller. The question then
remains is only of disposing of it to
the purchasers in America. That can
easily be done by Government. How-
ever, I can understand the difficulty of
Government. They must be afraid of
some serious industrial breakdown if
they dare go . against the wishes of the
Jute Mills Association. They must
have been afraid of that, If that is
the position, then under the circum-
stances an increase in tariff is the only
alternative.

But we should not bank too much on
our monopoly position. The hon.
Finance Minister has today cited the
case of Chilean nitrate. Chile was get-
ting something like 50 per cent. of her
revenue from the export duty on her
nitrate. Now that nitrate has n sub-
stituted by synthetic nitrogen. In Ben-
gal, some decades ago we had the -
indigo cultivation and that also has
been substituted by synthetic indigo.
S0, we should not be complacent as re-
gards jute. We should not be so sure.
Not. only cotton and paper are there,
buot there are other fibres also which
can compete with jute. The previous
Commerce Minister told us that there
were so many varieties of substitutes
that had been competing with jute.
As such, we should not be too com-
placent. To have a tariff so high, to
raise it from Rs. 350/- to Rs. 1,500/-
in the course of four or five months,
may give a sort of warning to the
purchasers there and they may also
have some articles on which they can
rctaliate. So, we should be careful
about that. Considering this danger
also, I think State-trading would have
been the best course for Government
to adopt. If Government feel that they
cannot accept that, the next best alter-
gative for them is to increase the tariff

uty.

Shri Jhunjhunwala (Bihar): There
are certain objectives to which every.
body agrees, and it is only on the means
by which these are to be achieved that
differences have agisen. At the out-
set I want to say that I shall not iake
the time of the House by quoting figurez

and disputing one against the other.
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I shall rely on the accepted figures.
One of the objectives of Government
in controlling the jute price was to see
that there may not be any substitute
ju foreign countries so that our jute
trade may not be totally stopped px
substitutes coming and competing with
our jute whereby we might be washed
oul of the market. The second thing
which is being said is that if we pro-
duce jute and decontrol it there will
be inflation in foodstuffs. The hon.
Finance Minister stated that if we pro-
duce about 200,000 tons of rice less,
we shall be able to produce enough jute
for our requirements. The third thing
on which difference has arisen is whe-
ther the method followed by Govern-
ment, in order to have oyr jute tr_ade
going on, of controlling the price of jute
has been in the interest of the country
or not and whether Government, in
keeping with the interest of the coun-
try, has been successful in carrying out
this objective. In reply to this, it has
becn said that the prices which we got
for our manufactured jute goods were
too low as compared to those which
could have been paid by the American
importers. It has been said that there
is great black marketing in manufac-
tured jute goods. Government is dis-
puting the figures given by others so
1 shall take Government's own figures.
Government say that there has been
klack marketing to the tune of Rs. 12
crores. This is only in respect of 10
per cent. of the jute goods that have
gone in the open market outside the
quota, that is, 10 per cent. of the goods
which have been sent from here have
been sold in black market and the
black market money earned is to the
func of Rs. 12 crores. This proposition
has been accepted by Government.
Now, the total value of the goods that
have been exported comes to Rs. 144
crores, and ten per cent. of this comes
to Rs. 14 crores, and. on goods worth
Rs. 14 crores according to control rate
Government say thnt there has been
kiock marketing to the tune of Rs. 12
crores. In other words, there has been
no black marketing in respect of 90
per cent. of the goods which have been
exported. The first question I would
put to Government is: How do you
say that in 90 per cent. there has been
no black marketing? Is it because that
these 90 per cent. goods have been sent
through the so-called established ex-
porters? If it is because of that, then,
T would say this: if Government blind-
ly believe in the established notion
and htive gone by the fact that what-
ever the established importers or ex-
porters do is O.K. and if any new-
comer comes in and if anything is
given to him, it is only he that ind S

In black marketing, then with all due
deference to Government and to the
present Commerce Minister—for whom
I have got great regard—I wonder if
he has satisfied  himself thoroughly that
there has been no black marketing in
90 per cent. of the goods which have
beer. exported. If he has satisfied him-
sell through all kinds of enquiries that
there has been none, then I have
nothing to say. But if he has merely
gone by the established notion that [
have mentioned and has come to the
conclusion that there has been black
marketing only in 10 per cent. and not
90 per cent. of the goods, then in my
humble opinion he is making a blunder.
It is not that only the small exporters
indulge in black marketing. Big
people indulge in it much more than th:

poor people do. :

Shri Tyagi: In everything.

Shri Jhunjhunwala: It may Le that
they have little chances while the big-
ger people have bigger chances.

Shri Sidhva (Madhya Pradesh): Poor
people cannot make Rs. 12 crores. Rich
reople must have made Rs. 12 crores.

Prof. K. T. Shah (Bihar): Let the
poor take the blame.

Shri Jhunjhunwala: If black mar-
keting comes, as I have just now said,
to Rs. 12 crores and if the Commerce
Minister has gone by the established
notion that the established exporters
and importers do not indulge in black
market, I am not prepared to believe it.
On the basis of 12 crores of rupees hav-
ing gone in black market only in 10 per
cent. I say that at least Rs. 100 crores
have gone into the black market in all
100 per cent. goods. As has been stated
by my hon. friend I’andit Thakur Das
Bhargava, we have to reply to the
public and tell them, “well, here are
the proofs against the allegations which
you are making”. They say that they
are being blamed. They say that the
whole of their trade is being taken out
of their hands and being given to the
esinhlished importers and exporters.
By raising the shipping commission tu
five per cent., whatever little the small
shippers used to earn has been taken
away from them and it has gone to
the big exporters, millers and others.
This is the first point on which I would
like the hon. Minister to enlighten us.

If what I have said is true, namely,
that he has not satisfied himself, T
really do not understand how the oo-
jectives which Government had in view
have been fulfilled. If we take a 100
per cent. lower price of the goods which
we export to foreign countries and then
say “Well, we have been able to pre-
serve our trade”, I do not know what
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this preservation means. It is true
that In order to keep our trade going
we may have to charge a somewhat
lower price. I also realise that we have
to be vigilant to see that the price does
not go up so high that substitutes come
.

Now, just as there is an established
notlon in some minds that there is
black marketing only in quarters other
than the established exporters and im-
porters, similarly there is an establish-
ed notion in some minds that decontrol
is bad everywhere. But decontrol has
als? its own advantages. I do not
think that the whole industry wants
cecontrol of jute manufactured goods
as well as jute, but people seem to think
that because the industry wants some-
thing, therefore there must be some-
thing wrong in it. I would request
hon. Members not to go by what theg
say. It is because of the control whic
Government have been carrying on in
the past that these so-called big im-
porters and exporters are making the
largest profits. If you will see their
books, you will see that they are mak-
ing huge profits—sure profits—to the
extent of Rs. three or four per bag, in
sugar for instance. When there is de-
control, there is competition, and of
course at times the consumers might
have to pay a little high price, but the
so-called black marketeers do not and
cannot make much profit. The whole
of the profit goes, when there is control,
to a chosen few and these are the so-
called established people.

Babu Ramnarayan Singh
Shame.

Shri Jhunjhunwala: The hon. the
Finance Minister said that 200,000 tons
of rice will be afected by decontrol
of jute, with the result that the price
of food-stufts will go up. This will
create a psychological effect on the
mind of the people and they will take
more to the cash crop rather than to
the food crop. But then we have to
keep one thing in mind. We have to
keep our jute and other industries go-
ing on. If that is so, we have to com-
pete in production of jute and jute
goods with other countries. It may be
tha: due to the Korean War the prices
ot all things have gone up. But this
phenomenon will not last long. A
slump is bound to come sooner or later
and we have to prepare ourselves from
now on that we produce sufficient jute.
so that we supply jute cheap to the
mills and then we shall produce cheap-
er jute goods and shall be able to com-
pete with other jute and jute goods nro-
ducers and other substitutes. What-
ever you may say we have not been
able to check blackmarketing.

(Bihar):

{MR. DEPUTY-SPEAKER in the Chair)

We have failed in kecping down the
prices, either of jute or of jute manu-
factured goods. That is our past ex-
perience. If that is so, then what is
the good of making this show that we
have got control over jute, that we have
got control over jute goods and con-
sole ourselves that everything is all
right, when the result is exactly other-
wise. As my hon. friend Pandit Thakur
Das Bhargava said it is only from
results that we shall be judged. It is
not by our capacity to introduce con-
trol, or decontrol, that people will te
satisfled. If they are able to get things
at a cheaper rate, it does not matter
to them whether there is control, or 'no

“control. It is only by manufacturing

and supplying jute goods at a cheap
rate that we shall be able to compete
with other countries and also prevent
substitutes capturing the market, of
jute goods.

Mr. Deputy-Speaker: Hon, Members
are aware that we have already spent
three days over this Bill, If the hon.
Member has any new point to make,
he may pursue that point.

Shri Hussain Imam: Or the fi é
the time-limit was three l:our(;x! st day

Mr. Deputy-Speaker: Hon. Members
are ‘aware that even in our Cotrmr;,toitt?-
tion export duty is contemplated. It is
a du_ty. Imposed for revenue purposes
and it is distributable to the provinces.
Now it is a question of enhancement of
the duty from Rs. 750 to Rs. 1,500, Of
course, the policy of controls may be
incidentally referred to. I do not know
why the hon. Minister himself referred
to xtj-that‘ threw open the flood-gates
of discussion of controls in general.
All that has to be said has been said.
I think we must close this Bill today.

I would request hon, Member
fine themselves to ers {0 con-

new ints
have to make any. polnte, If they
Shri Jhunjhunwaia: The ne i
. 3 ¢ W
ich I was trying to make was rwll’r;t_
ther the method that isg being adopted

i h .
t)iy‘,e(iovemment will attain their objec-

Mr. Deputy-Speaker: Th i
other ob.jecgive than to get re?rgn;:. Tr;g
only objective of the Bjll is to Increase
the export duty from Rs 750 to Rs

:500. "On account of increase in prices
they want to impose an additional duty

and get revenue. Th is
pose of he S at is all the‘pur-

Skri Jbunjhunwala; Wh
dealing with is the method avt'h;t‘;g Gcg/e-
ernment is following, and thig to my
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mind doés not appear to be in the in-
terests of the country., In the course
of -his speech the hon. the Commerce
wlinuster said:

“Here I should like to pay a
iribute to my predecessor who -
wought so geaerously and acted so
hooty In this behalt. He studied
the whole problem; he fqund out
what i1t cost the producer ot raw
jute and fixed the prices there.
He studied what it cost the manu-
tacturer to produce his goods, gave
him a suflicient margin ot protit and:
fixed the prices of jute gouds there.
He also found out what the require-
ments of the different countries
were and allotted quotas to them,
50 that no country should be starv-
“ed of the product of which we had
the monopoly.”

Mr. Deputy-Speaker: Is it the hon.
Member’s contention that this Rs. 1,500
.is too high. If, on the other hand, he
considers 1t low and wants to further
-enhance it, he should table an amend-
ment, which would require the sanction
ol the President. ‘L'his kind of argu-

ment is irrelevant for the purposes of
this Bill.

Shri Jhunjhunwala: What I want to
point out is that we are dealing very
generously with other countries at the
cost .of our own. When, Sir, you were
not in the Chair, I pointed out that the
loss suffered by us is to the tune of
Rs. 100 crores. According to the Com-

_merce Minister we have definitely
allowed money to go into the pockets
of black-marketeers in America. We
are so generous so far as others are
concerned.

Mr. Deputy-Speaker: That is the
very reason why they are taking powers
to enhance the export duty. Now all
arguments may be addressed so far as
that matter is concerned. I am sorry
to interrupt the hon. Member, but it
is no good saying the same thing which
has been already said so often by other
hon. Members.

Shri Tyagi: It only shows the
opinion of the “House.

Mr. Deputy-Speaker: The opinion
of tctehe House is expressed by way of
vote. .

Shri Jhunjhunwala: Sir, one thing 1
have not been able to understand. As
soon as our new Finance Minister as-

--sumed office I thought, and I still be-
lieve, that our finances will be managed
very well. But the one thi which
I have not been able to understand
end which 1 would like to be made
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clear is, as to what the hon. the Com-
merce Minister meant when he said:

“I should lke, if I may, also to
pay a tribute of admiration to my
novle and hon. colleague, the
Finance Minister. When I went
to him with this offer of these ex-~
tra dollars, he looked at me ana
said, ‘I simply don’t care. I don't.
think any Finance Minister will be
found so indifferent to dolliars un-
less they came in a proper way.
He oifered to help me to find out
the exact amount at which the duty
should be levied, but he did also
tell me that this for him could only
be a wind-fall and he was not
very much interested.”

When Government knows that the
dollars are going in the black market is
it not the duty of Government to see
that either the black-marketing is stop-
ped or that this should go to the proper
cotlers? I quite agree with the hon.
the Finance Minister when he does not
care for the black-market dollars, but
we are trying to take all the taxes
which had been evaded and we have
appointed an Income-tax Investigation
Commission for it, but are allowing
crores and crores of rupees to go by
means of black market, which would
otherwise come to Government.

Shri C. D. Deshmukh: May 1 say
that the reference is really to the quan-
tum of duty? I said to my colleague
that in ‘determining the quantum of
duty 1 would not allow revenue con-
siderations to dominate and I would
think more of the long-term interests
of the jute industry. It had no refer-
ence to black market profits at all.

Mr. Deputy-Speaker: But it is un-
fortunate that the language shouid be
so wide as to create the impression that
the Finance Minister is absolutely in-
different to what happens. That is the
meaning that it conveys.

Shri Tyagi: The fact remains that
the full profits were not mopped up.

Shri Jhunjhunwala: What I have
stated hitherto is regarding what Gov-
ernment is doing. There is one point
which I want to be made clear and it
is this. Regarding State trading the
Commerce Minister said that his great-
est anxiety is that so many other people
who are in the trade will be displaced.
He said that that is one of his anxieties
and difficulties in finding out as to whe-
the* he should take to State trading
or not. But it has been fully explained
hy my hon. friend Mr. Himatsingka
as to how so many thousands of people
have been put out of trade by keeping
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the whole control with the Government
officials or the mill-owners or the Chair-

. man of the I.J:M.A. as has been stated
by my hon. friend Mr. Tyagi.

Shri Sondhi: But they were smaller
pecple.

Shri Jhunjhunwala: That is the
sllegation which is being made by the
jute balers, jute growers, shippers and
so many other classes, that is, that the
whole profit—whatever it was, black-
marketing in America or black-market-
ing here—by increasing the shipping
commission to five per cent. they have
taken away. Some people were there
making some profit and earning their
livelihood and now they have been
driven out.

With these remarks I would say thaf
taking all these things into considera-
tion it is for Government to see as to
what method they should folow.

Mr. Deputy-Speaker: Mr. Karmarkar,

Some Hon. Members: Is he reply-
ing to the debate?

Mr. Deputy-Speaker: Yes.

The Deputy-Minister of Commerce
(Shri Karmarkar): Coming at_ this
stage in the debate which has lasted
for three days and in view of the short

. time at our disposal I have abandoned
my original idea of entering into details
regarding some of the important points
made on the floor of this House.

The jute industry in India is already
suffering- under very great difficulty.
As the House is already aware, supply
of the raw material at the moment is
one of our difficulties. As we are also
aware, fluctuating world prices, making
it difficult for us to hunt after and
catch at them and evolve what might
be considered a stable policy, is an-
other difficulty. The third difficulty is
the growing use of what might be term-
ed as substitute-materials in our nor-
mal foreign markets. A fourth diffi-
culty—and this is a fact v_vhich has to
be agreed to on figures—is that as a
cumulative result of all these reasons
the fact is there, and it is a disquieting
one, that apart from the fact that what-
ever has happened ever since October
1949, since as long back as 1946 our
foreign market of hessian has been
slowly and gradually falling. The ex-
ports to the United States in 1947 were
less than in 1946, and progressively it
has been so.

_ Prof. Ranga: Ig it in value or in
quantity? :

Shri Karmarkar: In both value and
quantity. Rising world prices have .not
made any difference, and it is certain-
ly the fact of quantity that should
make us disquieting much more than
value. The fact is this that unless we
take the greatest possible ‘care regard-"
ing every step that we take, beset as.
we are with these numerous difficulties,
unless we take all possible steps, it
would be a very difficult thing indeed
to prophesy as to what might happen
to this industry. There is also—and I
mean abbsolutely no offence when I say
that and my hon. friends in this House
will certainly believe me whea 1 say
that—there 1s also a fifth difficulty. It
is, if T may respectfully say so, the
way in which we allow ourselves to
think aloud in a manner that might be
more beneficial to others than ourselves.
We all speak in terms of the supply of
raw jute. I will not dilate on the
point. But I wish Members had real-
ized, if I may respecttully say so,
the immense amount of mischief that
might very easily be done if we go
into details of what we are producing_
and what we have been producing in
the past. That has been the recent
reason as to why our raw jute sup-
plies have fallen short. Tt is a question
of difference, the dispute hetween us
and Pakistan. Now, that question is
there. We might be right, we might
be wrong in sticking to our own point
of view regarding the question of the
narity of the Pakistan rupee and the
Indian rupee. But then, when such
serious issues are on the anvil and
when anything that we, representatives
of the people as we are, say or do
might have the least undesirable effect
on the situation, I should certainly very
humbly invite the attention of this
House to the fact that sometimes, may-
be as in times of war, and in times
of economic crisis certainly to my mind
so far as our economiec situation s ron-
cerned, we are in a crisis; not in an
overwhelming crisis, but certainly a -
sort of situation which should- make
us very serious about it—we have to
be careful. I should humbly submit
to this House that one of our difficulties
in our economic problems in general,
and as it has happened during this
three-day discussion on this question of
jute also, is that we sometimes allow
ourselves to think aloud in a manner
which perhaps. in my bumble opinion,
we neerd not. I will not dilate on that
noint. It is a auestion of opinion. As
I said before T am not going into the
details but one of the broad points of
the vivisection or post mortem exami-
nation that was sought to he made is
about the extent of the loss. The hon.
Minister of Commerce's statement that
12 crores might be the figure has been,
in'my opinion, misunderstood as if that
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was a statement of fact arrived at,
alter considering all the data before us.
Firstly we have a definite figure of the
exports of hessian to the markets of
the United States. There can be no
doubt about that.

5 p.M.

There is also a series of quotations of
spot prices and afloat prices in the
American marKet. There is no doubt
wbout that. It does not require any
extraordinary skill or knowledge of
mathematics to make two and two into
four and calculate what might possibly
be the maximum loss that might have
beer incurred on account of the fact
thet we have not related our prices
to the world prices. Now, the whole
thing is so complicated. I might men-
tion one aspect of the question: that for
part of the period there has been what
you call ‘directional arrangements’.
My hon. friend gave all figures and said
for instance, that 77 per cent. of our
hessian exports to the U. S. A. go to
the bag manufacturers and he argued
that it was not possible with any
amount of direction to reach all the
corners of the U.S.A. That is a point
on which we can only surmise and
those of us who have watched different
calculations have seen that possible
estimates of losses have varied any-
where between Rs. two crores to Rs.
100 crore, as our hon. friend Mr,
Jhunjhunwala just now said. On that
point, it is very difficult to join issue,
unless -people who have indulged in
the speculative market come out with
a correct statement of what exactly
they have done during the last 12
months. All that we could do is to
depend upon what calculations we
could make, between the prices as con-
trolled by us and the resultant prices
in the U. S. A. and what we might term
as spot and afloat prices.

Shri Jhunjhunwala: I want to make
one correction. I have simply inferred
from ‘the statement made by the hon.
Commerce Minister. He said that there
has been black-marketing of 12 crores,
on ten per cent. I say that if there
has been black-marketing on ten per
cent. I am not prepared to believe the
statement. I say there has been black-
marketing equally on 90 per cent. and if
it is the opinion that established ship-
pers and established traders do not in-
dulge in black-marketing, I am not pre-
pared to believe it, unless the hon. the
Commerce Minister has made thorough
enquiries and has come to the conclu-
sion that there has been no black-~
marketing. If he has come to that con-
clusion, then I have nothing to say.

Shri Karmarkar: Arising out of my
hon. friend’s interruption, I thought it

was an agreed fact that there has been
some black-marketing. I was only on
the quantum of black-marketing and
my humble submission is that there is
absolutely no way to find out the extent
of black-marketing unless we have
more deflnite data on the point.

Secondly, I wish I had sufficient time
to put forward before this House figures
in elaborate detail. I will cite an
example......

Shri J. R. Kapoor (Uttar Pradesh):
In fairness to the Commerce Ministry,
we should give ample opportunity for
them to reply to the various charges
thar have been levelled against them.

Mr. Deputy-Speaker: If Govern-
ment is anxious to have more time,
have no objection. Let us not say that
Government is anxious or that the
Minister must have more time.

.Shri Karmarkar: We are not at all
too anxious to take the time of the
House. There are other measures that
are coming before this House. Coming
back to the point, I was trying......

Mr. Deputy-Speaker: Hon. Members
cannot compel the hon. Minister to go
in detail. We ought to leave him to
decide for himself.

Shri Sondhi: He should not take
advantage of the lack of time to explain
his position. (Interruption).

Mr. Deputy-Speaker: Certainly it is
not right for the hon. Member to lose
the tone. Is it open to hon. Members 6n
the one side to compel hon. Member to
take time. It is open to him to accept
or not to accept the suggestion. In any
case the application does not come
from him,

Shri Sondhi: He pleads the lack of
time only and that stands in the way
of giving the explanation.

Mr. Deputy-Speaker: It is a mode of
expression.

Shri Karmarkar: To come baek to
the point that I was trying to make,
[ would just invite the attention of
the House tq one or two salient facts
regarding the last twelve months. For
instance, I admit, we had to fulfil our
ubligations to Argentina regarding the
supply of jute bags. Just at that moment
there arose a panic in the New York
markets and we found that the spot
price immediately ran high and when
later on we came to an ag;eement with
Pakistan regarding a limited supply
of raw jute, we noted that in April and
May the spot price went down, and in
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fact, if we take a careful survey of the
prices that were current during the last
13 or 14 months, it will be obvious...

An Hon. Member: There is no
qugrum, Sir.

Mr. Deputy-Speaker: Hon. Members
neec not think of devices to avoid a
gquorum.

Shri Sondhi: Let us meet on Monday.

Mr. Deputy-Speaker: After all we
are moving in a family spirit. If hon.
Members are so anxious, I won't say
anything. We have spent three days
already. It is not that we have wasted
them. I am not making any aspersion.
I am one of the hon. Members here.
The first day was taken rightly on a
question of law. It was really that
which ultimately influenced Govern-
ment to come forward with an amend-
ment. The other two days were sgent
in general discussion. Surely, as hon

Members will find, there are a number
of other items on the agenda and
therefore, it was felt that we might con-
clude the debate today, wut in the in-
terest of the debate, it appears that un-
less the hon. Minister takes more time
and gives us some more satistactory
figures, he will not be able to satisfy
hon. Members here and the public at
large outside. Therefore quite in keep-
ing with the desire of the House, 1
only appeal to hon. Members not to
resort to devices. They can certainly
tell me what I should do.

Prof. Ranga: It was far from my
mind. Why do you assume that there
wes such a desire at all.

Mr. Deputy-Speaker: The Professor
is sitting in front of me; he did not hear
what passing from the other side.

The House then adjourned till a
Quarter to Eleven of the Clock on
Monday the 11th December 1950.





